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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
OO

WESTERN ZONE, PUNE.
Original Application No. 49/2019
Mr. Sarang Yadwadkar
andother3 e Applicant
V.
Pune Municipal Corperation

and other 5 ------—--- Respondents

FURTHER ACTION TAKEN REPORT ON BEHALF OF RESPONDENT NO. 2,
PIMPRI CHINCHWAD MUNICIPAL CORPORATION (PCMC)

AFFIDAVIT

l, Shravan Pramod Hardikar Age: 45 years, Occupation: Commissioner of
Pimpri Chinchwad Municipal Corporation, Office at: PCMC building
Mumbai-Pune Highway, Pimpri, Pune- 18, do hereby state on solemn

affirmation that,

1. [say that, in pursuance of the order dated 16/06/2020 passed by
this Hon’ble Tribunal, the respondent no. 2, is submitting its action
taken report by way of present affidavit.

Z. It is respectfully submitted that, the respondent no. 2 has filed its
action plan dated 24/10/2019, which is on record. Subsequently,
this respondent has also filed a compliance affidavit dated
15/06/2020, which is also on recerd. The aforesaid action plan and
the compliance affidavit be treated as part and parcel of the present
affidavit

3. It is respectfully submitted that, the respondent no. 2 is striving for
~ the effective implementation of its action plan dated 24/10/2019
and ensuring the strict compliance of its undertaking given to this
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.
éyon’hle Tribunal for the removal of the encroachments in the rivers
banks within its jurisdiction. This respondent has taken effective
proactive steps for complying the order dated 16/06/2020 passed
by this Hon'ble Tribunal and is thus, filing the present action taken

report. The action taken report by this respendent, in pursuance and
compliance of the order dated 16/06/2020, of this Hon'ble Tribunal

is as under:

a. It is respectfully submitted that, as per the statements made by
this respondent in its action plan dated 24/10/2019, and as
stated by it in the compliance affidavit dated 15/06/2020, this
respondent has identified all the iflegal and unauthorized
landfilling and dumping and also identified the unauthorized
construction as stated in entry 1 and 2 of the Schedule
mentioned in para no. 5 of the action plan dated 24/10,/2019.
Furthermore, this respondent has issued the statutory notices to
all the concerned encroachers, as stated in entry 3 of the
Schedule mentioned in para ne. 5 of the actlon plan dated
24/10/2019. The said notices have been issued under section 53
and section 55 of the Maharashtra Regional and Town Planning
Act, 1966 and sections 269, 261, 267 and 478 of the Maharashtra
Municipal Corporations Act, 1949 to all the aforesaid
encroachers, thereby directing them to remove all the
unauthorized dumping/landfilling/construction carried out by
them which obstructs the flow of the rivers. Thus, this
respondent has completed and complied with all their work and
action to be taken as stated in entry 1 to 3 of the Schedule
mentioned in para no. 5 of the action plan dated 24/10/2019.
The notices issued by this respondent to the illegal
encroachers; total 179 ie. 141 notices for unauthorized
construction and 38 notices in respect of Hlegal
dumping/Tandfilling have been produced on record alongwith
separate list. The same be treated as part and parcel of the
present action taken report,

b. ACTION TAKEN WITH RESPECT TO THE FOLLOWING:



ii.

REMOVAL OF ILLEGAL CDNSTRUC;TIGH:

It is respectfully submitted that, out of the aforesaid total 141
encroachers who have carried out illegal / unauthorized
constructions, this respondent had taken action against 55
encroachers and demolished the said illegal construction, which
was also stated in the compliance affidavit dated 15/06/2020.
Thereafter, upon consistent follow-up by this respondent and at
the instance of this respondent, 21 additional encroachers have
voluntarily removed their illegal / unauthorized construction.
For the said work of removal of lllegal construction, this
respondent has provided all the necessary machinery for the
same. Thus, a total of 76 illegal constructions have been
removed, and the total area of such demolished 76
encroachments is approximately 85,242 sq. ft. The photos
showing the work of removal of the said illegal /
unauthorized construction have been produced on record
alongwith separate list. The same be treated as part and
parcel of the present action taken report.

REMOVAL OF ILLEGAL DUMPING / LANDFILLING:

Furthermore, out of the total encroachments relating to illegal
landfilling / dumping, and after issuance of the statutory notices
to such encroachers, 4 encroachments have been veluntarily
removed. Thus, a total of 4 illegal dumping / landfilling have
been removed, and the total area of such demolished 4
encroachments is approximately 20,084 cubic mtrs. The photos
showing the work of removal of the said Hlegal dumping /
landfiliing have been produced on record alongwith separate
list. The same be treated as part and parcel of the present action
taken report During the removal of such illegal dumping /
landfilling, some of the encroachers have obstructed the work of
removal of such illegal dumping / landfilling. In this background,
this respondent was constrained to file FIR against such

encroachers in the concerned police stations.
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pandemic, the Hon'ble High Court, Bombay has passed order
e dated 19/03/2020 in Writ Petition (L) no. 900/2020 thereby
directing all municipal corporations to not take any coercive
steps for demolition of any structures due to the outbreak of
Covid-19. Thereafter, the Hon'ble High Court, Bombay has taken
sug-Taottt cognizance of the grave situation of the outbreak of
Covid-19, and passed order dated 26,/03/2020 in the suo motu
petition bearing Writ Petition Urgent mo. 2 of 2020, thereby
continuing all interim orders passed by it to continue till further
orders. The said order has been extended by the Hon'ble High
Court, Bombay from time to time and the same is still in force till
31=¢ October, 2020. In this background, to comply with the order
dated 16/06/2020, passed by this Hon'ble Tribunal, this
respondent filed an Interim Application no. 93433 of 2020 in the
Writ Petition Urgent no. 2 of 2020, before the Hon'ble High Court,
Bombay, for seeking permission of the Hon'ble High Court,
Bombay, to implement the order dated 26/09/2019 and
16/06/2020, passed by this Hon'ble Tribunal in the present
application. However, the Hon'ble High Court, Bombay was
Pleased to reject the said application bearing [nterim Application
no. 33433 of 2020 filed in the Writ Petition Urgent no. 2 of 2020
by this respondent vide order dated 30/09/2020. [a this
background, due to the aforesaid order of the Hon'ble High Court,
Bombay, this respondent has not been able to completely carry
out the aforesaid work of demolition and removal of illegal
construction. The aforesaid order dated 19/03/2020 passed
by the Hon'bie High Court, Bombay in Writ Petition (L} no.
900/2020 is produced on record alongwith separate list.
Similarly, the order dated 26/03/2020 passed by the Hon'ble
High Court, Bombay in Writ Petition Urgent no. 2 of 2020 is
produced on record alongwith separate list. The Interim
Application no. 93433 of 2020 in the Writ Petition Urgent no,
2 of 2020, filed by this respondent in the Hon'ble High Court,
Bombuy, is produced on record alongwith separate list. The
order dated 30/09/2020 passed by the Hon'ble High Court,




order dated 30/09/2020 passed by the Hon’ble High Court,
Bombay in the Interim Application no. 93433 of 2020 in the
Writ Petition Urgent no. 2 of 2020, is produced on record
alongwith separate list.

. It is respectfully submitted that, as stated earlier, for the work of
removal of illegal dumping / landfilting in the river banks, this
respondent does not have sufficient appropriate machinery and
equipments for the removal of the same. In this background, this
respondent has published a tender bearing e-tender notice no.
Civil/C.D.H. Head office/12/3/2020-2021 dated 3107 /2020, for
cairying out the work of the said removal of illegal dumping /
landfilling in the river banks. The first packet of the said tender
has been opened on (3/09/2020 and the scrutiny of the
documents of all the persons applied for the said tender is
ongeing. Thus, the said work undertaken by this respondent is
under process. The e-tender published by this respondent for
carrying out the aforesaid work and its advertisement are
produced on record alongwith separate list.

. it is respectfully submitted that, with a view to curb future illegal
landfilling / dumping aloengside the river banks, this respondent
has appointed a ‘Nulsance Detection Squad’ on 20/02/2020,
under the governance of the Environment Department of this
respondent. The said Nuisance Squad patrols around the rivers
and nalas flowing through the jurisdiction of this respondent and
prevents the illegal dumping / landfilling into the river banks. It
is respectfully submitted that, since the date of its appointment,
the said Nuisance Squad, during its patrolling has taken action
and obstructed 51 such trucks / vehicles whe were attempting to
illegally dump construction waste and other waste into the river
banks. The said Nuisance Squad has taken action against such
violators and collected a fine of Rs. 4,79,000/- till date, Thus, the
said Nuisance Squad is proving to he effective for curbing and
controlling future illegal landfilling and dumping inte the river
banks and other water bodies. The letter dated 20/02/2020
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relating to the appointment of the aforesaid ‘Nuisance
Detection Squad’ relating to the appointment of the aforesaid
‘Nuisance Detection Squad’ is produced on record alongwith
separate list and it be treated as part and parcel of the
present affidavit.

f. Furthermore, this respondent has undertaken the work of laying
of [nterceptor Sewer Line alongside the rivers Pawana and
Indrayani for controlling the pollution of the rivers. In this
background, at the time of laying of the said Interceptor Sewer
Line, this respondent has removed a total of 542.5 cubic meters

of illegal dumping/ land filling from the river pawana.

g. The chart showing the action token by this respondent in
respect of removal of 76 illegal constructions and also
regarding removal of 4 illegal dumping and landfilling has
been annexed alongwith this affidavit. The same be treated as
part and parcel of the present affidavit.

. [t is respectfully submitted that, in view of the COVID-19 pandemic,
the normal functioning of this respondent has been affected since
20/03/2020. The staff of this respondent was working on 5%
capacity till 25/5/20020 Thereafter since 26/5/2020 to 12/7 /2020,
Staff of respondent was working with 100% capacity, then
13/7/2020 to 23/7 /2020 staff of respondent was working with 10%
capacity, then from 24/7 /2020 to 5/8/2020, staff was working with
15% capacity & after 6/8/2020, staff is working with 100% capacity.
Thus, all the actions stated in the action plan for carrying out the
work stated therein, were hampered and could not be carried out
effectively. Despite the same, this respondent is fully committed to
carty out the work stated in the action plan dated 24/10/2019 for

removal of all encroachments.

. This respondent is striving for the effective implementation of its
action plan dated 24,/10/2019 and ensuring the strict compliance of
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encroachments in the rivers within its jurisdiction.

its undertaking given to this Hon'ble Tribunal for the removal of the

The contents of the abovementioned paragraph nos. 1 to 5 are true and

correct to the best of my knowledge, information and belief and hence,
have signed the same on this, 13 day of October, 2020 at Pune,

I know the affiant.

Advocate

e

BEFQ .CE Wk

PRAKASH 1. MENGADE
NOTARY
] GOVT OF INDIA
Kashav Nagar, Chinchraadgaon,
e PUNE - 411023,

@

Affiant

“Fiied & Relstereo

al Serial Namber

ki
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) NO.900 OF 2020

A1l - Fateh CHSL. & Anr. Petitioners

Versus

Municipal Corporation of Greater Mumbai & Ors. ... Respondents

Mr.Vishal Kanade a/w. Mr.Ali Bubere for the Petitioners.

P.C.:

1.

2.

3.

CORAM: S.J.LKATHAWALLA, &
R.I. CHAGLA, JJ.
DATE : 19TH MARCH, 2020

Not on board. Upon mentioning, taken on board.
Perused the Praecipe dated 19" March, 2020.

Without going into the merits of the matter, the demolition of the

impugned structure is stayed upto 31* March, 2020.

4.

In view of the current situation created by the global pandemic - corona

virus (COVID-19), the Courts are taking up only urgent matters between 12.00 noon

to 2.00 p.m. The Courts are also trying to ensure that even during these two hours,

the Court rooms should not be over crowded and only individuals whose presence is

absolutely necessary in their respective matters, should be allowed to be present in the

Court rooms. Most of the urgent matters pertain to seeking restraint orders against

the Municipal Corporations from carrying out demolition, eviction and holding

;21 Uploaded on - 19/03/2020 ::: Downloaded on -31/07/2020 14:39:38 :::
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Nitin Bawals 2 MNOB-WPL-900-2020-UR.doc
auctions of attached properties. To prevent individuals/firms/companies who are
aggrieved upon receipt of notices contemplating demolition/eviction and/or holding
auctions of attached properties and are left with no option but to rush to Courts, we
suggest to the Commissioner of the Municipal Corporation of Greater Mumbai as well
as all Municipal Commissioners of all the Municipal Corporations in Maharashtra to
consider issuing a general directive not to demolish, evict and/or hold auctions of
attached properties for a specified period with a caveat that if the Corporations in
some extra ordinary cases, for compelling reasons are required to do so, they shall be
at liberty to move the appropriate courts and obtain necessary orders.

5. A copy of this order shall be forthwith forwarded to the Municipal

Commissioners of the Corporations, by hand delivery, by the Advocate for the

Petitioners.
6. Stand over to 31* March, 2020.
(R.I.CHAGLA,].) (S.J.KATHAWALLA,]J.)

;21 Uploaded on - 19/03/2020 ::: Downloaded on -31/07/2020 14:39:38 :::
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY

WRIT PETITION URGENT 2 OF 2020 (TO BE NUMBERED
SUBSEQUENTLY)

COURT ON ITS OWN MOTION
IN RE: Extention of Interim Orders
CORAM:
HON’BLE THE CHIEF JUSTICE
HON’BLE MR.JUSTICE A.A.SAYED,

HON’BLE MR.JUSTICE S.S.SHINDE
HON’BLE MR.JUSTICE K.K.TATED

P.C.
ORDER
26.03.2020
1 The Bench of four Judges of this court is constituted in

emergent situation congidering the outbreak of COVID-19

and consequential lockdown.

P Mr.Asif 1. Patel, Addl. G.P.,, Mr.B.V.Samant, A.G.P. And
Mr.Shahajirao Shinde, A.P.P., are present. Efforts are on to

contact office of the learned Additional Solicitor General.

3 Our attention has been invited to orders passed by the
High Court of Delhi on 25.03.2020 in W.P. URGENTZ2/2020,
Order of High Court of Kerala at Ernakulam in W.P. (C)
No0.9400 of 2020 (Suo Motu) on same date and Order of
High Court of Karnataka at Bengaluru dated 24.03.2020 in
Writ Petition No.6435 of 2020.

Mohite 1/4
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4 This court has today received a letter sent by five
Senior Advocates namely Mr.Janak Dwarkadas, Ms.Rajani
Iyer, Mr.Anil Anturkar, MrMihir Desai and Ms.Gayatri

Singh requesting as under:

1. That the modalities of affirming Petitions
are modified to dispense with the personal
presence of the Petitioner to sign and affirm the
Petition particularly in Public Interest Litigation

on appropriate undertakings.

2. That the modalities of Filing Petitions are
modified to allow for e-filings.

S. The hearing of the Petitions be undertaken
regularly, through video conferencing for the
safety and protection of all associated with the

exercise.

4. That the grievances of poor and
marginalised are given priority and with

sensitivity for effective redressal.

5 The Registry informs us that matters are being
entertained even if presented directly in court without
affidavit or court fee. No procedural issues / objections are
being raised. Facility of e-filing is already available and
hearing through video conferencing can also be availed, as

that arrangement has already been made since last about

Mohite 2/4
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one week.

6 The urgent matters on request are being attended to
and parties can make request for urgent hearing through
emails or other modes. Two courts are already notified for
hearing of such matters, the dates of sitting are also
notified. Registry also inform us that in extreme urgent
matters, even at eleventh hour, parties can move court for

appropriate interim order.

7 As the lock down is now declared till 14.04.2020,
normal working of this court at least till then is not possible.
As the staff is not available, files cannot be made over to
court. As local transport is shut down, lawyers and litigants

are finding it difficult to approach the court.

8 In this situation, we find it appropriate to continue all
interim orders which are operating till today and are not
already continued by some other courts / authority
including this court and the same shall remain in force till
30.04.2020, subject to liberty to parties to move for
vacation of interim orders only in extreme urgent cases.
Thus, all interim orders passed by this High Court at
Mumbai, Aurangabad, Nagpur and Panaji as also all courts/
Tribunal and authorities subordinate over which it has
power of superintendence expiring before 30.04.2020, shall
continue to operate till then. It is clarified that such interim
orders which are not granted for limited duration and
therefore, are to operate till further orders, shall remain

unaffected by this order.

Mohite 3/4

256



Order_.odt

9 Orders or decree for eviction, dispossession,
demolition already passed by any court/Tribunal/Authority
shall also remain in abeyance till then.

10 Considering the prevalent shut down and other issues,
we hope that Government as also municipal authorities and
other agencies or instrumentalities shall also be slow in
taking any coercive steps so as to drive the citizen to court

of law in the meantime.

11  This order be published on the official website of this

court and its copy shall also be forwarded to all concerned.

HON’BLE THE CHIEF JUSTICE

HON’BLE MR.JUSTICE A.A.SAYED,

HON’BLE MR.JUSTICE S.S.SHINDE

HON’BLE MR.JUSTICE K.K.TATED

Mohite 4/4
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

WRIT PETITION URGENT NO. 2 OF 2020
WITH
INTERIM APPLICATION NO. 93433 OF 2020

(Pimpri Chinchwad Municipal Corporation vs. Sarang Yadwadkar and Ors.)

CORAM:

HON’BLE THE CHIEF JUSTICE
HON’BLE MR.JUSTICE A.A.SAYED
HON’BLE MR.JUSTICE S.S.SHINDE
HON’BLE MR.JUSTICE K.K.TATED

Present:
Mr.G.H.Keluskar for the applicant.

Ms.Supriya Dangre for respondent no.6
(Water and Resources Department).

Mr.P.P.Kakade- Government Pleader with
Mr.Manish Pable-AGP for State.

ORDER
(September 30, 2020)

258

1. The situation in Maharashtra, because of the pandemic,

continues to be grim. Normal functioning of the Courts is yet

to be restored. The litigant public may not suffer for no fault

on their part. In such view of the matter, we consider it just

and appropriate to extend the interim order passed on this

suo motu petition, which is due to expire today, till October

31, 2020 on the same terms as directed earlier.

2. Insofar as the applicant (Pimpri Chinchwad Municipal

Corporation) is concerned, it seeks an order from us to allow it

Page 1 of 2
J.V.Salunke, PS
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to comply with the orders dated 26" September, 2019 and
16" June, 2020 passed by the National Green Tribunal in
Original Application No0.49 of 2020 (WZ). The persons, who
would be affected by reason of grant of relief claimed in this
application, are not before us. In such view of the matter,
relief as prayed for is declined at this stage. It shall be open to
the said Municipal Corporation to take steps in accordance

with law, as it may be advised.

3. This order will be digitally signed by the Private
Secretary of this court. All concerned will act on production by

fax or e-mail of a digitally signed copy of this order.

HON'’BLE THE CHIEF JUSTICE

HON'’BLE MR.JUSTICE A.A.SAYED

HON’BLE MR.JUSTICE S.S.SHINDE

HON'’BLE MR.JUSTICE K.K.TATED

Page 2 of 2
J.V.Salunke, PS



IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

WRIT PETITION URGENT NO. 2 OF 2020
WITH
INTERIM APPLICATION NO. 93433 OF 2020

(Pimpri Chinchwad Municipal Corporation vs. Sarang Yadwadkar and Ors.)

CORAM:

HON’BLE THE CHIEF JUSTICE
HON’BLE MR.JUSTICE A.A.SAYED
HON’BLE MR.JUSTICE S.S.SHINDE
HON’BLE MR.JUSTICE K.K.TATED

Present:
Mr.G.H.Keluskar for the applicant.

Ms.Supriya Dangre for respondent no.6
(Water and Resources Department).

Mr.P.P.Kakade- Government Pleader with
Mr.Manish Pable-AGP for State.

ORDER
(September 30, 2020)
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1. The situation in Maharashtra, because of the pandemic,

continues to be grim. Normal functioning of the Courts is yet

to be restored. The litigant public may not suffer for no fault

on their part. In such view of the matter, we consider it just

and appropriate to extend the interim order passed on this

suo motu petition, which is due to expire today, till October

31, 2020 on the same terms as directed earlier.

2. Insofar as the applicant (Pimpri Chinchwad Municipal

Corporation) is concerned, it seeks an order from us to allow it

Page 1 of 2
J.V.Salunke, PS
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to comply with the orders dated 26" September, 2019 and
16" June, 2020 passed by the National Green Tribunal in
Original Application No0.49 of 2020 (WZ). The persons, who
would be affected by reason of grant of relief claimed in this
application, are not before us. In such view of the matter,
relief as prayed for is declined at this stage. It shall be open to
the said Municipal Corporation to take steps in accordance

with law, as it may be advised.

3. This order will be digitally signed by the Private
Secretary of this court. All concerned will act on production by

fax or e-mail of a digitally signed copy of this order.

HON'’BLE THE CHIEF JUSTICE

HON'’BLE MR.JUSTICE A.A.SAYED

HON’BLE MR.JUSTICE S.S.SHINDE

HON'’BLE MR.JUSTICE K.K.TATED

Page 2 of 2
J.V.Salunke, PS
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Z
Details of illegal dumping _
Ri g lilegal dumping demolation yes

Sr.no Iver name Name of illegal dumping holder address of illegal dumping holder or no

1 lndrayani i i 5 Gat No.90 Behind River No \

Mr.Dilip Motilal Chordiya ReSIDENCY,Jadhavwadi,Chikhali-61
: . 231, Borhadewadi, Moshi, Pune - -
: Indrayani Saste Tukarm Raghunath / Saste Rahul And Others Getio. & or4121 o Debris removed by the OW“EL\
g lony
3 Indrayani ) S.No.316,Waghere Co - j
y =hn. Vasnt ale No.4, Pimprigacn,Pune
; BRTS road, Aadarshnagar, kalewadi, Pimpri,
4 Pawana Sanjay Bhise, Shamrao Kate and Others ¥ F’uneg“l 2 No (FIR launched)
i kal di,
5 Pawana Mahadu Nathu Nadhe and Others s.no. 99/1, ne.z-xr B.RTS Bridge, kalewadi No
Pimpri, Pune 18
6 Pawana Pandurang Baburao Dighe and Others 5. No. 1031211, K1?ar:a collony A, Vijaynagar, e
kalewadi, pimpri, pune18
5. Mo. 111/5/1 i - Pi 1Bri
7 Pawana Gangaram Ganpat Kale and Others < oft, ne?r l?aiev::adn Finon Bricge, MNo
kalewadi, Pimpri, Pune 18
. S. Noea i
8 Pawana Jitendra Ganbhau Nanekar and thers ¢ 0422, Swapnnagt calony, Mo
Rajwadenagar, kalewadi, Pimpri, Pune 18
9 Pawana Yunus Gulab Attar/ Pandit Mukinda Jadhav, Nadhe and |S. No. 117, 118 P, Indian/Maharashtra colony,
Others Nadhenagar, Kalewadi, Pimpri, Pune 17. N
10 Pawana Maruti Dattoba Kale and Others S- No. 105, Satsang Bhavan Road, N
Vijaynagar, Kalewadi, Pimpri, Pune 17. 9
11 Pk Faltiii S. No. 80, Near Kalewadi -Chinchwad Bridge, ‘\
Aadarshnagar, Kalewadi, Pimpri, Pune 17. o
12 Mula Mr.Balasaheb Chondhe S.No.25 Near Chondhe Lawn Vishal —
Nagar,Pimple Nilakh Pune No
13 Mula Mr.Amol Ingawale & Others S.No.6/1 Near Shree Krishn Dairy, Pimple
Nilakh No
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14 Mula Mr.Tanaji Damodar Waghole & Others S Mo.7 Near RMC Plant Vishal Nagar,Pimple |
Milakh
15 Mula Mr.Dalvi Baban S Mo B4 Near STP Plant Baner Road, Pimple
Nilakh
16 Mula Mr.Vijay Jagtap S.No. 65 Near Baner Bridge Vaak Vast,
Pimple Nilakh
LA Mula Mr.Vijay Jagtap SNo. 65 Pimple Nilakh
18 Mula Mr.Bhushan Rajendra Ingawale S.No. 7 Behitai Nivrutti Ingawie Chowk Pimple
' Nilakh
19 Mula Mr. Amol Rohidas Ingawale & Others S.Mo. 7 Bebitai Nivn:qtt_: Izgawle Chowk Pimple
1a
20 Mula Mr.Suraj Balasaheb Chondhe & Others Sibio; 600N Nwrﬂj{ i:ﬁawle Chowis Bimpe
fie=t
21 Mula Mr Nandkumar Bishnoyee & Others S MNo. 9 Bebitai Mivrutti Ingawle Chowk Pimple
: Nilakh
22 Mula Mr.Indrajit Kamthe S No.65 Pimple Nilakh \
23 Mula Mr . Vilas Eknath Nandgude S No. 62 Dalvi Nagar.Pimple Nilakh |
24 Mula Mr.Prataprao Ganpat Jadhav / S.No. 62 Dalvi Nagar ]l
25 Mula Mr.Prakash Birbhan Katariya S.No. 62 Dalvi Nagar ||
26 P MEVASANT SHREERAM KOKANE IMR.SHREERAM o MO, 1252 KALEWAD] RAHATAMI NEAR BANK
sl BABURAO KOKANE OG PAWANA RIVER RAHATANI PUNE 17
MR.SADASHIV NANEKAR AND OTHERS PIMPRI GAON SNO. 122 AND 123 KALEWADI RAHATANI
27 Pawana PIMPRI PUNE 17 NEAR BANK OG PAWANA RIVER RAHAT AN MO,
' PUNE 17
MRVIJAY CHAVAN NEAR CHAFEKAR CHAUK SINO. 122 AND 123 KALEWADI RAHATANI
28 FPawana CHINCHWAD PUNE JNEAR BANK OG PAWANA RIVER RAHATAMI MNO.
PUNE 18
Pawana Letter OFFICIAL LETTER | YES
Pawana Letter OFFICIAL LETTER | YES
Pawana Letter OFFICIAL LETTER \ NO.
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1

r y.
: i it S.MNo.699 Near datta temple kasarwadi (near No
I = Mr.Anil sayaji barane and others el i
of = E D Mr.jalinder kisan lande and others S.No.699 Near pimple gurav bridge No
{ awana SR.NO. 476 PART, BEHIND FUGEWADI =
- r & Ji SHRI WAKHARE & OTHER PUMPING STANTION, ALONG PAWANA YesF
RIVER, FUGEWADI 12. =
=5 Pawana Rajaram Maruti Kate and other S.no. 26/2, Dapodi, Pune 12 and other No-
36 Pawana Kundalik Dagdu Shelke and other 5.no. 84/1, Dapodi, Pune‘ 12and other ND.
37 Pawana Mr.Jitendr Klyanrao Shitcle S.No.31 Shiviam Nagar,Pimple G-.ufav 61
Gat.No.281, Diffence Colony Patilnager, No
38 Indrayani Mr. Nilesh Sopan Shedhge And Etc b
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Pimprl Chinehwad Municipal Corporation
Pimprl Puno 411018.

Bullding Parmisslon and Unauthorized
Construction Control Department

NO B Plehlkhallf02/58A/2018

Daled : 20/05/2019

of the Maharashira Roglonal and Town Planning Act 1966 and sections 260,
261, 267 and 478 of the Mt —donal and Town q

201 the Maharashirg Munielpal Corporations Act 1949

Ta

L]

Tha Oy | Qoupior | Dy

. olopor
MeDilep Matilal Gl diyn

Resi, ! .
Si. Addrass : Ga No.90 Bohind River Rasidency, Jadhavwadi, Chikhali,

Whereas tho Municipal Corporation Commissioner vide his orders no Enoch / 3/ Q M/ 100 /
1212 dated 16

of June 2012 15 Authorized the undersigned to implement the powers and comply

@ Designated Officer Under section 53 and
Reglonal and Town Planning Act 1965,

the duties of adjoining section 152 of the Maharashira

And whereas a petition has been submitted to the National Green Tribunal with respect to
unauthorized construction in the

fiver bed and dumping of construction waste material therein for
landfill purposes and in tenns of

the National Green Tribunal , Western Bench, Pune Orders dated
26™ of September 2019 in Original Ap

plication number 48 / 2019 | the unauthorized constructions and
landfill

effected due to dumping of construction waste material in the floed line of the river is to be
remove and the river bed is to be restored lo its original position.

And whereas the Designaled Officer has submitted the report with respect to unauthorized

construction in the river bed and dumping of construction waste material therein for landfill purposes |

which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized { without permission construction of building

within the flood line of the river as stipulated by the Irigation Department and as stated in the

appendix below.

And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have violated the provisions of the
Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this nelice to remove the unauthorizad construction /
development at your own cost within seven days of receipt of this notice and restore the lang
adjeining the river bed to ts original position by levelling it after removal of the land fil effected by

dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated
against you undar section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly

the expenses incurred towards demolition of the unautharized construction will be recovered fram you
as arrears of land revenue under section 53 (68 ).

UKy pooun |
Gouerament Authariseg DUCOOMIE LoD, Hotfisaties O3
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i ided i 1o 397 of the Maharas
action as provided in section 3 e | 31 2

J Appendix A

Unauthorised Construction / Deve!opment

1) Name of the Village — Chikhali

horised Cons pevelopment - Behind River Residency,
authons

ion /
2) Location of Un tructio

Jadhavwadi.

- Gat.no.90
/ Gity Survey no/ Gatno . |
. s '-*’ ompound wall /Plotting Development

Construction — Murum Filling/C
i ons — 107 mitr.x250mtr=26750 sq.mir.

5) Estimated dimensions of the Constructi

6) Boundaries of the unauthorized consiruct
Gat no.90 Remaining open Land

ion —

To the East -
To the South — D.P. Road

To the West — Gat.no.90 remainin
To the North — Indrayani River Bed

g open Land & well

Appendix B

" Construction and other waste dumped into the river / nullah bed / water current and land

fill in illegal manner

1) Name of the Village - Chikhali

2) Location - Behind River Residency, Jadhavwadi,

3) Survey no / City Survey no/Gatno .- Gat.no.90

4) Original estimated depth of the land in the river bed —....treuiennnes _

5) Estimated height of the land fill effected by dumped construction waste and other
material in the river bed - 1.00 mtr. |

6) Estimated quantum of the land fill effected by dumped construction wasle and
other material in the river bed — 26,750 cum. '

Place — Pimpri |
Date - 20/05/2019 i
5‘ ‘d "
Designated Officer and Executive Engineer

"H " ward office

Building Permission and Unauthorized
Construction Conltral Depariment
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Fim, |
Prl Chinchwag Municipal Corporation
B

Plmpr| Puna 411018,
Building Permisaion and Unauthorizegd
Cor:a:mction Contro Depariman;

NO BP/Kaviiwa
rd-nznmhada
wadliQ3

Notice under :Bcthn 53 of the Maharashtra Re ional and Tow

261, 267 and 478 of the Maharashtra Municipal Corporati Amn R i
ons Act 1949

To,

The Owner / Occupier /' Developer Mr, Sas
Address : Gut no. 231, Borhadewa i, Moshi

r. Saste Rahul and
. pune 412105 Others

Whereas the Municj :
pal Corporation Commissioner vide his orders no Enoch /3 /O M/ 100/

1212 dated 16" of Ju .
ne 2012 has authorized the undersigned to implement the powers and compl
Y

the duties of the Designated Officer under section 53
Regional and Town Planning Act 1966.

and adjoining section 152 of the Maharashira

e et i s ot
landfill purposes and in terms of the Natio aTdG d“mpln? AR e i st el fa
26" of September 2019 in Original Ap el Green Tribunal , Wester Bench, Pune Orders dated

plication number 49 / 2018 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the river is to be
remave and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission consfruction of building

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the

flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

y informed vide this notice to remove the unauthorized construction /

Hence you are hereb
of receipt of this notice and restere the land

development at your own cost within seven days
adjoining the river bed to its original position by levelling it after removal of the land fill effected by

dumping the construction waste mat

Please note that if you do not comply th
against you under section 52 of the Maharashtra Regional and Town Planning Ac
tion of the unauthorized construction will be recovered from you

erial and other things.
e aforesaid orders, police action will be initiated

t 1966 and similarly

the expenses incurred towards demali

rs of land revenue under section 53 (6B ).

as arrea _
the instructions in the notice, you will be liable for penal

Please note that if you fail to comply |
the Maharashtra Municipal Corporations Act 1949.

m
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1) Name of the Village -
2) Location of Unauthorized Construction / Development ~
3) Survey no / Cily Survey no / Gat no. -
4) Type of Construction -
5) Estimated dimensions of the constructions -
8) Boundaries of the unauthorized construction -
To the Easl -
To the South -
To the West -
To the North -

fill in illegal manner
1) Name of the Village - Moshi
2) Location - Borhadewadi
3) Survey no / City Survey no/ Gat no . — Gat no. 231 (old 349)
4) Original estimated depth of the land in the river bed-60.00mtr X 90.00 mtr
5) Estimated height of the land fill effected by dumped construction waste

Appendix A
Unauthorized Conslruction / Development

Appendix B
Construction and other waste dumped into the river / nullah bed / water current and land

(Aprox)
and other

material in the river bed —3.0 meter

6) Estimated quantum of the land fill eff

ected by dumped construction waste ang

other material in the river bed — 16200 meter cube

Place - Pimpri
Date - 18/02/2020

5&\’f :

Designated Officer and Executive Engineer -

“C * ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporatiun.'

Pimpri 18
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1) Name of the Village -
2) Location of Unauthorized Cons
3) Survey no / City Survey no / Gat no-~
4) Type of Construction -
S) Estimated dimensions of the co ;
6) Boundaries of the unauthorized construction

To the East -

To the South -

To the West -

To the North —

nsiruc.tiOHS =

ixB
ﬁppﬂnd"‘ 9 aullah bed / water current angd lang

into the v
Construction and other waste dumped into

fill in illegal manner .
1) Name of the Village - Kalewadi
2) Location - Vijaynagar e il
3) Survey no / City Survey no / Gatno -
4) Original estimated depth of the land B
5) Estimated height of the |land fill effected bY

in the river bed ~
ed construction waste and othe

e . — Nil .
material in the river bed —Ni construction waste
6) Estimated quantum of the land fill effected bY dumped bt

other material in the river bed -
River side Out of river basin 70X10X1 =

Nil
700.00 Cum ApProx.

Place — Pimpri

Date - ¢2 o™ h'u -

sd/—
Designated Officer and Executive Engineer
“ B “ ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,

Pimpri 18
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Plmpri Chinchwad Municipal Corparation
Pimpri Pune 411018,

Building Permission and Unautherized
Construction Conirol Department

NO B PIW.N.22ive 2020

Dated : o3 fon-/ 2020

Notice under section 53 of the M.
aharashtra Regional and T i
261, 267 and 478 of the Maharashtra Municipal Co = ﬁ:‘-‘:‘::anmﬁ Act 1966 and sections 280,
ns g

To.
The Owner / Occupier /
pier /  Developer : Pandurang Baburao Dighe and others

Address : Sr.no. 103/21
and other, Kinara colony A, vijaynagar, kalewadi, Pimpri, Pune 17.

Whereas the Munici :
unicipal Corporation Commissioner vide his orders no Enoch / 3/ oM/ 100/

1212 dated 16% 0 :
f June 2012 has authorized the undersigned to implement the pOwers and comply

the duties of t i
he Designated Officer under section 53 and adjoining section 152 of the Maharashtra

Regional and Town Planning Act 19686.

And whereas a pefition has been submitted to the National Green
ping of construction waste material 1

. Western Bench, Fune Ordel
thorized constructions and

river is to be

Tribunal with respect to
herein for

unauthorized construction in the river bed and dum
rs dated

landfill purposes and in terms of the National Green Tribunal
19 , the unau

261 of September 2019 in Original Application number 43/ 20
in the flood line of the

landfill effected due to dumping of construction waste material

the river bed is to be restored to its original position.

remove and
port with respect fo unauthorized

the Designated Officer has submitted the re
al therein for landfill purposes ,

And whereas

ed and dumping of construction waste materi

construction in the river b
e river bed.

on construction of building

and as stated in the

d abstructing the natural flow of water inth

ted unauthorized / without permissi
by the Irrigation Department

which has and is hindering an

And whereas you have effec

within the flood line of the river as stipulated

appendix below.
And whereas by affecting unauthorized / wit g within the

r as stipulated by the Irrigation Dep:

hout permission construction of buildin
artment and as stated in the appendix below

flood line of the rive
, you have violated the provisions of the

and obstructing the natural flow of water in the river bed

vironmental laws.
ed vide this notice to remove the u

days of receipt of this notice and res
after removal of the land fill effected by

Water Pollution laws and EN
nauthorized construction /

Hence you are hereby inform
tore the land

development at your own cost within seven

adjoining the river bed fo its original position by levelling it

dumping the constructi

Please note that if you do
he Maharashira Regional

on waste material and other things.
not comply the aforesaid orders, police action will be initiated
against you under section 52 of t

s incurred towards demolition of the unauthorized construction will be recovered from you

the expense

as arrears of land revenue under section 53 (6B ) .

instructions in the notice, you will be liable for penal

Please note that if you fail to comply the
orations Act 1949,

action as provided in section 387 of the Maharashtra Municipal Corp
=TT - —
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Appendix A SHEh 1
Unauthorized Construction / Dwﬂn’n

t - - 5

Survey no / City Survey no/ Gat no, — 108/2/1 and other

Type of Construction — Fabrication Shed

Estimated dimensions of the constructions — 15 X 10 = 150 gg vl "

Boundaries of the unauthorized construction - Broy,
To the East - _::I.!
To the South — |
To the West —
To the North —

Appendix B
Construction and other waste dumped into the river / nullah bed | wate, Curren
n

fill in illegal manner
1) Name of the Village — Kalewadi

2) Location - Vijaynagar
3) Survey no / City Survey no/ Gat no . - 103/2/1 and other

4) Original estimated depth of the land in the river bed -
5) Estimated height of the land fill effected by dumped consiruction wagte an
x i

material in the river bed - Nil

6) Estimated quantum of the land fill effected by dumped construction Wag

other material in the river bed — Nil
River side Out of river basin 50X05X1 =250.00 Cum Approx.

Place — Pimpri
Date - % lonAd >
8d/ —
Designated Officer and Executive

“ B “ ward office

Building Permission and Una

Construction Control Depi

Pimpri Chinchwad Municipal
Pimpri 18
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Pimpri Chin
chwad Munig
pal Corporatic
Pimpri Pune 41 1018, 319

Building Pemission and Unauthorized
Construction Control Department

NO B PW.N.2210 12020

Dated : 07 fo oy 2020

Notice under section 53 of the
261 267 and 478 of the M Ehara:;.::a:shba Regional and Town Planning Act 19
w 66 and sections 260,

Cipal Co rations Act 1849

To,
The owner/ Occupier Davalopar-aar,g
: aram G

Address : Sr.no. 111/5/1 and ofpg, s anpat Kale and others
8 lewadi

-Pimpri bridge, nadhenagar, kalewadi,Pimpri,Pune 17.

Whereas the Municipal
1212 dated 16"

Corporation Commissi
um - ¥
of June 2012 RIS ls-Crde: g CHORTY 3 ML 1R
as authorize . .
the duties of the Designated O d the undersigned to implement the powers and comply
. cer under section 53 and adjoini i
Regional and Town Planﬂing Sesk 4368 joining section 152 of the Maharashtra
And whereas a petj
5 i petition has been submitted to the National Green Tribunal with respect to
& u orized col Eo .
landfill . nstruction in the river bed and dumping of construction waste material therein for
andfill pu ;
purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26 ; ~ar ;
of September 2019 in Original Application number 49 / 2019, the unauthorized constructions and
landfi ;
il effected due to dumping of construction waste material in the flood line of the river is fo be

remove and the river bed is to be restored to its original position.

And whereas the Designated. Officer has submitted the report with respect to unauthorized

construction in the river bed and dumping of construction waste material therein for landiill purposes,

which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission constructio
Irrigation Department and as stated in the

n of building

within the flood line of the river as stipulated by the

appendix below.
the

L

And whereas by effecting unauthorized / without permission construction of building within

rrigation Department and as stated in the appendix below

flood line of the river as stipulated by the |
river bed , you have violated the provisions of the

and obstructing the natural flow of water in the

\Water Pollution laws and Environmental laws.
informed vide this notice to remove th
receipt of this notice and restore the land

Hence you are hereby e unauthorized construction /

development at your own cost within seven days of
adjoining the river bed to its original position by levelling it after removal of the land fill effected by

| and other things.
he aforesaid orders, police action will be initiated

wn Planning Act 1966 and similarly

dumping the construction waste materia
Please note that if you do not comply t
he Maharashira Regional and To

against you under section 52 of {
the unauthorized construction will be recoverad from you

the expenses incurred towards demolition of

as arrears of land revenue under section 53 (6 B ).

Please note that if you fail to comply the instructions in the notice, you will be liable for penal

 ti mn moiriart in cartinn 367 of the Maharashtra Municipal Corporations Act 1948.
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1) Name of the Village —

2)
3)

5)

Construction and other waste dum

Location of Unauthorized Construction / Development
Survey no / City Survey no / Gat no. -

4) Type of Construction -

Estimated dimensions of the constructions =

6) Boundaries of the unauthorized construction -

Appendix A
Unauthorized Construction / Dey
Elﬁnm&ml:—,

To the East —
To the South -
To the West —
To the North -

Appendix B
ped into the river / nullah bed / water Curra.-m%

fill in illegal manner

1)

Name of the Village — Kalewadi

2) Location - Vijaynagar

3) Survey no / City Survey no/ Gat no . — 111/5/1 and other

4) Original estimated depth of the land in the river bed —

5) Estimated height of the land fill effected by dumped construction wasts a4 "
material in the river bed — Nil

6) Estimated quantum of the land fill effected by dumped construction wagls ;
other material in the river bed - Nil
River side Out of river basin 15X04X0.5 = 30.00 Cum Approx.

Place — Pimpri

Date -o3fsr [

Sdf—
Designated Officer and Executive Engint

“ B “ ward office

Building Permission and Unauthorizet
Construction Control Department
Pimpri Chinchwad Municipal Corporat
Pimpri 18
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Pimgin) Ghilnctramd Municipal Corporation
Panpei Puna A11018.

Busding Pormission ond Unauthorzed
Construction Conlol Doparment

NO B PN 22 D & 2020

Dated 4n (o1 2020

Notice_undor section 63 of the Mahara
”““““Hmwuwrmmmgm1mmmm,

261,267 and 478 of the Maharashira M
@ Municipal Corporations Act 1949
1o,

The Owner / Oceupier /| Daveloper : Jitendra Ganbhau Nanekar and others
Addross : Sr.00. 122 and other, Near kalewad - Pimpri vaghero bridge, Rajwadenaga, kalowod!
pune 17. . : i
Wherea
s the Municipal Corporation Commissioner vide his orders no Enoch / 3 /
implement the powers and comply
the Maharashira

W-
OoM/100/

1212 dated 16™ of June 2012 has authorized the undersigned lo
ti i
the duties of the Designaled Officer under section 53 and adjoining section 152 of

Regional and Town Planning Act 1966.

And whereas a petition has been submitted to the National Green Tribunal with respect 10

unauthorized construction in the river bed and dumping of construction waste material therein for

landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated

26" of September 2018 in Original Application number 49 / 2019, the unauthorized constructions and

landfill effected due to dumping of construction waste material in the flood line of the river is to be

remove and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with
therein for landfill purposes .

respect 1o unauthorized

construction in the river bed and dumping of construction waste material

which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building

of the river as stipulated by the rrigation Department and as stated in the

within the flood line

appendix below.
And whereas by effecting una

uthorized / without permission construction of building within the

ood line of the river as stipulated by the Irrigation Departiment and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

nd Environmental laws.

Water Pollution laws @
ed vide this notice to remove the unauthorized

Hence you are hereby inform construction /

within seven days of receipt of this notice and restore the land

development at your oWn cost

adjoining the river bed to its original position by levelling it after removal of the land fil effected by

dumping the construction wast
Please note that if you do not compl

r section 52 of the Maharashtra Regional and

olition of the unauthorized construction will be

e material and other things.
y the aforesaid orders, police action will be initiated

Town Planning Act 1966 and similarly

against you unde
recovered from you

the expenses incurred towards dem

as arrears of land revenue under section 53 (6B ) .
fail to comply the instructions in the notice,

ra Municipal Corporations Act 1948.

Please note that if you you will be liable for penal

action as provided in section 307 of the Maharasht

Scanned with CamScanner
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Appendix A

1) Na
me of { Unautho,
ocalion n}:e Vilagg _ Zed Construction / Development
Nauth
Suwe}, e Orized Construction / Development

c Appendix B
Onstruction and other waste dumped into the river / nullah bed / water current and land

fill in illegal manner
1) Name of the Village — Kalewadi
2) Location - Vijaynagar
3) Survey no / City Survey no / Gat no . — 122 and other

4) Original estimated depth of the land in the river bed — _
5) Estimated height of the land fill effected by dumped construction waste and other

material in the river bed — Nil
6) Estimated quantum of the land fill effected by dumped construction waste and

other material in the river bed — Nil
River side Qut of river basin 70X02X0.5 = 70.00 Cum Approx.

Place — Pimpri
Date - [+ Jo~ ™"
5/ —
Designated Officer and Executive Engineer
“ B “ ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Notica
323

Pi
mpri Chinchwad Municipal Corporation
Pimpri Pune 411018,

Building Permission and Unauthorized

Construction Control Department
NO B PAW.N.22/,.42 /2018

Dated :39 /92 /2018

HEL-“’E_ under section 53 (1) ( A of
the Maharashtra Regional Town Planning Act 1966

TO.

owner /Occupier / Develo )
Address - BRT per - Sanjay Tatyaba Bhise, Shamrao Ramchandra Kate and Other
road, Aadarshanagar, Kalewadi, Pimpri, Pune 17.

Whereas the u :
| ndersigned is authorized to take action under section 53 1 A) of the
maharashtra Regional and Town Planning Act 1966

And whereas it h .
cotion | d as come to my notice that you have effected unauthorized | without permission
canstruction [ develo :
pment as per details below. Hence it is hereby directed 1o <hift / remove the said
tempora construcli ithi ,
Ryrey uction within 05 Days of the receipt of this nofice. Similarly it s 2is0 directed to forthwith

stop the unauthorized utilization of the said construction / land with immediate effect.

If you do not remove the said unauthorized construction | development in terms of this notice,

then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and

gxpenses . The expenditure incurred for the said removal will be recovered from you.

The detailed description of the said unauthorized construction are as follows =~

1.\illage - Kalewadi

2 Location — Aadarshnagar

3.5urvey number / City Survey No | Gat no =83

5 - 100.00m. % 50.00 m. x 0.Bm.= 2500.00 Cum.

4, Approx. Estimated dimensian

Boundaries -

@- To the east - BRT raad

To the West - River

To the south - Gajraj Colony

To the North - Kale Property

pate -21 j9—1 2018

Place : Pimpri
Designated Officer and Executive Engineer,

Building Permission and Unauthorized

Constructions Control Department
Pimpri Chinchwad Municipal Corporation
pimori Pune 41101 B ,
|
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Notice
Pimpri Chinchwad Municipal Corporation

Pimpri Pune 41101 B.
Bullding Permission and Unauthorized
Construction Cantrol Department

NO B PIW.N.22/3e¥ 1202

Dated : 76/ 92 2092

Owner ier /|
FOcmpisr Developer - Yunus Gulab Aitar, Pandit Mukinda Jadhav, Nadhe and Other

Address - S.No. 117, 11g, Indian/Maharashtra colony, Nadhenagar, Kalewad, pune 17
You are hereby notified vide section 478 / 1 and 433 ( ¢ ) of the Maharashtra Municipal Corporations Act
that It is noticed that you haye effected unauthorized construction without seeking building permission
from the Pimpri Chinchwad Municipal Corporation . The detalls of the said unauthorized construction are

as follows -

Vilage - Kalewadi

Location - Nadhenagar

Survey number / City Survey No / Gat no — 117, 118

Approx. Dimensions of Filling — Estimated 100.00 m. x 30.00 m. x 0.5 m. = 1500.00 R
Type of Construction -

Status of construction - River side Qut of river basin murum filling

Boundaries -

Tothe east - River
To the West - [ndian colony

To the south - Indian colony

To the North - Open space
The construction effected by you is unauthorized. You should remove the aforesaid

construction within a period of 01 days of receipt of this notice. If you do not make arrangements for

| of the said unauthorized constructions effected and existing at the said location, as the case may

remova
remove the same and the expenditure incurred for the said removal will be recovered from

be, we shall
you . No explanation / letter from you will be entertained in the matter.

Please note that we are authorized as designated officer with respect {o unauthorized /

without permission constructions vide Honorable Municipal Commissioner order number Ench / 3/ O M |/
100 /2012 dated 16 June 2012 under section 261, 264 and 478 of the Maharashtra Municipal

Corporations Act .
P 5" y
Designated Officer and Executive Engineer,
Building Permission and Unauthorized
Constructions Control Department

Pimpri Chinchwad Municipal Corporation
Pimpri Pune 411018
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Pimpri Puna 411018,
Bullding Permisslon and Unauthorized

Construction Control Department
NO B P/IW.N.22/ 3 & 12020

Dated :q9% / ¢»-/ 2020

Matice under section 53

261, 267 and 478 of the ,:r the Maharashira Regional and Town Planning Act 1968 and sections 260
}n—"_m___'—*a‘h"gr—“&“"rﬂcipal Corporations Act 1849

— L

The Owner/ Occupi
Address : Sr.no. 1DP5WL Developer : Maruti Dattoba Kale and others

WhEreés man other, satsang bhavan road, vijaynagar, kalewadi, Pimpri, pune 17.
® Municipal Corporation Commissioner vide his orders no Enoch /3 /O M/ 100/

1212 dated
16% of June 2012 has authorized the undersigned to implement the powers and comply

the duties i
. of the Designated Officer under section 53 and adjoining section 152 of the Maharashira
Regicnal and Town Planning Act 1965,
And whereas a petition has been submitted to the National Green Tribunal with respect to

una i - ) _
uthorized construction in the river bed and dumping of construction waste material therein for
l .

andfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated

26 of September 2019 in Original Application number 49 / 2019, the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the river is to be
remove and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthor ized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the

flood line of the river as stipulated by the Iigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
Hence you are hereby informed vide this notice fo remove the unauthorized construction /
elopment at your own cost within seven days of receipt of this notice and restore the land

dev
ginal position by levelling it after removal of the land fill effected by

adjoining the river bed to its ori

dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated

against you under section 52 of the Maharas
urred towards demolition of the unauthorized ‘construction

tion53(6B).

htra Regional and Town Planning Act 1966 and similarly
the expenses inc will be recovered from you
as arrears of land revenue under Sec

Please note that if you fail to comply the instructions
of the Maharashtra Municipal Corporations Act 1949.

in the notice, you will be liable for penal

acfion as provided in section 397
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Appendix A

Unauthorized Construction / Development

19) Name of the Village -
20) Location of Unauthorized Construction / Development —
21) Survey no / City Survey no / Gat no. -
22) Type of Construction -
238) Estimated dimensions of the constructions -
24) Boundaries of the unauthorized construction -

To the East -

To the South -

To the West —

To the North —

Appendix B o land
Construction and other waste dumped into the river / nullah bed / water current @
fill in illegal manner
19) Name of the Village - Kalewadi
20) Location - Vijaynagar
21) Survey no / City Survey no / Gat no . — 105 and other
22) Original estimated depth of the land in the river bed —
23) Estimated height of the land fill effected by dumped construction waste e o

material in the river bed — Nil R
ion waste
24) Estimated quantum of the land fill effected by dumped construction

other material in the river bed — Nil
River side Out of river basin 15X10X0.5 = 75.00 Cum Approx.

Place — Pimpri
|~ (e"'l-'!f e

Date -
(_g“J/ =

Designated Officer and Executive Engineer
“B “ ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimpri Chinchwad Municipal Corporation
Pimpri Pune 411018,

Building Permission and Unauthorized
Construction Control Depariment

NO B Pf kavifpra26/P.N./09/2018

Dated ; 25/01/2018

Nolice under sectigy 53 of

the Mah
261, 267 and 478 of e Mah 2rashira Regional and Town Flanning Act 1966 and sections 260,
2Lashtra Municipal co ations Act 1949

To,

The Owner f Occupier Develn
Mr. Balasaheh Chandhe " |

Resi. Address : S.ng
*=.10. 25 Near Chy
pridhe Lawn . Mishal Magar Pimpale Nilakh, Pune. |

Whereas the Murnic
1212 dated 18h of unicipal Carporation Commissioner vide his orders no Enach /3 /0 M/ 100/ |
of J
une 2012 has autharized the undersigned to implement the powers and comply |

ko the duties of the Des;
& | esignated Officer under section 53 and adjoining section 152 of the Maharashira

|
Regional and Tawn Planning Act 1986 i
i

And whereas a pefition has been submitted to the National Green Tribunal with respect to
unautharized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26™ of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and
landiill effected due to dumping of construction waste material in the flood line of the river is to be
remave and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect 1o unauthorized '.

construction in the river bed and dumping of constriiction waste maferial therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water Eﬁ"the'.n'velr bed.

S

And whereas you have effected unauthorized /. without permission construction of buiiding
within the flood line of the river as stipulated by the Irrigation- Depaﬁment aﬁd ‘as stated in.the

appendix below. ,

And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Henge you are hereby informed vide this notice lo remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original position by leveling it after removal of the land fill effected by

dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated

-against you under section 52 of the WMaharashira Regional and Town Planning Act 1966 and similarty

the expenses incurred towards demolition of the unauthorized construction will be recovered from you

as arrears of Jand revenue under section53(68).

0000 oOoon
Governmen Authorized OID0ONDT Q0O Notifcation. BO
.. fael] of Matseashira 0000 WO OG0+ - 2017 | L. OO0
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fail to comply the Instructions in the notice, you will be |jy bl N
i

Please note that if you
of the Maharashtra Municipal Corporations Act 194g, w

action as prmridali in section 397
Appendix B

the river / nullah bed / water cur
et ang g,

Construction and other wasté dumped into

fill in illegal manner

1) Name of the Village —
ndha Lawn , Vishal Nagar,

§.n0.25

Pimpale Nilakh

2) Location - Near Chop

3) Survey no | City Survey no jGatno. -
| estimated depth of the land in the river bed - s

4) Origina
ted by dumped construction waste ang
Olhgy

5) Estimated heighl of the land fil effec
matarial in the river bed - Approximale Average ... m.

6) Estimated quanium of the land fill affected by dumped construction wagy
other material in the river bed - 12,00x27.00=324.00 sq.m. {Appm""mﬂlel; 2

Place - Pimpri
Dale -

sd

Designated Officer and Executive Engine
e
" H " ward office

Building Permission and Unauthorizeq
Construction Conltrol Depantman
Pimpri Chinchwad Municipal Corporation
Pimpn 18 |
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Pimpri Chinchwad Municipal Corporation
Pimpri Pune 41101,

Building Permission and Unauthorized
Construction Control Department

NOBPRy kavilpra26/P,N.11/2019
Dated : 0710312019

To,
The Owner f Qccupier / Daualopur
Mr. Amol Ingawale & Other

Resi. Address : S.no. 61 Noar Shree Krishn Diary Pimpale Nilakh, Pung,

Whereas ih ici i
] Mumctpai Corporation Commissioner vide his orders no Enoch /3 /O M/ 100 /
1212 dated 16" of June 2012 has authorized

the duties of the Designated of;

ICer under seclion 53 and adjoining section 152 of the Maharashtra
Regional and Town Planning ag( 1968,

the undersigned to implement the powers and comply

And whereas a Pelition has been submitted to the National Green Tribunal with respect to
unautherized construction in (he river bed and dumping of construction waste malerial therein for

landfill purposes and in terms
P i

of the National Green Tribunal , Western Bench, Pune Orders dated
of Seplember 2019 in Original Application number 49/ 2019 , the unauthorized constructions and

landfill effected due to dumping of conslruction waste malerial in the flood line of the river is to be

remove and the river bed is to be restored lo its original pesition,
And whereas the Designated Officer has submilled the report with respect to unauthorized
canstruction in the river bed ang dumping of construclion wasle malerial therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as Slipulaled by the Irrigation Department and as stated in the

appendix below.

And whereas by effecting unauthorized / without permission construction of building within the
fiood line of the nver as stipulated by the Irrigation Depariment and as stated in lhe appendix below
and obslrucling the natural flow of water in the river bed . you have violated the provisions of the
Waler Pollution laws and Enviranmenial laws.

Hence you are heraby informed vide this notice 1o remove the unauthorized construction /
development al your own cost within Seven days of receipt of this nolice and restore the land
adjoining the river bed to its original position by leveling it after removal of the land fil effected by
dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated
8gainst you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly

he expenses incurred towards demolition of the unauthorized construction will be recovered from you

3 arrears of land revenue under section 53 (68 ) .

=

e e,
Goverrimend Autborded  DUTERIL MOC00D. MNotifeaton 00
Gl ol Maharashiia 0000 WOCOHOOO = - 2097 / o0, om
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Tt

T

oy

Othe

e 12 | the instructions in the noti i
hat If you fall o comply €8, YOU Wil g ¢
ploaso nole ( the Mahﬂraahll’ﬁ Municipal Corporations Ack liag
{ion as provided jn section 3p7 0 1949
n
ﬁppanﬁ’ﬁx B
d into the river | nullah bed /
her waste dumP® water ¢y
Construction Bﬂ::* Ifent ang
fill in illegal man . .
1y Name of the Village ~ pimpale Ni2kn
9y Localion - near Shree Krishn Diary
3) Surveyno / City Survey no/ Gt 19+~ 5-"‘_’-5”
4) Original estimated depth of the land in the river bed — ...,
5) Estimated height of the land fill effected by dumped construction Waste
iver bed — Appmximate Average ...... m. an

material in the f

6) Estimated quantum of the |

other material In the river be

Place - Pimpri

Date -

and fill affected by dumped constructiq,
n
d — 60.00x25.00=1500.00 sq.m. (Approy; -
Matey

Sol |—

Shaa

)

Designated Officer and Executi
CUtWE En r
glnEEr

“H* ward office

Building Permission and Unauthor
ized

Construction Control Departmeny

Pimpri Chinchwad Municipal Corporati
n,

Pimpri 18
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F!H‘lpfi Chinchwag Municipal Corporation
Pimpri Pung 411018,
Building Permission ang Unauthgrized
Construction Control Department

NO B py kavilpra2e/P.N 11872010

Dateg . 0710312019
53 of fhe

aharag

261, 267 and 478 of the Maharashﬂ-a Muricigal o r and Town Plannin
2lRorations Act 194

To,

The Owner / Occupigr / D

Mr. Tanaji Damodar Wagh
Resi. Address -

eveloper
ole & Othe,

3.no, G?.NBEE R
M.c Flant, 24 ML Roagd Mishal NHQET.WMﬂEh Nilakh,

Pune,

Whereas the

Municipai 'Corpcratlon
1212 dated 1w

of June 2p

Commissiongr vide his orders no Enoch /370 M/ 100/
the duties of the Designate

12 hag authoriz

ed the undersigned 1o implement the powers and comply
d Officer unger

Regional and Town Planning et 1966,

And w iti i
hereas a Petition has been submitted to the National Green Tribunal with respect to
unauthorizeg Construction |n the river be

Section 53 ang adjoining section 152 of the Maharashtra

d and dumping of construction waste material therein for

landfill purpgses and in terms of the Mational Green Tribunal

26" of September 2019 in Original Applic
landfill effected dye to dumping of

» Western Bench, Pune Orders dated

alion number 49 / 20+ 9, the unauthorized constructions and

tonstruction waste material in the flood line of the river is to be
stored to its original position,

And whereas the Designated Officer has submitted
construction in

remove and the river bed istobere

the report with respect to unauthorized

the river bed and dumping of construction wa

ste material therein for landiil purposes |
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / wi

thout permission construction of building
within the flood line of the river as

stipulated by the Irrigation Department and as stated in the
appendix below,

And whereas by effecting unauthorized / without permission construction of building within the
fiood line of the river as stipulaled by the Irrigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /
development at your own cost within seven days of receipt of this notice and restore the land
adjoining the river bed to its original position by leveling it after removal of the land fill effectad by
dumping the construction waste material and other things. | N

Pl te that if you do not comply the aforesaid orders, police action w

ease note - o
i Act 1966 and similarly
3gainst you under section 52 of the Maharashira Regional and Town Planning

i ion will be recovered from you
the eXpenses incurred towards demolition of the unauthorized construction

# 8Mears of land revenue under section 53 (6B).

gooon ooogg
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Cons
fill in illegal M

s in the notice, you will be |;
pal Corporations Act 184g able for

that if you fall to comply the instruction
2 Maharaahlra Munici

lease Mot
.- 397 of th

ey l332
ﬁppﬁﬂd‘ix B

ucion & ther wast® qumped into {he river | nullan bed / water cu
rrent
anner and fang

of the village
R.M.C Plan

_pimpale Nilakh
t, 24 ML Road ,Visha

jGatno.— g.no.07
jand in the river bed —......
d by dumped construction waste
and oty
gr

1) Name
| Nagar

2) Lgcatiﬂﬂ =
ol

gar

City Survey n°
h of the
1and fill effecte

g) Estim
< or bed — ppproximate Average .....- m
t the land fill affected by dumped construct
ion

ntum @
_ 56.00x30.00=1650.00 s
.00 sq.m. (Approxi
mately)

< fr—
\

Designated Offic
er and Executi
ve Engine
- er
H “ ward office

Building Permission and Unauthori
| ‘Cunstrucﬁon Control 'Ciler:-ar’u'nia-m1
Pimpri Chinchwad Municipal Co . i
Pimpri 18 e
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Pimpy Chinchwud Munig;
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; ——---_ﬂ_El_ﬂﬂning Act 1 '
ipal Cn_rpn_ra_tigp.n, Acl 194 g"“ ‘—‘E@i@-&'ﬂmg__.
To,

The Owner | Occupier / Developer

wr. Dalvi Baban

Rosl. Address : $.no. 64.Noar Sewegq Trealment pigny

Bangr Road Pimpalg Milakh, Pung.
Whereas the Municipal Corporation Co

mmissioner
1212 dated 16" of June 2012 has authorizeg

vide his orders no Enoch /3710 M/1001/
the duties of the [

the undersigned tg implement the powers and comply
ection 53 angd adjoining section 152

of the M
Regional and Town Planning Act 1968, T

respect 1o

therein for
. Western Bench, Pune Orders dated

Ping of construction waste material
the National Green Tribunal
26" of September 2019 |n Original Application

landfill purposes and in terms of

number 49 / 2018 | the unautharized constructions and
Bn wasle material in the fiood
is 10 be restored to ils original position.

landfill effected due to dumping of constructi

line of the river is 1o be
remave and the river bed

And whereas the Designated Officer has submitted the report with respect to Unauthorized

canstruction in {he river bed and dumping of construction waste material

therein for landfill purposes
which has and is hindering and obstructing the natural flow of water in the river bed,

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the lrrigation Depariment and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of building within tha
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have violated the provisions of the
Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction |/
development at your own cosl within seven days of receipt of this notice and restore the land
adjpining the river bed to its original posilion by leveling it after remaoval of the land fill effected by
dumping the construction waste material and other things.

Please note that if you do not comply the aforesald orders, police aclion will be initiated
against you under section 52 of the Maharashira Regional and Town Planning Act 1966 and similarly

the expenses incurred lowards demolition of the unauthorized construction will be recavered from you

As arrears of land revenue under seclion 53 (6B .

ooooo ooooa
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Fimpri Chinch

Pimprl Pune 4:': :T:umcw wer
Building Permission ang Unautharizeg
Construction Control Deparimant

NOB py kawprazsrp.w.mmnzu

Daled ; 25 /0y 2020

otice _under section 53 of the Maharashira Regjonal ang T
own

%ﬁiﬂM@a&htm Municipal Corporations Act 1ngaﬂﬂin Act 1866 and seclions 260,
9

To,
The owner | Occupler/ Developer
wir. Prataprao Ganpat Jadhav | Mr, Prakash Birbhan Kalariya

Resi. Address : S.no. 62, Near,Pimpale Nilakh, Crematory , Dalvi nagar, Pimpale Nilakh Pun
' | i e,

Whereas the Municipal Corporation Commissioner vide his orders no Enoch /3 /0 M/ 100 /
1212 dated 16" of June 2012 has authorized the undersigned ta implement the powers and comply

the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashtra
Regional and Town Planning Act 1868,

And whereas a petition has been submitted to the National Green Tribunal with respect to
unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26" of September 2019 in Original Application number 49 /2019 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the river s to be
remove and the river bed is to be restored 1o its original position.

And whereas the Designated Officer has submitted the report with respect to unautharized
construction In the river bed and dumping of construction waste material therain for landiill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have gffected unauthorized ! without permission construction of building
within the flood line of the river as stipulated by the Irrigation Department and as stated In the
appendix below.

And whereas by effecting unauthorized [ without permission construction of bullding within the
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the
Water Pollution laws and Environmental laws.

Hence you arg hereby informed vide this notice o remaove tha unauthorized construction /
1=

development &t your OwWn cost within seven days of recelpt of this notice and restore the land
evelopm

adjgining the river ped 1o its eriginal position by leveling It afer removal of the land fill effected by
I

onstruction waste material and other things.

dumping the ¢ . . o
ping s By not comply the aforesald orders, police action will be initiated

Please note

sigainzt under section 52 of the Maharashira Regional and Town Planning Act 1966 and similarly
gainst you
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- - 338
Pt ™ Chinchyg

ol under section 53 of the Mahamsh[ra
254 967 and 478 of the Maharashtra Munigi T
al ¢

1o
the Owner / Qccupier / Developgr
. Vitas Eknath Nandgude

respact to

construction waste material therein for
the National Green Tribunal :
26" of September 2019 in Criginal

tandfill purposes and in terms of W

estern Bench, Pune Orders dated
Application number 4912019 ,
landfill effected due to dumping of Consiruction waste matertal in

remove and the river bed is 1o be restored to its original position,

the unauthorized constructions and

the flood line of the river is to be

And i
whereas the Designated Officer hag Submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein

for landfill purpases |
s which has and is hindering and obstructing the natural flow of water In the river bad.

And whereas you have efiected unauthorized | witheut permission construction of building
within the flood line of the river as stipulated by the Imigation Department and as stated in the
appendix below,

And whereas by effecting unauthorized f without permission construction of building within the
fiood line of the river as stipulated by the Irigation Department and as stated In the appendix below
and obsiructing the natural flow of water in the river bed | you have violaled the provisions of the
Water Pallution laws and Environmental laws.

Hence you are hereby informed vide this notice to rémove the unauthorized construction |
development at your own cost within seven days of receipt of this notice and restore the land
adjpining the river bed to s original position by leveling it after removal of the land fill effected by

dumping the construction waste material and other things.

Please note that if you de not comply the aforesaid orders, police action will be initiated

against you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly

000m IR,
Government Aubharized TTTRGHIN TU000L. otfcation 00

faradl of Makargbirs 0002 WO 000002 @ - 2047 J oo, 000
‘Goverrment Autroszed T00E0000 SOCCOOO, NenFeatisn OO0
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the expenses | b
penses incurred lowards demalition of the unauthorized construction will be recovereq 1
fom yoy e 9

as arrears of land revenue under section 53 (6 B ) .
Please note that If you fail to comply the Instructions in the nolice, you will be liable fo; F""
enaj v

action as provided in section 397 of the Maharashtra Municipal Corporalions Act 1949,

Appendix B
Construction and other waste dumped Into the river / nullah bed / water current and lang '}':
fillin fllegal manner
1) Name of the Village — Pimpale Nilakf i
2) Location - Near,Pimpale, Dalvi nagar,Pune. [5
3) Survey no / City Survey no/Gatno.- S.n0.62 {

4) Original estimated depth of the land in the river bed — eoieenee
5) Estimated height of the land fil effected by dumped construction waste and other

jver bed - Approximate Average 06.00 m.
land fill affected by dumped construction waste and

%5.00=1500.00cu.m. (Approximately)

material in the r

6) Estimated gquantum of the
other material in the river bed - 30.00x10.00

Place — Pimpri
Date - .
s 0( y .
Desighated Officer and Executive Engineer
“ H " ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,

Pimpri 18
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o b TAER Municipal Corporalion
Pimpri Puna 411018,

Building Permission and Unauthorized
Construction Cantrol Department

NOB Plkkavilpra, 26/P.Milakh/21/2020
Dated : 10/02 / 2020

jice under section 53 of the Maharashira Regional and Town Pianning Act 1966 and sections 260
g@l-.-zﬁw 8 of the Maharashtra Municipal Gorporations Act 1949 '

i .
Tne owner { Occupier /' Developer

M. amol Rohidas Ingawale Other

Resl. Address : S.no. 07 Bebilai Nivrutti Ingawale Chouk,Pimpala Nilakh,Pune.

Whereas the Municipal Corporation Commissioner vide his orders no Enach /3 /0 M/ 100 /
1212 dated 16" of June 2012 has authorized the undersigned to implement the powers and comply
the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashtra
gegional and Town Planning Act 1366,

And whereas a petition has been submitted to the National Green Tribunal wilh respect o
unauthorized construction in the river bed and dumping of construction waste material therein for
jandfill purposes and in lerms of the National Green Tribunal , Western Bench, Pune Orders daled
26" of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and
landfill effected due to dumping of construction waste malerial in the flood line of the river is to be
remove and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
canstruction in the river bed and dumping of construction waste material therein for landfill purposes .
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have eflected unauthorized [ without permission construction of building
within the flood line of the river as slipulated by the Irrigation Department and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irrigation Depariment and as staled in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are heraby informed vide this nolice to remaove the unauthorized construction /

development at your own cosl within seven days of receipt of this nolice and restore the land

adjoining the river bed 10 IS original position by leveling it afler removal of the land fill effected by
dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated

against you under section 52 of the Maharashira Regional and Town Planning Act 1966 and similarly

the expenses incurred towards damalition of the unauthorized construction wil be recovered from you

as arrears of land revenue under section 53 (68).

tions in the notice, you will be liable for penal
Act 1949.

Please note that if you fail to comply the instruc

action as provided in section 397 of the Maharashtra Municipal Corporations

i
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ik HXRANEaq immirrsast =

Construclion
fill In lllegal manner
1) Name of the Villag

2) Location - Near

and other waste dumped into 1

Bebitai Ingawa

Appendix B

he river / nullah bed / waler currgpy
a

nd lang

e - Pimpale Nilakh

le Chouk, Pune.
no . — S.no.07

3) Survey no / City Survey no | Gat
4) Original astimated depth of the land in the river bed -

and fill effected by dumped construction waste ang oth
er

5) Estimated height of the
material in the river b

6) Estimated quant
other material in the

(Approxima!ely]

Place — Pimpri

Date -

ed —Approxima
um of the land fill effected by dum

te Average 15.00 m.
ped constructi
ion Waste ang

iver bed — 30.00x50.00x15.00 m.=22500
u.m

s I—

Designated Officer and Executive Enginesr
“H " ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimprl Chinchwag Municipal Corporation
Pimpri Pune 411018,

Building Permissian and Unauthorized
Construction Contral Depardment

NO B P/ kavilpra2eiP M 12212020

Dated : 10/02/2020

Mdhwgclhn 53 of the Maharashira Rg ioni
a

261,267 8nd 478 of the Maharashira Municpay l::n@J =n_Town Planning Act 1966 and sections 260,

rations Acl 1949

To,
The Owner /[ Occupier/ Developer
Mr. Bhushan Rajendr Ingawale & Other

Resl. Address : 5.n0.07 , Bebitai Mivrulij Ingawale Chouk,Pimpale Nilakh,Pune.

Whe el ;

reas the Municipal Corporation Commissioner vide his orders no Enach /3 /0 M/ 100/
t th ,

1212 dated 16" of June 2012 has authorized the undersigned to implement the powers and comply

the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashtra
Regional and Town Planning Act 1366,

And whereas a petition has been submitted to the National Green Tribunal with respect to
unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26" of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the river is to be
remove and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and Is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the Irrigation Department and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of bullding within the
fiood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adpining the river bed to its original

tumping the construction waste material and other things.
the aforesaid orders, police action will be initiated

1966 and similarly

position by leveling it after removal of the land fill effected by

Please note that if you do not comply

ainst you under section 52 of the Maharashtra Regional and Town Planning Act
d construction will be recovered from you

hmﬁnses incurred towards demolition of the unauthorize

A
'3 of land revenue under section 53 (6B ).
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g : : ply the instructions in the notice, you will be g, e, ‘1
. [} hl' L T
pal Corporations Act 1 S
o, 343

aharashlra punic

Please note that if
action as provided in section 397 of the M
Appendix B
Construction and other waste dumped into the dver / nullah bed / water current ang

fill in flegal manner
1) Name of the Villag

2) Location - Near Bebitai

3) Survey no / City Survey no | Gatno .- 5.no.07

4) Original estimated depth of the land in the river bed — waiasen

5) Estimated height of the |and fill effected by dumped construction waste and ot
Br

material in the river bed - Approximate Average 15.00 m.
6) Estimated quantum of the land fill affected by dumped construction waste &
€ & other !

material in the river bed- 60.00x50.00x1 5.00=45000.00 cu.m. (Approximat
ately)

e —Pimpale Nilakh
Nivrutti Ingawale Chouk, Pimple Nilakh.

Place — Pimpri
Date -
s I—
Designated Officer and Executiv i L
e Engineer r
“H * ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporalion,
Pimpri 18
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m 344
Mprl Chinchwa Municipal Corporation
Pimpri Puna 41 1018,

Building Permission ang Unauthorized
Conslruction Conlrol Depariment

NOB PIkaWprafZB!P.NliakhJ‘zﬂ.l'EUED
Datad :10 /o 2020

under seclion 53 of the M ]
it aharashira R lonal and Town Planni
o 267 and 478 of the Maharashirg Municip p TR =

al Cor, oralions Act 1940

10,
The Owner | Occupier | Develaper
wr. Suraj Balasaheb Chondhe & Q(her

Resl. Address : S.no. 08,Babiai Nivrut Ingawale Chouk Pimpae Nilakh, Pune.

- P e e et et e e s S S T e — J

Wh i ; .
areas the Municipal Corporation Commissioner vide his orders no Enoch /370 M/ 100 J

1} 1212 dated 18" of June 2012 has authorized the undersigned to implement the powers and comply

the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashira
Regional and Town Planning Act 1966,

And whereas a petition has been submitted to the National Green Tribunal with respect to |
unauthorized construction in the river bed and dumping of construction waste material therein for I
landfill purposes and in terms of the Natlonal Green Tribunal , Westem Bench, Pune Orders dated B
26™ of September 2018 in Original Application number 48/ 2019 , the unauthorized constructions and

landfill effected due to dumping of construction waste material in the flaod line of the river is to be

remove and the river bed is to be restored to its original position,

And whereas the Designated Officer has submitted the report with respect to unauthorized
h\ canstruction in the river bed and dumping of construction waste material therein for landfill purposes ,
; which has and is hindering and obstructing the natural flow of water in the river bed,

And whereas you have effected unauthorized / withoul permission construction of building
within the flood line of the river as stipulated by the lrrigation Department and as stated in the
appendix below,

And whereas by effecting unautharized / without permission construction of bullding within the
flcod line of the river as stipulated by the Irrigation Depariment and as staled in the appendix below

' and obstructing the natural flow of waler in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws,
are hereby informed vide this notice to remove the unauthorized canstruction f

Hence you
n seven days of receipt of this notice and restore the land

development at your own cost withi
eling it after removal of the land fill efiected oy

adioining the river bed to Its original position by Iev

dumping the construction waste material and other things. )
aforesaid orders, police action will be initiated

: o not comply the
Please note that if you d and similarly

gional and Town Planning Act 1966

*ainst you under section 52 of the Maharashtra Re

00D Dpooo
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tion of the unauthorized construction will be recovereg froim v 345

the expenses incurred towards demoli

' as arrears O
| ote that if you fail to comp!

Please n
n section 397 of the Maharas

n53(68)-

venue under sectio _ . . -
f land re y the instructions N the notice, you will be liable o By
a

htra Municipal Corporations Act 1949,

action as provided i

Appendix B

to the river [ nullah bed / water current and lang

Construction and other waste dumped in

fill in illegal manner .
7) Name of the Village - pimpale Nilakh
gawale Chouk, Pune.

8) Location - Near Bebitai In
| Gatno .- S.no.08

9) Survey no / City Survey no
10) Original estimated depth of the land in the nver bed -

.............

11) Estimated height of the land fill effected by
al in the river bed — Approximate Average 20.00 m.
land fill effected by dumped construction waste ang

dumped construction waste and othg

materi

12) Estimated quantum of the
other material in the river bed - 60.00x40.00 x20.00=48,000 cu.m.

Place — Pimpri

Date -

= VI

Designated Officer and Executive Engineer
*H " ward office

Building Permission and Unauthorized
Canstruction Control Depariment
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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t]
Wilding t\._"numsmn and Unanithorlzad

on Gantrg) Dopariman
NO B Pray UPa0i,N 2412020
Dated ¢ 10/ 02 2020

Construg

e under section 53 of tho Maharashiry Reglo

261, 267 and 478 ol the Maharasiry Municig

Wl and Town Planning Act 1
Ml Corporations Aciply

1966 and sactions 260,
Ta,

hi Gwnet I Occupior | Dovelopar

Mr Nandhumar Bishnoyoe & Oy

Resl. Addross @ S ne 00 Boyy,

b My Ingawile Chouk Pimpata Nitakh Pung

Whereas : i
as the Municipal Corporation Commissioner vida his orders no Enoch 1310 M/ 100 /
. 1212 dated 16™ of Juno 2012 | '
b - _ = has authorized the undersignad to implomant the powers and comply
the duties of the Designated Officer under section

53 ond adjoining soction 152 of tho Maharashira
Regional and Town Planning Act 1966,

And whereas a petition has been submilted to the Motional Groen Tribunal with rospoct lo
unauthonzed construction in the river bed and dumping of construction waste material therain for
landfil purposes and in terms of the National Green Tribunal , Westarn Bench, Pune Orders dated
26™ of September 2019 in Original Application number 49 7 2019 , the unautharized constructions and
landfill effected due to dumping of construction waste matarial in the flood line of tho river is to be
remove and the river bed is to be restored 1o it onginal position.

And whereas the Designated Olfficer has submitled (he report with respect to unauthorized

construction in the river bed and dumping of canstruction wasta malterial thoroin for landfill purposas ,
{t which has and is hindering and obstructing the natural llow of water in the river bed.

And whereas you have effected unauthonzed 1 without pormission construction ol building
within the flood line of the river as stipulated by the lrmgalion Depariment and as stated in \he
appendix below.

And whereas by effecting unauthorized / withoul permission construction of building within the

flood line of the river as stipulated by the lirigatian Depariment and as stated in the appendix below

atural Now of water m thi nver bed , you have violated the provisions of the
L5

and obstructing the n

Waler Pollution laws and Environmaental lows
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hings.
dumping the construction waste material and other thing

o not comply the aloresaid
Regional and Town Planning Act

arderg, police action will be Iritinted

Please nole that if you d 1966 and similarly

\ra

against you under section 52 of the Maharash
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Fimpri Chinchwad Municipa Corporation
Pimpri Pune 4 11018,

Bullding Permissian and Unauthorized
Construction Control Department

NO B Py kevifpra26iP. N 2a0000

Dated : 10 j02/ 2020

Notice under section 53 of the Maharashirs Regional and Tawn Plannin
~—_.__————-—__.___,__—-——-__._.__£g_
261, 267 and 478 of the Maharagh

ralions Act 1849

Act 1966 and =eclions 260,

ira Municipal Cor
To,

The Owner / Occupier ¢ Developer
Mr. Vijay Jagtap

Resi. Address - S.no. B5,Pimpala Nilakh, Pung.

Whereas the Municipal
,. 1212 dated 16
the duties

Corporation Commissioner vide his orders no Enoch / 3 /0 M/ 100 /
of June 2012 has authorized the unde

of the Designated Officer under section 53
Regional ang Town Planning Act 1088

rsigned to implement the powers and comply

and adjoining seclion 152 of the Maharashira

And whereas g petition

has been submitted to the National Green Tribunal with respect to

unauthorized construction in the river bed and dumping of construction waste material therein for
of the National Green Tribunal
26" of September 2018 in Original Application number 49 / 20

fandfill effecteq due to dumping

landfill purposes and in terms » Western Bench, Pune Orders dated

8, the unauthorized constructions and
of construction wasle material in the flood line of the river is to be
restored lo its original position,

And whereas the Designated Officer has submiiied
construclion in

réemove and the river bed is to he

the report with respect to unauthorized

the river bed and dumping of construction waste material therein for landfill purposes |

which has and is hindering and obslructing the natyra| flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as slipulated by the Irrigat

fon Department and as stated in the
appendix below,

And whereas by effecting unauthorized / without permission construction of building within the

artment and as slated
obstructing the natural flow of water in the river bed you have violate

food line of the river as stipulated by the Irrigation Dep

in the appendix below
and

d the provisions of the
Viter Pollution laws and Environmental laws.
is nolice to remove the unauthorized construction /
own cost within seven days of receipt of this nolice and restore the

land
to its original position by leveling it after

removal of the land fill effected by

iing the river bed

h"m"? the construction waste material and olher things.

Pleage note that if you do not comply the aforesaid orders, police action will be initiated

YU Under Section 52 of the Maharashtra Regional and Town Planning Act 1968 and similarly

OC00R ponng .
Government Autharned GUOOCOCE 00oo0. Netificatian OO
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——T

incurred towards demolition of the unauthorized construction will be recovergy from ..
ses in

the expen y%
avenue under section 53 (6B).
4il to comply the instructions in the no

htra Municipal Corporations Act 194€.

as arrears of land 1

te that if you f tice, you will be liable for
Please noie

action as provided in section 397 of the Maharas

Appendix B

Construction and other waste dumped into the river / nullah bed / water current and land

fill in illegal manner

1) Name of the Village — Pimpale Nilakh

2) Location - Near,Baner Bridge,Pimple Nilakh.

3) Survey no / City Survey no/ Gat no . — S.no.65

4) Original estimated depth of the land in the river bed — ...........

5) Eslimated height of the land fill effected by dumped construction waste and other
material in the river bed - Approximate Average 03.00 m.

6) Estimated quantum of the land fill affected by dumped construction waste and
other material in the river bed — 05.00x04.00x03.00=60.00cu.m. (Approximately)

Place — Pimpri

Date -

sel

Designated Officer and Executive Engineer
“H " ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18

i
o
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Pimpri Chinchwad Municipal Corporation
Pimpri Pune 411018,

Building Permission and Unauthorized
Construction Control Depariment

NO B Pf kavifpra26/P.N./09/2018

Dated ; 25/01/2018

Nolice under sectigy 53 of

the Mah
261, 267 and 478 of e Mah 2rashira Regional and Town Flanning Act 1966 and sections 260,
2Lashtra Municipal co ations Act 1949

To,

The Owner f Occupier Develn
Mr. Balasaheh Chandhe " |

Resi. Address : S.ng
*=.10. 25 Near Chy
pridhe Lawn . Mishal Magar Pimpale Nilakh, Pune. |

Whereas the Murnic
1212 dated 18h of unicipal Carporation Commissioner vide his orders no Enach /3 /0 M/ 100/ |
of J
une 2012 has autharized the undersigned to implement the powers and comply |

ko the duties of the Des;
& | esignated Officer under section 53 and adjoining section 152 of the Maharashira

|
Regional and Tawn Planning Act 1986 i
i

And whereas a pefition has been submitted to the National Green Tribunal with respect to
unautharized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26™ of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and
landiill effected due to dumping of construction waste material in the flood line of the river is to be
remave and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect 1o unauthorized '.

construction in the river bed and dumping of constriiction waste maferial therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water Eﬁ"the'.n'velr bed.

S

And whereas you have effected unauthorized /. without permission construction of buiiding
within the flood line of the river as stipulated by the Irrigation- Depaﬁment aﬁd ‘as stated in.the

appendix below. ,

And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Henge you are hereby informed vide this notice lo remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original position by leveling it after removal of the land fill effected by

dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated

-against you under section 52 of the WMaharashira Regional and Town Planning Act 1966 and similarty

the expenses incurred towards demolition of the unauthorized construction will be recovered from you

as arrears of Jand revenue under section53(68).

0000 oOoon
Governmen Authorized OID0ONDT Q0O Notifcation. BO
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fail to comply the Instructions in the notice, you will be |jy bl N
i

Please note that if you
of the Maharashtra Municipal Corporations Act 194g, w

action as prmridali in section 397
Appendix B

the river / nullah bed / water cur
et ang g,

Construction and other wasté dumped into

fill in illegal manner

1) Name of the Village —
ndha Lawn , Vishal Nagar,

§.n0.25

Pimpale Nilakh

2) Location - Near Chop

3) Survey no | City Survey no jGatno. -
| estimated depth of the land in the river bed - s

4) Origina
ted by dumped construction waste ang
Olhgy

5) Estimated heighl of the land fil effec
matarial in the river bed - Approximale Average ... m.

6) Estimated quanium of the land fill affected by dumped construction wagy
other material in the river bed - 12,00x27.00=324.00 sq.m. {Appm""mﬂlel; 2

Place - Pimpri
Dale -

sd

Designated Officer and Executive Engine
e
" H " ward office

Building Permission and Unauthorizeq
Construction Conltrol Depantman
Pimpri Chinchwad Municipal Corporation
Pimpn 18 |
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Pimpri Chinchwad Municipal Corporation
Pimpri Pune 41101,

Building Permission and Unauthorized
Construction Control Department

NOBPRy kavilpra26/P,N.11/2019
Dated : 0710312019

To,
The Owner f Qccupier / Daualopur
Mr. Amol Ingawale & Other

Resi. Address : S.no. 61 Noar Shree Krishn Diary Pimpale Nilakh, Pung,

Whereas ih ici i
] Mumctpai Corporation Commissioner vide his orders no Enoch /3 /O M/ 100 /
1212 dated 16" of June 2012 has authorized

the duties of the Designated of;

ICer under seclion 53 and adjoining section 152 of the Maharashtra
Regional and Town Planning ag( 1968,

the undersigned to implement the powers and comply

And whereas a Pelition has been submitted to the National Green Tribunal with respect to
unautherized construction in (he river bed and dumping of construction waste malerial therein for

landfill purposes and in terms
P i

of the National Green Tribunal , Western Bench, Pune Orders dated
of Seplember 2019 in Original Application number 49/ 2019 , the unauthorized constructions and

landfill effected due to dumping of conslruction waste malerial in the flood line of the river is to be

remove and the river bed is to be restored lo its original pesition,
And whereas the Designated Officer has submilled the report with respect to unauthorized
canstruction in the river bed ang dumping of construclion wasle malerial therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as Slipulaled by the Irrigation Department and as stated in the

appendix below.

And whereas by effecting unauthorized / without permission construction of building within the
fiood line of the nver as stipulated by the Irrigation Depariment and as stated in lhe appendix below
and obslrucling the natural flow of water in the river bed . you have violated the provisions of the
Waler Pollution laws and Enviranmenial laws.

Hence you are heraby informed vide this notice 1o remove the unauthorized construction /
development al your own cost within Seven days of receipt of this nolice and restore the land
adjoining the river bed to its original position by leveling it after removal of the land fil effected by
dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated
8gainst you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly

he expenses incurred towards demolition of the unauthorized construction will be recovered from you

3 arrears of land revenue under section 53 (68 ) .

=

e e,
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Tt

T

oy

Othe

e 12 | the instructions in the noti i
hat If you fall o comply €8, YOU Wil g ¢
ploaso nole ( the Mahﬂraahll’ﬁ Municipal Corporations Ack liag
{ion as provided jn section 3p7 0 1949
n
ﬁppanﬁ’ﬁx B
d into the river | nullah bed /
her waste dumP® water ¢y
Construction Bﬂ::* Ifent ang
fill in illegal man . .
1y Name of the Village ~ pimpale Ni2kn
9y Localion - near Shree Krishn Diary
3) Surveyno / City Survey no/ Gt 19+~ 5-"‘_’-5”
4) Original estimated depth of the land in the river bed — ...,
5) Estimated height of the land fill effected by dumped construction Waste
iver bed — Appmximate Average ...... m. an

material in the f

6) Estimated quantum of the |

other material In the river be

Place - Pimpri

Date -

and fill affected by dumped constructiq,
n
d — 60.00x25.00=1500.00 sq.m. (Approy; -
Matey

Sol |—

Shaa

)

Designated Officer and Executi
CUtWE En r
glnEEr

“H* ward office

Building Permission and Unauthor
ized

Construction Control Departmeny

Pimpri Chinchwad Municipal Corporati
n,

Pimpri 18
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F!H‘lpfi Chinchwag Municipal Corporation
Pimpri Pung 411018,
Building Permission ang Unauthgrized
Construction Control Department

NO B py kavilpra2e/P.N 11872010

Dateg . 0710312019
53 of fhe

aharag

261, 267 and 478 of the Maharashﬂ-a Muricigal o r and Town Plannin
2lRorations Act 194

To,

The Owner / Occupigr / D

Mr. Tanaji Damodar Wagh
Resi. Address -

eveloper
ole & Othe,

3.no, G?.NBEE R
M.c Flant, 24 ML Roagd Mishal NHQET.WMﬂEh Nilakh,

Pune,

Whereas the

Municipai 'Corpcratlon
1212 dated 1w

of June 2p

Commissiongr vide his orders no Enoch /370 M/ 100/
the duties of the Designate

12 hag authoriz

ed the undersigned 1o implement the powers and comply
d Officer unger

Regional and Town Planning et 1966,

And w iti i
hereas a Petition has been submitted to the National Green Tribunal with respect to
unauthorizeg Construction |n the river be

Section 53 ang adjoining section 152 of the Maharashtra

d and dumping of construction waste material therein for

landfill purpgses and in terms of the Mational Green Tribunal

26" of September 2019 in Original Applic
landfill effected dye to dumping of

» Western Bench, Pune Orders dated

alion number 49 / 20+ 9, the unauthorized constructions and

tonstruction waste material in the flood line of the river is to be
stored to its original position,

And whereas the Designated Officer has submitted
construction in

remove and the river bed istobere

the report with respect to unauthorized

the river bed and dumping of construction wa

ste material therein for landiil purposes |
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / wi

thout permission construction of building
within the flood line of the river as

stipulated by the Irrigation Department and as stated in the
appendix below,

And whereas by effecting unauthorized / without permission construction of building within the
fiood line of the river as stipulaled by the Irrigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /
development at your own cost within seven days of receipt of this notice and restore the land
adjoining the river bed to its original position by leveling it after removal of the land fill effectad by
dumping the construction waste material and other things. | N

Pl te that if you do not comply the aforesaid orders, police action w

ease note - o
i Act 1966 and similarly
3gainst you under section 52 of the Maharashira Regional and Town Planning

i ion will be recovered from you
the eXpenses incurred towards demolition of the unauthorized construction

# 8Mears of land revenue under section 53 (6B).

gooon ooogg
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Cons
fill in illegal M

s in the notice, you will be |;
pal Corporations Act 184g able for

that if you fall to comply the instruction
2 Maharaahlra Munici

lease Mot
.- 397 of th

Pengy l554
ﬁppﬁﬂd‘ix B

ucion & ther wast® qumped into {he river | nullan bed / water cu
rrent
anner and fang

of the village
R.M.C Plan

_pimpale Nilakh
t, 24 ML Road ,Visha

jGatno.— g.no.07
jand in the river bed —......
d by dumped construction waste
and oty
gr

1) Name
| Nagar

2) Lgcatiﬂﬂ =
ol

gar

City Survey n°
h of the
1and fill effecte

g) Estim
< or bed — ppproximate Average .....- m
t the land fill affected by dumped construct
ion

ntum @
_ 56.00x30.00=1650.00 s
.00 sq.m. (Approxi
mately)

< fr—
\

Designated Offic
er and Executi
ve Engine
- er
H “ ward office

Building Permission and Unauthori
| ‘Cunstrucﬁon Control 'Ciler:-ar’u'nia-m1
Pimpri Chinchwad Municipal Co . i
Pimpri 18 e
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B 2

o comply
htra Municipal Corporation
5 m

ﬂhEII'EE

u fall 4
g7 of the

Appgnl:‘lm B
o the river / nullah bed / wat
eF Gy
men
Tief

gther waste durnpad int

ale Nilakh
ridge \aak Wasti,Pimple Nilakh
no | Gat no . - 5.no.6G5 .
land in the river bed —
| effect
t'Ead py dumped canstructi
ate Average W
..... m. 1@ ang "
:

- Pimp

1) an

2) Location © Masr paner B

3) gurvey no city survey
imated depth of the

4) Origlnat estim
5) Est'tmated helght of the tand fil
material inthe river ped - Approxl m
flhe la d
nd fill affected by R
structio
N Was
te

quantum ©
ar bed = 75. =
00xd 5.00=3275.00 sa.m. (4
ST AARDTOKIm
ately)

8} Eslimated
the riv

ather malaﬂal in

Place = pimprl

Date -
Designate 9{ .
d Officer and Executi
) ve Enal
Ll L
H * ward office S

Buildi :
le:ztziTtssio“ and Unauthor
Pimpri Chmchwmn Jontel DEPEW"‘:M
ad Municipal Cor o
Pimpri 18 porallon,
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Pimpy Chinchwud Munig;

Hﬁiwm l'h_n'gg‘ﬂu—@—t"'ﬂ‘ﬂlﬂﬁbkﬂ_ Regional gy
0,25 004781 Moy 2

; ——---_ﬂ_El_ﬂﬂning Act 1 '
ipal Cn_rpn_ra_tigp.n, Acl 194 g"“ ‘—‘E@i@-&'ﬂmg__.
To,

The Owner | Occupier / Developer

wr. Dalvi Baban

Rosl. Address : $.no. 64.Noar Sewegq Trealment pigny

Bangr Road Pimpalg Milakh, Pung.
Whereas the Municipal Corporation Co

mmissioner
1212 dated 16" of June 2012 has authorizeg

vide his orders no Enoch /3710 M/1001/
the duties of the [

the undersigned tg implement the powers and comply
ection 53 angd adjoining section 152

of the M
Regional and Town Planning Act 1968, T

respect 1o

therein for
. Western Bench, Pune Orders dated

Ping of construction waste material
the National Green Tribunal
26" of September 2019 |n Original Application

landfill purposes and in terms of

number 49 / 2018 | the unautharized constructions and
Bn wasle material in the fiood
is 10 be restored to ils original position.

landfill effected due to dumping of constructi

line of the river is 1o be
remave and the river bed

And whereas the Designated Officer has submitted the report with respect to Unauthorized

canstruction in {he river bed and dumping of construction waste material

therein for landfill purposes
which has and is hindering and obstructing the natural flow of water in the river bed,

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the lrrigation Depariment and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of building within tha
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have violated the provisions of the
Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction |/
development at your own cosl within seven days of receipt of this notice and restore the land
adjpining the river bed to its original posilion by leveling it after remaoval of the land fill effected by
dumping the construction waste material and other things.

Please note that if you do not comply the aforesald orders, police aclion will be initiated
against you under section 52 of the Maharashira Regional and Town Planning Act 1966 and similarly

the expenses incurred lowards demolition of the unauthorized construction will be recavered from you

As arrears of land revenue under seclion 53 (6B .

ooooo ooooa

Gengrnment hnbaraed  OOO0O0CO DOV, Motdicaticn 0O
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acti

pleas® no

on as prn'l.l'id

construction
il in inega! M2

3) Sunv

Date -

fail to Ggmply LIS NI R AT
e WV LEIE hotic

&
Yoy

he Maha i
rashtra Municipal Cg
MPorationg A 'b
Ct1

that if you
13 hah! i

g By ot

49, [

ed N gection ag7 of t

Appendix B

gnd other wasle dumpad into the river / rull
ah be
d |y
ater
Cly,
"I‘a“

nner
g

f the Village — pimpale Nilakh

Treatment Plant, Baner Ro
a
| Gatno.—S.no.64 B

1) Name ©

2) Localio
City Survey no
d depth of the land in the river bed
grfl of the 1and fil effected by ﬁumﬁedﬁ ...........
the river bed - Approximate Average ﬁ'::nstruct-lnn ,
guantum of the land fill affected by dumpm Waste fng "
ed consyy, Br

he river bed —25.00x25.00=625.00
M Sq.m,
- (App

4) original &St
5) Estimated hef

material in
Clion

6) gstimated
g
Omma‘iﬁl'ﬁ anl.‘l

other material in t

place — PIMPIi

Sef |~

Designated O
ed Offi
flicer and Exe
NYine
g1

H* ward offics

Buildin :
& g Permission ang u
g Nauher:
Pimpri Chin YHGHOR Sanie! Deg e
a

chwad Municipal Cﬂmm

Orporg

f

Pimpri 18 itn,
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Fimpri Chinch

Pimprl Pune 4:': :T:umcw wer
Building Permission ang Unautharizeg
Construction Control Deparimant

NOB py kawprazsrp.w.mmnzu

Daled ; 25 /0y 2020

otice _under section 53 of the Maharashira Regjonal ang T
own

%ﬁiﬂM@a&htm Municipal Corporations Act 1ngaﬂﬂin Act 1866 and seclions 260,
9

To,
The owner | Occupler/ Developer
wir. Prataprao Ganpat Jadhav | Mr, Prakash Birbhan Kalariya

Resi. Address : S.no. 62, Near,Pimpale Nilakh, Crematory , Dalvi nagar, Pimpale Nilakh Pun
' | i e,

Whereas the Municipal Corporation Commissioner vide his orders no Enoch /3 /0 M/ 100 /
1212 dated 16" of June 2012 has authorized the undersigned ta implement the powers and comply

the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashtra
Regional and Town Planning Act 1868,

And whereas a petition has been submitted to the National Green Tribunal with respect to
unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26" of September 2019 in Original Application number 49 /2019 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the river s to be
remove and the river bed is to be restored 1o its original position.

And whereas the Designated Officer has submitted the report with respect to unautharized
construction In the river bed and dumping of construction waste material therain for landiill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have gffected unauthorized ! without permission construction of building
within the flood line of the river as stipulated by the Irrigation Department and as stated In the
appendix below.

And whereas by effecting unauthorized [ without permission construction of bullding within the
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the
Water Pollution laws and Environmental laws.

Hence you arg hereby informed vide this notice o remaove tha unauthorized construction /
1=

development &t your OwWn cost within seven days of recelpt of this notice and restore the land
evelopm

adjgining the river ped 1o its eriginal position by leveling It afer removal of the land fill effected by
I

onstruction waste material and other things.

dumping the ¢ . . o
ping s By not comply the aforesald orders, police action will be initiated

Please note

sigainzt under section 52 of the Maharashira Regional and Town Planning Act 1966 and similarly
gainst you
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20) LocA
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no
21) Survey ated dopth of the land in tha river bad -

22) Drl.ginal gstim

gstimated neight of the jand fill effeclod by dumpag :m‘s'-m-::;.lmn
23) material in the river bed — Approximate Average 04.00 Vsl
4) gstimated quantum of the land fill affected by P cone
2

brug
other material in the river bed — 3.00x4.00x4.00=48 qq Cum, ¢ e

Bl
P“W“ﬂmam;%

place - Pimpﬁ
Date - h

Sel [— il

Designated Officer ang Executivg E
it

"H" warg offica

Building Permission and Upg,
Construction Control Dep
Pimpri Chinchwad Municipal

u‘hﬁ[ﬁmd
ELH Y

_ Corporaty,
Pimpri 18
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- - 360
Pt ™ Chinchyg

ol under section 53 of the Mahamsh[ra
254 967 and 478 of the Maharashtra Munigi T
al ¢

1o
the Owner / Qccupier / Developgr
. Vitas Eknath Nandgude

respact to

construction waste material therein for
the National Green Tribunal :
26" of September 2019 in Criginal

tandfill purposes and in terms of W

estern Bench, Pune Orders dated
Application number 4912019 ,
landfill effected due to dumping of Consiruction waste matertal in

remove and the river bed is 1o be restored to its original position,

the unauthorized constructions and

the flood line of the river is to be

And i
whereas the Designated Officer hag Submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein

for landfill purpases |
s which has and is hindering and obstructing the natural flow of water In the river bad.

And whereas you have efiected unauthorized | witheut permission construction of building
within the flood line of the river as stipulated by the Imigation Department and as stated in the
appendix below,

And whereas by effecting unauthorized f without permission construction of building within the
fiood line of the river as stipulated by the Irigation Department and as stated In the appendix below
and obsiructing the natural flow of water in the river bed | you have violaled the provisions of the
Water Pallution laws and Environmental laws.

Hence you are hereby informed vide this notice to rémove the unauthorized construction |
development at your own cost within seven days of receipt of this notice and restore the land
adjpining the river bed to s original position by leveling it after removal of the land fill effected by

dumping the construction waste material and other things.

Please note that if you de not comply the aforesaid orders, police action will be initiated

against you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly

000m IR,
Government Aubharized TTTRGHIN TU000L. otfcation 00
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the expensges | v.
penses incurred lowards demolition of the unauthorized construction will be recovereq ¢
fom yoy _ 61

as arrears of land revenue under section 53 (6 B ) .
Please note that If you fail to comply the Instructions in the nolice, you will be liable fo; F""
enaj v

action as provided in section 397 of the Maharashtra Municipal Corporalions Act 1949,

Appendix B
Construction and other waste dumped Into the river / nullah bed / water current and lang '}':
fillin fllegal manner
1) Name of the Village — Pimpale Nilakf i
2) Location - Near,Pimpale, Dalvi nagar,Pune. [5
3) Survey no / City Survey no/Gatno.- S.n0.62 {

4) Original estimated depth of the land in the river bed — eoieenee
5) Estimated height of the land fil effected by dumped construction waste and other

jver bed - Approximate Average 06.00 m.
land fill affected by dumped construction waste and

%5.00=1500.00cu.m. (Approximately)

material in the r

6) Estimated gquantum of the
other material in the river bed - 30.00x10.00

Place — Pimpri
Date - .
s 0( y .
Desighated Officer and Executive Engineer
“ H " ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,

Pimpri 18
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o b TAER Municipal Corporalion
Pimpri Puna 411018,

Building Permission and Unauthorized
Construction Cantrol Department

NOB Plkkavilpra, 26/P.Milakh/21/2020
Dated : 10/02 / 2020

jice under section 53 of the Maharashira Regional and Town Pianning Act 1966 and sections 260
g@l-.-zﬁw 8 of the Maharashtra Municipal Gorporations Act 1949 '

i .
Tne owner { Occupier /' Developer

M. amol Rohidas Ingawale Other

Resl. Address : S.no. 07 Bebilai Nivrutti Ingawale Chouk,Pimpala Nilakh,Pune.

Whereas the Municipal Corporation Commissioner vide his orders no Enach /3 /0 M/ 100 /
1212 dated 16" of June 2012 has authorized the undersigned to implement the powers and comply
the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashtra
gegional and Town Planning Act 1366,

And whereas a petition has been submitted to the National Green Tribunal wilh respect o
unauthorized construction in the river bed and dumping of construction waste material therein for
jandfill purposes and in lerms of the National Green Tribunal , Western Bench, Pune Orders daled
26" of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and
landfill effected due to dumping of construction waste malerial in the flood line of the river is to be
remove and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
canstruction in the river bed and dumping of construction waste material therein for landfill purposes .
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have eflected unauthorized [ without permission construction of building
within the flood line of the river as slipulated by the Irrigation Department and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irrigation Depariment and as staled in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are heraby informed vide this nolice to remaove the unauthorized construction /

development at your own cosl within seven days of receipt of this nolice and restore the land

adjoining the river bed 10 IS original position by leveling it afler removal of the land fill effected by
dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated

against you under section 52 of the Maharashira Regional and Town Planning Act 1966 and similarly

the expenses incurred towards damalition of the unauthorized construction wil be recovered from you

as arrears of land revenue under section 53 (68).

tions in the notice, you will be liable for penal
Act 1949.

Please note that if you fail to comply the instruc

action as provided in section 397 of the Maharashtra Municipal Corporations

i

f"d” -

by rf b R 1
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ik HXRANEaq immirrsast =

Construclion
fill In lllegal manner
1) Name of the Villag

2) Location - Near

and other waste dumped into 1

Bebitai Ingawa

Appendix B

he river / nullah bed / waler currgpy
a

nd lang

e - Pimpale Nilakh

le Chouk, Pune.
no . — S.no.07

3) Survey no / City Survey no | Gat
4) Original astimated depth of the land in the river bed -

and fill effected by dumped construction waste ang oth
er

5) Estimated height of the
material in the river b

6) Estimated quant
other material in the

(Approxima!ely]

Place — Pimpri

Date -

ed —Approxima
um of the land fill effected by dum

te Average 15.00 m.
ped constructi
ion Waste ang

iver bed — 30.00x50.00x15.00 m.=22500
u.m

s I—

Designated Officer and Executive Enginesr
“H " ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimprl Chinchwag Municipal Corporation
Pimpri Pune 411018,

Building Permissian and Unauthorized
Construction Contral Depardment

NO B P/ kavilpra2eiP M 12212020

Dated : 10/02/2020

Mdhwgclhn 53 of the Maharashira Rg ioni
a

261,267 8nd 478 of the Maharashira Municpay l::n@J =n_Town Planning Act 1966 and sections 260,

rations Acl 1949

To,
The Owner /[ Occupier/ Developer
Mr. Bhushan Rajendr Ingawale & Other

Resl. Address : 5.n0.07 , Bebitai Mivrulij Ingawale Chouk,Pimpale Nilakh,Pune.

Whe el ;

reas the Municipal Corporation Commissioner vide his orders no Enach /3 /0 M/ 100/
t th ,

1212 dated 16" of June 2012 has authorized the undersigned to implement the powers and comply

the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashtra
Regional and Town Planning Act 1366,

And whereas a petition has been submitted to the National Green Tribunal with respect to
unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26" of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the river is to be
remove and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and Is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the Irrigation Department and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of bullding within the
fiood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adpining the river bed to its original

tumping the construction waste material and other things.
the aforesaid orders, police action will be initiated

1966 and similarly

position by leveling it after removal of the land fill effected by

Please note that if you do not comply

ainst you under section 52 of the Maharashtra Regional and Town Planning Act
d construction will be recovered from you

hmﬁnses incurred towards demolition of the unauthorize

A
'3 of land revenue under section 53 (6B ).

0ogoo pogon
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g : : ply the instructions in the notice, you will be g, e, ‘1
. [} hl' L T
pal Corporations Act 1 S
e, 365

aharashlra punic

Please note that if
action as provided in section 397 of the M
Appendix B
Construction and other waste dumped into the dver / nullah bed / water current ang

fill in flegal manner
1) Name of the Villag

2) Location - Near Bebitai

3) Survey no / City Survey no | Gatno .- 5.no.07

4) Original estimated depth of the land in the river bed — waiasen

5) Estimated height of the |and fill effected by dumped construction waste and ot
Br

material in the river bed - Approximate Average 15.00 m.
6) Estimated quantum of the land fill affected by dumped construction waste &
€ & other !

material in the river bed- 60.00x50.00x1 5.00=45000.00 cu.m. (Approximat
ately)

e —Pimpale Nilakh
Nivrutti Ingawale Chouk, Pimple Nilakh.

Place — Pimpri
Date -
s I—
Designated Officer and Executiv i L
e Engineer r
“H * ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporalion,
Pimpri 18
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P| 366
Mprl Chinchwa Municipal Corporation
Pimpri Puna 41 1018,

Building Permission ang Unauthorized
Conslruction Conlrol Depariment

NOB PIkaWprafZB!P.NliakhJ‘zﬂ.l'EUED
Datad :10 /o 2020

under seclion 53 of the M ]
it aharashira R lonal and Town Planni
o 267 and 478 of the Maharashirg Municip p TR =

al Cor, oralions Act 1940

10,
The Owner | Occupier | Develaper
wr. Suraj Balasaheb Chondhe & Q(her

Resl. Address : S.no. 08,Babiai Nivrut Ingawale Chouk Pimpae Nilakh, Pune.

- P e e et et e e s S S T e — J

Wh i ; .
areas the Municipal Corporation Commissioner vide his orders no Enoch /370 M/ 100 J

1} 1212 dated 18" of June 2012 has authorized the undersigned to implement the powers and comply

the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashira
Regional and Town Planning Act 1966,

And whereas a petition has been submitted to the National Green Tribunal with respect to |
unauthorized construction in the river bed and dumping of construction waste material therein for I
landfill purposes and in terms of the Natlonal Green Tribunal , Westem Bench, Pune Orders dated B
26™ of September 2018 in Original Application number 48/ 2019 , the unauthorized constructions and

landfill effected due to dumping of construction waste material in the flaod line of the river is to be

remove and the river bed is to be restored to its original position,

And whereas the Designated Officer has submitted the report with respect to unauthorized
h\ canstruction in the river bed and dumping of construction waste material therein for landfill purposes ,
; which has and is hindering and obstructing the natural flow of water in the river bed,

And whereas you have effected unauthorized / withoul permission construction of building
within the flood line of the river as stipulated by the lrrigation Department and as stated in the
appendix below,

And whereas by effecting unautharized / without permission construction of bullding within the
flcod line of the river as stipulated by the Irrigation Depariment and as staled in the appendix below

' and obstructing the natural flow of waler in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws,
are hereby informed vide this notice to remove the unauthorized canstruction f

Hence you
n seven days of receipt of this notice and restore the land

development at your own cost withi
eling it after removal of the land fill efiected oy

adioining the river bed to Its original position by Iev

dumping the construction waste material and other things. )
aforesaid orders, police action will be initiated

: o not comply the
Please note that if you d and similarly

gional and Town Planning Act 1966

*ainst you under section 52 of the Maharashtra Re

00D Dpooo

Gwnmerrtm.'.nu-rlud Do [oOoLD. Hotlfcatian m
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tion of the unauthorized construction will be recovereg froim v 367

the expenses incurred towards demoli

' as arrears O
| ote that if you fail to comp!

Please n
n section 397 of the Maharas

n53(68)-

venue under sectio _ . . -
f land re y the instructions N the notice, you will be liable o By
a

htra Municipal Corporations Act 1949,

action as provided i

Appendix B

to the river [ nullah bed / water current and lang

Construction and other waste dumped in

fill in illegal manner .
7) Name of the Village - pimpale Nilakh
gawale Chouk, Pune.

8) Location - Near Bebitai In
| Gatno .- S.no.08

9) Survey no / City Survey no
10) Original estimated depth of the land in the nver bed -

.............

11) Estimated height of the land fill effected by
al in the river bed — Approximate Average 20.00 m.
land fill effected by dumped construction waste ang

dumped construction waste and othg

materi

12) Estimated quantum of the
other material in the river bed - 60.00x40.00 x20.00=48,000 cu.m.

Place — Pimpri

Date -

= VI

Designated Officer and Executive Engineer
*H " ward office

Building Permission and Unauthorized
Canstruction Control Depariment
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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t]
Wilding t\._"numsmn and Unanithorlzad

on Gantrg) Dopariman
NO B Pray UPa0i,N 2412020
Dated ¢ 10/ 02 2020

Construg

e under section 53 of tho Maharashiry Reglo

261, 267 and 478 ol the Maharasiry Municig

Wl and Town Planning Act 1
Ml Corporations Aciply

1966 and sactions 260,
Ta,

hi Gwnet I Occupior | Dovelopar

Mr Nandhumar Bishnoyoe & Oy

Resl. Addross @ S ne 00 Boyy,

b My Ingawile Chouk Pimpata Nitakh Pung

Whereas : i
as the Municipal Corporation Commissioner vida his orders no Enoch 1310 M/ 100 /
. 1212 dated 16™ of Juno 2012 | '
b - _ = has authorized the undersignad to implomant the powers and comply
the duties of the Designated Officer under section

53 ond adjoining soction 152 of tho Maharashira
Regional and Town Planning Act 1966,

And whereas a petition has been submilted to the Motional Groen Tribunal with rospoct lo
unauthonzed construction in the river bed and dumping of construction waste material therain for
landfil purposes and in terms of the National Green Tribunal , Westarn Bench, Pune Orders dated
26™ of September 2019 in Original Application number 49 7 2019 , the unautharized constructions and
landfill effected due to dumping of construction waste matarial in the flood line of tho river is to be
remove and the river bed is to be restored 1o it onginal position.

And whereas the Designated Olfficer has submitled (he report with respect to unauthorized

construction in the river bed and dumping of canstruction wasta malterial thoroin for landfill purposas ,
{t which has and is hindering and obstructing the natural llow of water in the river bed.

And whereas you have effected unauthonzed 1 without pormission construction ol building
within the flood line of the river as stipulated by the lrmgalion Depariment and as stated in \he
appendix below.

And whereas by effecting unauthorized / withoul permission construction of building within the

flood line of the river as stipulated by the lirigatian Depariment and as stated in the appendix below

atural Now of water m thi nver bed , you have violated the provisions of the
L5

and obstructing the n

Waler Pollution laws and Environmaental lows
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hings.
dumping the construction waste material and other thing

o not comply the aloresaid
Regional and Town Planning Act

arderg, police action will be Iritinted

Please nole that if you d 1966 and similarly

\ra

against you under section 52 of the Maharash
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Fimpri Chinchwad Municipa Corporation
Pimpri Pune 4 11018,

Bullding Permissian and Unauthorized
Construction Control Department

NO B Py kevifpra26iP. N 2a0000

Dated : 10 j02/ 2020

Notice under section 53 of the Maharashirs Regional and Tawn Plannin
~—_.__————-—__.___,__—-——-__._.__£g_
261, 267 and 478 of the Maharagh

ralions Act 1849

Act 1966 and =eclions 260,

ira Municipal Cor
To,

The Owner / Occupier ¢ Developer
Mr. Vijay Jagtap

Resi. Address - S.no. B5,Pimpala Nilakh, Pung.

Whereas the Municipal
,. 1212 dated 16
the duties

Corporation Commissioner vide his orders no Enoch / 3 /0 M/ 100 /
of June 2012 has authorized the unde

of the Designated Officer under section 53
Regional ang Town Planning Act 1088

rsigned to implement the powers and comply

and adjoining seclion 152 of the Maharashira

And whereas g petition

has been submitted to the National Green Tribunal with respect to

unauthorized construction in the river bed and dumping of construction waste material therein for
of the National Green Tribunal
26" of September 2018 in Original Application number 49 / 20

fandfill effecteq due to dumping

landfill purposes and in terms » Western Bench, Pune Orders dated

8, the unauthorized constructions and
of construction wasle material in the flood line of the river is to be
restored lo its original position,

And whereas the Designated Officer has submiiied
construclion in

réemove and the river bed is to he

the report with respect to unauthorized

the river bed and dumping of construction waste material therein for landfill purposes |

which has and is hindering and obslructing the natyra| flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as slipulated by the Irrigat

fon Department and as stated in the
appendix below,

And whereas by effecting unauthorized / without permission construction of building within the

artment and as slated
obstructing the natural flow of water in the river bed you have violate

food line of the river as stipulated by the Irrigation Dep

in the appendix below
and

d the provisions of the
Viter Pollution laws and Environmental laws.
is nolice to remove the unauthorized construction /
own cost within seven days of receipt of this nolice and restore the

land
to its original position by leveling it after

removal of the land fill effected by

iing the river bed

h"m"? the construction waste material and olher things.

Pleage note that if you do not comply the aforesaid orders, police action will be initiated

YU Under Section 52 of the Maharashtra Regional and Town Planning Act 1968 and similarly

OC00R ponng .
Government Autharned GUOOCOCE 00oo0. Netificatian OO
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——T

incurred towards demolition of the unauthorized construction will be recovergy from ..
ses in

the expen y%
avenue under section 53 (6B).
4il to comply the instructions in the no

htra Municipal Corporations Act 194€.

as arrears of land 1

te that if you f tice, you will be liable for
Please noie

action as provided in section 397 of the Maharas

Appendix B

Construction and other waste dumped into the river / nullah bed / water current and land

fill in illegal manner

1) Name of the Village — Pimpale Nilakh

2) Location - Near,Baner Bridge,Pimple Nilakh.

3) Survey no / City Survey no/ Gat no . — S.no.65

4) Original estimated depth of the land in the river bed — ...........

5) Eslimated height of the land fill effected by dumped construction waste and other
material in the river bed - Approximate Average 03.00 m.

6) Estimated quantum of the land fill affected by dumped construction waste and
other material in the river bed — 05.00x04.00x03.00=60.00cu.m. (Approximately)

Place — Pimpri

Date -

sel

Designated Officer and Executive Engineer
“H " ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18

i
o
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Pimpr! Chinchwad Municipal Corporation
Pimpri Puna 411018, '
Building Permission and Unauthorized
Construction Control Depariment

NO B P /Fugewadiiward no,30/24/2020
Dated: 12408/ 2020

Motica unde —
I section 53 of i _
261, 267 4 o Mahargshira Regional and Town Planning Act 1966 and sections 260,

nd 47
B of the Maharashlra Ml.lnicipal Corporations Act 1949

To,

The Owner/ Occupier / Developer
Shri. Wakhare & other

Address : 5.0, 476 pa,

behind fugewagi

Pumping statian,
fugewad, pune,

Whereas the Municipal Carporation Commissioner vide his orders no Enoch / 3 /0 M/ 100/
1212 dated 1gn

of June 2012 has autharized the undersigned to implement the powers and comply
the duties of

; the Designated Officer under section 53 and adjolning section 152 of the Meharashtra
Regional and Town Planning Act 1965,

And whereas a petition has been submitted to the National Green Tribunal with respect to
unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26™ of September 2019 in Original Application number 49/ 2019 , the unauthorized constructions and
landill effected due to dumping of construction waste malerial in the flood fine of the river is to be
remove and the river bed is to be restored to its original position.

And whereas the Designated Officer hias submilled the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized | without permission construction of building
within the flood line of the river as stipulated by the Irrigation Department and as stated in the
appendix below. .

And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irmigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have viclaled the provisions of the
Waler Pollution laws and Environmental laws.

Hence you are hereby informed vida this notice to remove the unauthorized construction /

development at your own cosl within seven days of receipt of this notice and restore the land

adjoining the river bed to its original position by levelling it after removal of the land fill effected by
dumping the construction waste material and piher things.
Please note that if you do nok comply the aforesaid orders, police action will be initiated

against you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarty

nnong cooon
Goveenment Authorized QEROXCD
- NODERIND & -

00O hatilication m
At | 0. 000
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RN, Y De: et

e il . jzed C
the expenses incurred towards demolition of the unauthoriz
6B). v

as arrears of land revenue under section 53 ( | '
instructions in the notice, YOu will be fiay "

Please note that If you fail to comply the

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949,

Appendix A
Unauthorized Construction / Development
1) Name of the Village - -
2) Location of Unauthorized Construction / Development -
3) Survey no / City Survey no / Gat no. — ‘
4) Type of Construction -
5) Estimated dimensions of the constructions -
6) Boundaries of the unauthorized construction -
To the East -
To the South -
To the West -
To the North -

Appendix B
Construction and other waste dumped into the river / nullah bed / water current and land

fill in illegal manner
1) Name of the Village — Fugewadi
2) Location - Behind fugewadi pumping siation
3) Survey no / City Survey no/ Gat no. - 476 Pai.
4) Original estimated depth of the land in the river bed - 4.20m. x 60.00m. = 292.00

sq.m. (approximate )
5) Estimated height of the land fill effected by dumped construction waste and other

material in the river bed - 2.50m (approximate)
6) Estimated quantum of the land fill effected by dumped ecanstruction waste and
other material in the river bed - 630.00 cub.m.(approximate)

Place - Pimpri

Date -

* Sd.-
Desigrated Officer and Executive Engineer
“H “vard office
B: .iuing Permission and Unauthorized

L.anstruction Control Department
“impri Chinchwad Municipal Corporation,

Scanned with CamScanner
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Pimpri Chinchwad Municipal Corporation
Pimprl Pune 411018,

Building Permissian and Unauthorized
Construction Control Depariment

NO B P/Ws/ v Ns.ag g Bapedi/ 36] 20840
Dated : 2€ /s ¢/ 2020

Mﬁﬂﬂfﬂm Maharashtra Regional and T,
261

own Planning Act 1966 and sections 280,
267 and 478 of the Maharashirg Municipal Corporations Act 1949

To,

The Owner | Occupier / Developer
| Sr. no. Survey No,
———— 1 TTVey No. |

Owner
Rajaram Maruti Kate and other
Kailas Bhikan Kate and other

1 26/2 Tanaji Ramchandra Kate and other

Kaluram Sadashiv Kate and ather

Manda Shankarrao Kad

3 26/3 5.B. Patil, Prakash Tukaram Kate
and other

Satish Sadashiv kate and other
3 26/4n[1 Nandkumar Dattatray Kate and
other

Krushna Kaluram Kate
4 260402
Ha/ Somnath Jagannath Kate

Madhukar Sakharam Kate and
other

Ramchandra Sakharam Kate
5.B. Patil

5 26/48

Address : S.no. 26, dapodi, pune.

Whereas the Municipal Corporation Commissioner vide his orders no Enoch /3 /0O M /100 /

1212 dated 16" of June 2012 has authorized the undersigned to implement the powers and camply

the duties of the Designated Officer under seclion 53 and adjoining section 152 of the Maharashira

Regional and Town Planning Act 1986,

And whereas a petition has been submitted to the Natienal Green Tribunal with respect to

unauthorized construction in the river bed and dumping of construction waste material therein for

landfill purposes and in terms of the National Green Tribunal » Western Bench, Pune Orders dated
26" of September 2019 in Original Application number 49 / 2019 | the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the

river is to be
remove and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes |
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.

[OA00 poogg |,
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ized / without permission construction of B
thin thg
Ndix beloy
e provigi
Ons of “_a

in the river bed , you have violatad

flood line of the river as stipulated by

and obstructing the natural flow of water

Water Pollution laws and Environmental [aws.
Hence you are hereby informed vide this notice to remove the unauthorizeq Constry
Clion 4
the
ling it after removal of the lang fill m%%

development at your own cost within seven days of receipt of this notice ang restorg

adjoining the river bed to its original position by leve
dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action wj

_ be inil'galed
against you under section 52 of the Maharashtra Regional and Town Planning Act 1986 anq Similary
¥

the expenses incurred towards demolition of the unauthorized construction will be recoveraq from ol

as arrears of land revenue under section 53 (6 B) .

Please note that if you fail to comply the instructions in the notice, you will be fiabje for Pens)

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949,

Appendix B

Construction and other waste dumped into the river / nullah bed / water current and lan,

fill in illegal manner

1) Name of the Village - Dapodi

2) Location - S.no.26, Dapodi

3) Survey no / City Survey no/Gatno.- S.n0.26

4) Original estimated depth of the land in the river bed —

5) Estimated height of the land fill effected by dumped construction waste and other
material in the river bed — Approximate Average 5.00 m.

B) Estimated quantum of the land fill effected by dumped construction waste and
other material in the river bed — Approximate 4806.89 x 5.00 = 24034 45 c.m.

Place — Pimpri
Date - 2606|2022 ﬂ.’:
Sl [ =
Designated Officer and Executive Engineer
*H “ ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corperation,

Pimpri 18
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Pimprl Chinchwad Municipal Corperation
Pimprl Puna 411018,

Bullding Permission and Unauthorized
Construction Control Departmant

NO B P/WsS [W. Mo o) Dapedi/31] 26 20
Dated : 24 /o6 | 2020

Notice under section 53 of the Maharashira Regional and Town Planning Act 1966 and seclions 260,

261, 267 and 478 of the Maharashira Municipal Corporations Act 1849
To,

The Owner /| Occupier/ Developer

sr.no. | Survey No. l
1 84/1
2 84/2
3 84/3

Owner

| Kundalik Dagdu Shelke
l Pandurang Ganpat Shelke
L Sopan Marayan Shelke

Anusaya Ko Baburao Gogawale

|

|

h\
4 84/4 \ Sandeep Dnyaneshwar Botre and j

other

\ Parvatibai ko Dhanu Kad

5 l B4/5 || Sapan Marayan Shelke and other
Kalawati Pandurang Kanse and
6 84/6 other

\ Parvati Kisan Barne and other
7 \ 84/7 I| Piraji Genu Kanse

Eknath Mahadev Barathe and
ather

l\
l
|
\ Shravana Genu Barathe and other l

i Krushna Baban Barathe and other
| Nanasaheb Bhausaheb Barathe |
Shewantabal Narayan Barathe and l

other

Upali Ramchandra Barathe and |
other l

Dattatray Vasant Barathe and
B 24/8 ;
other

Vfilas Namdeo Barathe and nthe_f
Bapu Govind Barathe and other

Sunll Kashinath Barathe and other

sandip Rajendra Barate and other

Yuvraj Rajaram Barathe and other

Kaustubh Avinash Barathe and
other

| Kalu Genu Barathe

Raghunath Dhondiba Kate and
other

84/9 | akshmibai Dhondiba Kate and
other

e

Aruna Shreerang Kate and other

__..--""-—_.___—_'—___-_-_"--..__
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|
i
|

10

84/10

Raju Dasharath Kate and other

Manohar Bajirao Kate and other

Narmada Popat Kate and ather

11

B4/11

Hausabal Dhondiba Korde

Sunil Shivaji Kate and other

Manda Shankatrao Kad and other

Sandip Lakshman Kate and other

12

84/12

Pralhad Dhondiba Kate and other

Rajendra Dnyanoba Kate and other

Sudam Dhondiba Kate

Aruna Shreerang Kate and other

13

84/13

Raghunath Dhondiba Kate and
other

Mangal Dileep Kedari and other

Aruna Shreerang Kate and other

14

8a/14

Pandurang Tukaram Kate and
other

Deepak Gulab Kate and other

Sadhu Sakharam Kate

15

B4/15

Vithoba Eala Kate

Aasha Dasharath Hagawne and
other

16

84/16

Raju Dasharath Kate and other

Manohar Bajirac Kate and other

Marmada Popat Kate and other

17

B4/17

Machhindra Mivrutti Pawar and
other

Maiti Shankar Rokde

18

84/18

Prakash Tukaram Kate

Suresh Maruti Kate

Vinayak Marutl Kate and other

Vijay Lakshman Kate and other

19

84/19

Hausabai Dhnndiba. Korde

Kaluram Sadashiv Kate and other

Tanaji Ramchandra Kate and ather

Sandip Lakshman Kate and other

20

84/20

. Aashabai Balwant Kate

Parvati Prabhalar kate and other

Vilas lanardan Kate and other

Santosh Baban Shelke

21

84/21

Shivaji Ganpat Jadhav and other

Saurabh Kishor Jadhav and other

| Gopal Ganpat Jadhav

Vijaya Gulabrao Fuge

22

84/22

Ramdas Shankar Kate

23

84/23

Ramdas Shankar Kate Bl

Shivaji Tukaram Kate and other

24

B4/24

Nandakumar Tukaram Kate and
other

25

B4/25

Bhiku Genu Kate
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g -
Machhindra Nivrutti Pawar and ]
26 84/26 other
Maltl Shankar Rokde
Bt
Shobha Shivajl Kate and other |
Arun Sadashiv Kate and other h
27 84/27 ;
Tanaji Ramchandra Kate \
Sandip Lakshman Kate and other I|
pr—— N
Shivaji Ganpat Jadhav and other
28 84/28 Saradha Koshor Jadhav and other
L Vijaya Gulabrao Fuge and other
29 84/29 Firangai Devi Babu Lahanu Gurav
30 B4/30 Dhondiba Chiman Kate and other _‘
31 B4/31 Vishnu Bhiwa Kate and other
Vachhalabai Baban Kate —
32 84/32 | Renuka Avinash Dabhade
Raju Marutic Kate and other

Baban Marutl Kate and other
Rajararn Rambhaji Kate and other
33 84/33 Aasha Mahadev Kate and other
Dattatray Tukaram Kate and other

Shakuntala Sakharam Laugude and
ather

Address : 5.no. B4, dapodi, pune.

Whereas the Municipal Corporation Commissioner vide his orders no Enoch /3 /0 M/ 100/
1212 dated 16" of June 2012 has authorized the undersigned to implement the powers and comply
the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashira
Regional and Town Planning Act 1866.

And whereas a petition has been submitted to the Mational Green Tribunal with respect to
unauthorized construction in the river bed and dumping of construction waste material therain for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26 of September 2018 in Original Application number 48 / 2018 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the river is to be
remove and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the lrrigation Department and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of building within the
fload line of the river as stipulated by the Irrigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

0DI00 DRoIg |,
Government Authorlzed 00000000 000D, Motification 00
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Hence you aré hereby Informed vide this notice to remove the unauthorizad m"ﬂmcﬁ .
within seven days of recelpt of this notice and restore .:’“_.* 37 8
2 angd 1

jevelling it after removal of
g the land fi effecteq by A

development at your own cost
riginal position by

adjoining the river bed to its ©
waste material and other things.
comply the aforesaid orders, police action wjj pq I
niﬁale d

dumpling the construction
al and Town Planning Act 19g
6 and 8

please note that If you do not

on 52 of the Maharashtra Region
jzed construction will be r

BCovered
from You

against you under secti
rred towards demolition of the unauthori

the expenses Incu
revenue under section 53 (6B).
s in the nofice, you will be |
' liable ¢,
I peng|

that if you fail to comply the instruction

as arrears of land
Please note
d in section 397 of the Maharashtra Municipal Corporations Act 1949

action as provide

Appendix B
o the river / nullah bed / water current and |
and

Construction and other waste dumped int
fill in illegal manner
1) Name of the Village - Dapodi
2) Location - S.no.84, Dapodi
3) Survey no / City Survey no/ Gatno.- S.no.84
4) Original estimated depth of the land in the river bed -
5) Estimated height of the land fill effected by dumped construction waste and g F

material in the river bed — Approximate Average 5.00 m.
6) Estimated quantum of the land fil effected by dumped construction waste ang

other material in the river bed — Approximate 7154.85 x 5.00 = 35774.25 cm

Place — Pimpri
Date - 2¢leél2020 '
sd|—
Designated Officer amd Executive Engineer
" H " ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimpri Chinchwad Municipsi Corporation
Pimpri Pune 411018,

Busiding Parmission and Unauthorized
Construction Control Department
NO B P fasacwaditeard no 30012020
Dated : 18 102 /2020

Notice under section 53 of the Maharashira Regional and Town Planning Act 1066 and sections 280,

k==

_Ip_l.mlndifﬂ of the Maharashtra Municipal Corporations Acl 1940

To,
The Owner | Occupler [ Developer
Anil Baryaji Barano and others
Address : Near Datt Mandir, kasarwadi

Whereas the Municipal Corporation Commissioner vide his orders no Enoch /3/0 M/ 100/
1212 dated 167 of June 2012 has authorized the undersigned to implement the powers and comply
the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashira
Regional and Town Planning Act 1966.

And whereas a pefition has been submitted to the National Green Tribunal with respect to
unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26" of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the floed line of the river is to be
remave and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
eonstruction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Imigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the

flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
Hence you are hereby informed vide this notice to remave the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original position by levelling it after removal of the land fill effected by

dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated
against you under section 52 of the Maharashira Regional and Town Planning Act 1966 and similarly
the expenses incurred towards demaolition of the unautharized construction will be recovered from you
as arrears of land revenue under section 53 (6B ) .

Please note that if you fail to comply the instructions in the notice, you will be liable for penal

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949,
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Appendix A
Unauthorized Construction / Development

1) Name of the Village -
2) Location of Unauthorized Constru
3) Survey no / City Survey no/ Gat no. —
4) Type of Construction -

5) Estimated dimensions of the constructions -
6) Boundaries of the unauthorized construction -

To the East -

To the South —
To the West -
To the North —

ction / Development -

Appendix B

Construction and other waste dumped into the river / nullah bed / water current aNd ey

fill in illegal manner
1) Name of the Village -kasarwadi
2) Location - near pimple gurav bridge

3) Survey no / City Survey no/Gatno. - 699

4) Original estimated depth of the land in the river bed -2000qy y

60.00m=12000.00 sq.m (approximate)
Estimated height of the land fill effected by dumped construction waste ang uihﬁ,

material in the river bed —2.00m (approximate)
6) Estimated quantum of the land fill effected by dumped construction waste ap

other material in the river bed — 24000.00 cu.m(approximate)

5)

Place - Pimpri
Date - 18/02/2020
Sd/-

Designated Officer and Executive Engineer

“H “ ward office

Building Permission and Unauthorized

Construction Control Department

Pimpri Chinchwad Municipal Corporation
Pimpri 18
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Pimpri Chinchwad Municipal Corporation

Fimprl Pune 411018,

Building Parmission and Unauthorzed

Canslruction Conliol Departmaeni

NOBP Maosarwaditward no 3010272020

Dated: 18 | 02 12020

m@a under seclion 53 of the Maharash

T s Ir;ﬁ lm;n:::d Town Planning Act 1968 and sections 260, 281, 267 and

To,
The Owner / Occupier/ Developer

Jalinder kisan lande/vijaya dattatray lande/balu kisan lande and others
Address : S.No 699 Near pimple gurav bridge kasarwadi

Whereas the Municipal Corporation Commissioner vide his orders no Enoch /3 /0 M/ 100/
1212 dated 16" of June 2012 has authorized the undersigned to implement the powers and comply

the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashira

Regional and Town Planning Act 1966.
And whereas a petition has been submitted to the National Green Tribunal with respect to

unauthorized construction in the river bed and dumping of construction waste material therein for

landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated

26" of September 2019 in Original Application number 49 / 2019, the unauthorized constructions and

landfill effected due to dumping of construction waste material in the flood line of the river is to be

remove and the river bed is to be restored to its original position.
And whereas the Designated Officer has submitied the report with respect to unauthorized

construction in the river bed and dumping of construction waste material therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water in the river bed.
And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

/ without permission construction of building within the

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original position by levelling it after removal of the land fill effected by

dumping the construction waste material and other things.
Please note that if you do not comply the aforesaid orders, police action will be initiated

against you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly

00000 noooo
Government Authorized (0000000 0ODOCD. Motification T2
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Appandix A

1 Una
) Name of the Vil]age = uthorized Construction / Development

2} LOGEtiQn of Una

uthorized ¢ ‘ -
3 onstruction / Development
) SUWEY no / Cit P

Su
4) Type of Construyctio: f’y i
:; :::; te-d dimensions of the constructions -
aries of the unauthorized construction -
To the East -
To the South —
To the West —

To the North —

Appendix B
Construction and other waste dumped into the river / nullah bed [ water current and lang

fill in illegal manner
1) Name of the Village —kasarwadi
2) Location - near pimple gurav bridge

3) Survey no / City Survey no/ Gat no . - 699
4) Original estimated depth of the land in the river bed -60.00m X 90.00m=5400.00

sq.m (approximate)
Estimated height of the land fill effected by dumped construction waste and other . %%

material in the river bed —2.00m (approximate)
Estimated quantum of the land fill effected by dumped construction waste and

other material in the river bed — 10800.00 cu.m(approximate)

5)

6)

Place — Pimpri

Date - 18/02/2020
Sd/-

Designated Officer and Executive Engineer

“H * ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corporatio:

Pimpri 18
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Pimpri Chinchwad Municipsi Corporation
Pimpri Pune 411018,

Busiding Parmission and Unauthorized
Construction Control Department
NO B P fasacwaditeard no 30012020
Dated : 18 102 /2020

Notice under section 53 of the Maharashira Regional and Town Planning Act 1066 and sections 280,

k==

_Ip_l.mlndifﬂ of the Maharashtra Municipal Corporations Acl 1940

To,
The Owner | Occupler [ Developer
Anil Baryaji Barano and others
Address : Near Datt Mandir, kasarwadi

Whereas the Municipal Corporation Commissioner vide his orders no Enoch /3/0 M/ 100/
1212 dated 167 of June 2012 has authorized the undersigned to implement the powers and comply
the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashira
Regional and Town Planning Act 1966.

And whereas a pefition has been submitted to the National Green Tribunal with respect to
unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26" of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the floed line of the river is to be
remave and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
eonstruction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Imigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the

flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
Hence you are hereby informed vide this notice to remave the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original position by levelling it after removal of the land fill effected by

dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated
against you under section 52 of the Maharashira Regional and Town Planning Act 1966 and similarly
the expenses incurred towards demaolition of the unautharized construction will be recovered from you
as arrears of land revenue under section 53 (6B ) .

Please note that if you fail to comply the instructions in the notice, you will be liable for penal

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949,
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Appendix A
Unauthorized Construction / Development

1) Name of the Village -
2) Location of Unauthorized Constru
3) Survey no / City Survey no/ Gat no. —
4) Type of Construction -

5) Estimated dimensions of the constructions -
6) Boundaries of the unauthorized construction -

To the East -

To the South —
To the West -
To the North —

ction / Development -

Appendix B

Construction and other waste dumped into the river / nullah bed / water current aNd ey

fill in illegal manner
1) Name of the Village -kasarwadi
2) Location - near pimple gurav bridge

3) Survey no / City Survey no/Gatno. - 699

4) Original estimated depth of the land in the river bed -2000qy y

60.00m=12000.00 sq.m (approximate)
Estimated height of the land fill effected by dumped construction waste ang uihﬁ,

material in the river bed —2.00m (approximate)
6) Estimated quantum of the land fill effected by dumped construction waste ap

other material in the river bed — 24000.00 cu.m(approximate)

5)

Place - Pimpri
Date - 18/02/2020
Sd/-

Designated Officer and Executive Engineer

“H “ ward office

Building Permission and Unauthorized

Construction Control Department

Pimpri Chinchwad Municipal Corporation
Pimpri 18
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Pimpri Chinchwad Municipal Corporation

Fimprl Pune 411018,

Building Parmission and Unauthorzed

Canslruction Conliol Departmaeni

NOBP Maosarwaditward no 3010272020

Dated: 18 | 02 12020

m@a under seclion 53 of the Maharash

T s Ir;ﬁ lm;n:::d Town Planning Act 1968 and sections 260, 281, 267 and

To,
The Owner / Occupier/ Developer

Jalinder kisan lande/vijaya dattatray lande/balu kisan lande and others
Address : S.No 699 Near pimple gurav bridge kasarwadi

Whereas the Municipal Corporation Commissioner vide his orders no Enoch /3 /0 M/ 100/
1212 dated 16" of June 2012 has authorized the undersigned to implement the powers and comply

the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashira

Regional and Town Planning Act 1966.
And whereas a petition has been submitted to the National Green Tribunal with respect to

unauthorized construction in the river bed and dumping of construction waste material therein for

landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated

26" of September 2019 in Original Application number 49 / 2019, the unauthorized constructions and

landfill effected due to dumping of construction waste material in the flood line of the river is to be

remove and the river bed is to be restored to its original position.
And whereas the Designated Officer has submitied the report with respect to unauthorized

construction in the river bed and dumping of construction waste material therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water in the river bed.
And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

/ without permission construction of building within the

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original position by levelling it after removal of the land fill effected by

dumping the construction waste material and other things.
Please note that if you do not comply the aforesaid orders, police action will be initiated

against you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly

00000 noooo
Government Authorized (0000000 0ODOCD. Motification T2
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Appandix A

1 Una
) Name of the Vil]age = uthorized Construction / Development

2} LOGEtiQn of Una

uthorized ¢ ‘ -
3 onstruction / Development
) SUWEY no / Cit P

Su
4) Type of Construyctio: f’y i
:; :::; te-d dimensions of the constructions -
aries of the unauthorized construction -
To the East -
To the South —
To the West —

To the North —

Appendix B
Construction and other waste dumped into the river / nullah bed [ water current and lang

fill in illegal manner
1) Name of the Village —kasarwadi
2) Location - near pimple gurav bridge

3) Survey no / City Survey no/ Gat no . - 699
4) Original estimated depth of the land in the river bed -60.00m X 90.00m=5400.00

sq.m (approximate)
Estimated height of the land fill effected by dumped construction waste and other . %%

material in the river bed —2.00m (approximate)
Estimated quantum of the land fill effected by dumped construction waste and

other material in the river bed — 10800.00 cu.m(approximate)

5)

6)

Place — Pimpri

Date - 18/02/2020
Sd/-

Designated Officer and Executive Engineer

“H * ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corporatio:

Pimpri 18
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Appeintix A A
Unathorized Consiction / Developrmer

"3 Ko of the Vitage ~ e gurav
H”‘m“ﬂLhM\ﬂ‘ad Constuction / Development w shhvra g
ey o Oy Survey o/ Gat na - surver no.31
EITIve of Constuction -t shed
') ERmated smensions of the constructions =
13} Boundanes of the unauthonzed construction 68.00 sq.mir
To the East - property of kubhar
To the South - property of chitter
To tha West - pawana river bank
To the Novth - road

Appendix B
Canstruction and other waste dumped into the river / nullah bed / water current and land
fil in Mega! manner
13) Name of the Village -pimple gurav
14) Location - shiviamnagar
15) Survey no / City Survey no/ Gal no . — survey nodl
18) Original estimsted depth of the land in the river-
17) Estimated haight of the land fill effected by dumped construction waste and other
material in the river bed - 05.00mtrX40,00mtr09.00mtr(Aprox)
18) Estimated quantum of the land fill effected by dumped construction waste and
other material in the river bed — 1800.00 meter cube

Place — Pimpn

Date -20/02/2020

<d -

Designated Officer and Executive Engineer
“H " ward office

Building Permission and Unautharized
Construction Control Department

Pimpri Chinchwad Municipal Corporation,
Pimpri 18

— =2 ---—‘-‘d
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Bulding Permission

; Bfif Unlum.
c"‘:""ﬂ'ﬁn Control Duparmen 20y
BP 1 WE|\0 i} | ch

Daisy : I 12020 ‘Mlmﬂam

ndar soclion 63 of tho Mﬂhﬂrnhl‘.rn R
lonal and Town Plann Act 206
. 267 and 478 of the Maharashira Munigipa ations Act 184 : .
Hﬂﬂu o N4 260,

Te ! Deve .
owner/ Occupler ! Doveloper  nyijegl, o
:::..,g: et ND 281, Dlpene Z:i: Eh&dﬁ&rmm] ete.
ehihaly M s Pt Ny up,

whereas the Municipal Corporation Commissioner vide his orders ng Enoch
i F310MI 100
1212 dated 187 of June 2012 has authorized the undersigned to implement the powers d |
and comply

ipe duties of the Designated Officer under section 53 and adjoining section 152 of the Maha
rashira

io nal and Town Planning Act 1966,
g

Re .
And whereas @ petition has been submitted to the National Green Tribunal with respect 1|
[v]

unslllh”rizgd construction in the river bed and dumping of construction waste material therein for
ndiil purposes and 11 terms of the National Green Tribunal , Western Bench, Pune Orders dated

g of september 2019 in Original Application number 49 / 2019 , the unauthorized constructions and

2 ]
fendfil offected due to dumping of construction waste material in the flood line of the river is to be

omove and the river bed is to be reslored to its original position.
And whereas the Designated Officer has submitted the report with respect to unauthorized

mnswﬂﬁgn in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed,
and whereas you have effected unauthorized / without permission construction of building

yithin the flood fine of the river as stipulated by the Irigation Department and as stated in the
0 pendix below.

And whereas by effecting unauthorized / without permission construction of building within the

iod line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the
water Pollution laws and Environmental laws.
Hence you are hereby infor

ment at your own cost within seven days of receipt of this notice and restore the lan

med vide this notice to remove the unauthorized construction

develop
adjoining the river bed to its original position by levelling it after removal of the land fill effected b

dimping the construction wasle material and other things.
y the aforesaid orders, police action will be initiate

Please note that if you do not compl
t 1966 and similar

against you under section 52 of the Maharashtra Regional and Town Planning Ac
.~ teexpenses incurred towards demolition of the unauthorized construction will be recovered from yi

| #aears of land revenue under section 53 (6B ) .

Please note that if you fail to comply the instructions in the notice, you will be liable for pel

; !im 3 provided in section 397 of the Maharashtra Municipal Corporations Act 1949,

g Gov of Maharashira

Gowernment Authorized Motification
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Appendix A
Unauthorized Construction / Developmgp,

| 1) Name of the Village -

!

5 2) Location of Unauthorize
3) Survey no / City Survey no/ Gatno. =

4) Type of Construction -
5) Estimated dimensions of the constructions -

6) Boundaries of the unauthorized construction
To the East -
To the South -
To the West -
To the North -

d Construction | Development -

Appendix B
Construction and other waste dumped into the river / nullah bed / water cyrrg, adlay

fillin illegal manner
1) Name of the Village - chilch f-'b(-f

2) Location - Difemtce. @J—o'ﬂy , Pohy Nog ey,

3) Surveyno /City Surveyno/Gatno.- 28|
4) Original estimated depth of the land in the river bed - =S5 rrysbten

9) Estimated height of the land fill effected by dumped construction Waste and g
material in the river bed - {-& meluy. (4000 cu.mJ
6) Estimated quantum of the land fill effected by dumped construgtion wasla
an

other material in the river bed - =

Place - Pimpri
Date - 22I01| 2000

édl s
Designated Officer and Execulive Engineer
" ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18

Executive Engineer and Designated Officer

Building Permission and Unauthorized Constructions Control Department
Outward no — B P /kavi jward-02/ Borhadewadi/01/2020 Dt~ 18 /02/ 2020

Annexure - §

. r -
To, S8ction 53 of the Maharashtra Regional Town Planning Act 1966

Owner / Occupier Developer -

Mr. Wagh 3
Address- Gut Ng. 2721114, Gaj il v

kwad wasti moshi
: : une-41 21 ﬁ5
Whereas the Undersigned | p

Town Planning Act 1966 S authorized to take action under section 53 of the Maharashtra Regional o
- And whereas it h \
as 7 i i
development as pey detail E::"a 1o my notice that you have effected unauthorized / without permission construction /
1 = o i & & tructi with
one month of the e W. Hence it is hereby directed to shift / remove the said temporary construction in

eipt i i |
ore morth of Pt of this notice, Similarly it is also directed to forthwith stop the unauthorized util n of the
ruction / lang With immediate effect

- If you do not remove the sajg
Fremnva the same in EXercise of the
Ncurred for the said removal
The detailed description

unauthorized construction / development in terms of this nofice, then we shal

powers granted to us, at your risk responsibility and expenses . The expenditun
will be recovered from you,

- of the said unauthorized / Irregular construction / development are - -
1.Village - Moshi

2.Location - Gaikwad Wasti

3.8Survey number / City Survey No / Gat no -272/1/4

4. Estimated area - 80 sq.mtr Estimated dimensions — 20.00 meters x 4.00 meters . 1 floors = 80.00 sq meters

Boundaries -

To the east - Internal Road
To the West - Mr. Mangal's Smurti Van Garden

~ To the south - Road

To the North - PCMC's Dahava Ghat
Date- 18 / 02 (2020 ' J
Place : Pimpri ~
Designated Officer and Executive Engineer, ( C Zonal Office )
Building Permission and Unauthorized Constructions Control Deparim

Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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Pimpri ici | 342
Exe:r t.GhInchwad Municipal Corporation Pimpri Pune 18
; Hdiu Ive Engineer ang Designated Officer
uilding p issi
oot f; €rmission and Unauthorized Constructions Control Department
no — i
B P /kavi pward-g2/ Borhadewadi/02/2020 Dt~ 18 /02/ 2020

, - ) Annexure — §
ice un i
BT Section 53 of the Maharashtra Regional Town Planning Act 1966

To,
Owner / Occupier / Developer - . Mangal Ashok Jaynarayan
Address- Gut No, 272/p .
" . + Jaynarayan Smurti Van, Gaikwad wasti, moshi, pune-412105
ereas the undersigned is authori
orized to take acti ion [
Town Planning Act 1966 _ ion under section 53 of the Maharashtra Regional and
And whereas it has com i '
R e S © 10 my notice that you have effected unauthorized / without permission construction |
B i 18 below. Hencs it is hereby directed to shift / remove the said temporary construction withir
rece i : o o g
‘ pt of this notice, Similarly it is also directed to forthwith stop the unauthorized utilization of the
said construction / land with immediate effect
. If you do not i i
X y ot remove the said unauthorized construction / development in terms of this nofice, then we sha
emove i i
r' the same .'” exercise of the powers granted to us, at your risk responsibility and expenses . The expenditur
incurred for the said removal will be recovered from you.
The detalled description of the said unauthorized / irregular construction / development are

1.Village - Moshi
2.Location — Gaikwad Wasti
3.Survey number / City Survey No / Gat no —272/P

4. Estimated area - 240 sq.mtr Estimated dimensions - 10.00 meters x 8.00 meters . 2 floors = 140.00 sq meters
10.00 meters x 8.00 meters . 1 floors = B0.00 sq meters

Total = 240.00 sq meters

Boundaries -
To the east - Property of Mr. Dhananjay Wagh

To the West - Road
To the south - Empty Plot
To the North - Indrayani River

Date - 18 [ 02 /2020 { ) /

Place : Pimpri
Designated Officer and Executive Engineer, ( C Zonal Office )

Building Permission and Unauthorized Constructions Control Departmer
Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer

Building Permission and Unauthorized

Constructions Control Department

Outward no— B P/ Charholi /Pra.3 /57 / 2020

Date - 28 /01 /2020

Annexure - 6
Notice under section 53 of the Maharashtra Regional Town Planning Act 1966
To,
Owner/ Occupier / Developer - Shri Dabhade Tushar Ramdas
Address - Survey No 520, Near Indrayani Bridge,
Charholi (Bk),

Teh — Haveli, Dist - Pune
Whereas the undersigned is authorized to take action under sectiol
Regional and Town Planning Act 1966 ..
And whereas it has come to my notice that you

construction / development as per details below. Hence It is hereby directed to shift / remove
Similarly it is also directed to

n 63 of the Maharashtra

have effected unautharized / without permission
the said

temporary construction within one month of the receipt of this notice.
{ land with immediate effect.

forthwith stop the unauthorized utilization of the said construction
terms of this natice,

. If you do not remove the said unauthorized construction / development in

then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and

expenses . The expenditure incurred for the said removal will be recovered from you.
The detailed description of the said unauthorized / irregular construction / development are

1.Village - Charholi (Bk)
2 Location —  Near Indrayani Bridge

3.Survey number / City Survey No / Gat no .- 520
4. Estimated area - Estimated dimenslons - 1) 3.35 meters x 6.10 meters x 1 floors = 20,44 5q meters

2 4,60 meters x 12.20 meters x 1 floors = 56.12 Sq meters

Boundaries - Tinshed
To the east - Charholi (Kh) Bituminious Road
To the West - Open Land
To the south - Open Land
To the North - Open Land
Date - 26/01 /2020
Place : Pimpri
:&j .
Designated Officer and Executive Engineer, ( ‘E’' Zonal Office )
Building Permission and Unauthorized Constructions Control Department
Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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Pimpri Chi . 39
nchwad Municipal Corporation Pimpri Pune 18

E
Xeculive Enginger and Designated Officer

Bullding Per
mission and .

n
Department authorized Constructions Conirol

Outward no —
N0 -B P/ Case no/43/ 2020 Date - 27/01/2020

Annexure - §

Notice under secti

To,
Owner - Mr. Machindra Gopal bhalekar

Occupier / Developer - Mr. Machindra Gopal bhalekar
Address -
near by Talwade chakan bridge, Talwade gaonthon, Talwade

Whereas the und i
- ersigned is authorized 1o take action under section 53  of the Maharashtra
Regional and Town Planning Act 1968
And whereas it i
g uhere has come 1o my notice that you have effected unauthorized / without permission
10N e i
velopment as per details below. Hence it is hereby directed to shift / remove the said

temporary constructi ithi
ry Clion within one month of the receipt of this notice. Similarly it is also directed to

fi i B
orthwith slop the unauthorized utilization of the said construction / land with immediate effect.
- If you do not remove the said unauthorized construction / development in terms of this notice,

then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and
expenses . The expenditure incurred for the said removal will be recovered from you.
The detailed description of the said unauthorized / irregular construction / development are

1.Village - -Talwade
2.Location - Z.P.school, Talwade gaonthon.
3.8urvey number / City Survey No [ Gat no .-18

4. Estimated area - 115.00 Sg.m.

Boundaries -

To the e=st - open plot

To the Vi s [alwace chakan hridge

To the south - Internal road

To the Narth - Indrayani River
Date -27/01/2020

Place : Pimpri

4 Officer and Executive Engineer, ( Zonal Office )

uthorized Constructions Control Dep
poration Pimpri Pune 18

Designate
. artment

Building Permission and Una
pPimpri Chinchwad Municipal Cor

Scanned with CamScanner



Pimpri Chinchwad Municipal Corporation Pimpri Punﬁ 18

Executive Engineer and Designated Officer
Bullding Permission and Unauthorized Constructions Control

Department i
Outward no — B P/ Case no / 78/ 2020 Date ~ 08/03/2020

Annexure - 6
Notice under section 53 of the Maharashtra Regional Town Planning Act 1866

To,
Owner — Mr. Govind Tukaram Bhalekar

Occupier / Developer - Mr. Govind Tukaram Bhalekar

Address -Dattatray Temple, Talwade gaonthon, Talwade
Whereas the undersigned Is authorized to take action under section 53 _ of the Maharashtra

Regional and Town Planning Act 1966 ..
And whereas it has come to my notice that you have effected unauthorized / without permission
y directed to shift / remove the said

construction / development as per details below. Hence it is hereb
@ receipt of this notice. Similarly it is also directed 1o

@ temporary construction within one month of th
forthwith stop the unauthorized utilization of the said construction / land with immediate effect.
. If you do not remove the said unauthorized construction / development in terms of this notice,

move the same in exercise of the powers granted to us, at your risk responsibility and

then we shall re
. The expenditure incurred for the said removal will be recovered from you.

expenses
The detailed description of the said unauthorized / irregular construction / development are

1.Vilage Talwade

2.Location -Talwade .
3.Survey number / City Survey No / Gat no -8

4. Estimated area - 115.00 Sg.m.

Boundaries -

To the east - Internal road
To the West - Internal road
To the south - Open plot

To the Meith  Gat number 17
Date -09/03/2020

Place : Pimpri

Designated Officer and Executive Engineer, ( Zonal Office )
Building Permission and Unauthorized Constructions Control Department

Pimpri Chinchwad Municipal Corporation Pimipri Pune 18
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Pune 18

Pimpri Chinchwad Municipal Corporation Pimpri

Executive Engineer and Designated Officer ol
. - o
Building Permission and Unauthorized Constructions Con
Department
Date - 27/01/2020

Outward no — B P / Case no / 49A/ 2020

Annexure - 6 5
Notice under section 53 of the Maharashtra Regional Town Plannin Act 196

To,
Owner —1) Mr. Eknath Patil 2)Ganesh Jagtap 3)Nandu Bhalekar
lekar

Occupier / Developer - 1) Mr. Eknath Patil 2)Ganesh Jagtap 3)Nandu Bha

Address -Gat no.19,Chakan Talwade road , Talwade.
of the Maharashtra

Whereas the undersigned is authorized to take action under section 53
rmission

Regional and Town Flanning Act 1966 ..
And whereas it has come to my notice that you have effected unauthorized / withollt pg
ve the said

construction / development as per details below. Hence it is hereby directed to shift / reme
so directed to

temporary construction within one month of the receipt of this notice. Similarly it is al
forthwith stop the unauthorized utilization of the said construction / land with immediate effect.
erms of this notice,

' - If you do not remove the said unauthorized construction / development in t
then we shall remove the same in exercise of the powers granted 1o us, at your risk responsibility and

expenses . The expenditure incurred for the sald removal will be recovered from you.
The detailed description of the said unauthorized / irregular construction / development are - -

1.Vilage Talwade
2.Location -Talwade .
J.Survey number / City Survey No / Gat no .-8

4, Estimated area - 400.00 Sg.m.

Boundaries -
To the eist - Open plot
To the West - Open plot

To the south - Open plol

To the Heth  Foadfriver
Date -27/01/2020

Place : Pimpri

Designated Officer and Executive Engineer, ( Zonal Office )
Building Permission and Unauthorized Constructions Control Department

Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18

Executive Engineer and Designated Officer

Building Permission and Unauthorized Constructions Control
Department

Outward no - B P / Case no / 50 / 2020 Date - 05/02/2020

Annexure - 6

Notice under section 53 of the Maharashtra Regional Town Planning Act 1966

To.
Owner — Mr. hanumant shripati bhalekar

Occupier / Developer - Mr. hanumant shripati bhalekar
Address -Adjusant to Z.P.school, Talwade gaonthon

Whereas the undersigned is authorized to take action under section 53 of the Maharashtra
Regional and Town Planning Act 1966 .. o

And whereas it has come to my notice that you have effected unauthorized / without permission
conslruéticn | development as per details below. Hence it is hereby directed to shift / remove the said
temporary construction within one month of the receipt of this notice. Similarly it is also directed to

forthwith stop the unauthorized utilization of the said construction / land with immediate effect.

. If you do not remove the said unauthorized construction / development in terms of this notice,
then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and
expenses . The expenditure incurred for the said removal will be recovered from you.

The detailed description of the said unauthorized / irregular construction / development are

1.Village - Talwade

2 Location - Z.P.school, Talwade gaonthon.
3.Survey number / City Survey No / Gat no -
4. Eslimated area - 20.00 Sq.m.  Estimated dimensions - 5.00 m. x 40m . % 1 floors = 20.00 sq.m
Boundaries -

To the east - open plot

To the West - LT, Industry

Tothe south - Bhalekar's open plot

Tothe Neaith  Indrayani River
Date -05/02/2020
Place : Pimpri

- Designated Officer and Executive Engineer, ( Zonal Office )
Building Permission and Unauthorized Constructions Control Department

Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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rporation Pimpri Pune 18

Pimpri Chinchwad Municipal Co

e Engineer and Designated Officer

Execuliv
Building Permission and Unauthorized Constructions Control
Department
Outward no—B P / kavi Ipra2B/PN/97/2020  Date - 22/01/2020
To,
Notice

Owner! Occupier | Developer - Mr.Suraj Babadin Kahar

Address - sr.n0.67 Panchshil nagar, pimpale nilakh,pune.
You are hereby notified vide section 478 /1 and 433 { ¢ ) of the Maharashtra Municipal Corporations Act
| that itis noticed that you have effected unauthorized construction without seeking building permission
’! from the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized construction are
a8 follows :-
i! Village - pimpale nilakh

Location - Panchshil nagar

Survey number | City Survey Mo | Gat no 67
Dimensions of construction (Approximately) - 09.00 M. x 10.00 M.x - floors = 90.00 square meters
Type of Construction — Tin Sheet Shed.
Status of construction -
Boundaries -

To the east - Baner-vishalnagar Road
To the West - Mula River Bed
To the south - Mr.Jagatap Property

To the Morth - Mr.Nikam Propenty

The construction effected by you is unauthorized . You
of this notice. If you do not make arrangements for

should remove the aforesaid

construction within a period of 01 days of receipt
onstructions efiected and existing at the said localion, as the case may

e recovered from

remaval of the said unauthorized c

be, we shall remove the same and the expenditure incurred for the said removal will b

nation / letter from you will be entertained in the matler.

you . No expla
Please note that we are authorized as designated officer with respect 1o unauthorized |

vide Honorable Municipal Commissionar order number Ench/3/QG M|

without permission constructions
under section 261, 264 and 478 of (he Maharashira Municipal

100 /2012 dated 189 June 2012
Corporations Act .

—_

Designated Officer and Executive Engineer, | ‘D" Zonal Office)

Building Permission and Unauthorized Constructions
Control Department

Pimpri Chinchwad Municipal Corporation

Pimpri Pune 41 1018
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer

Building Permission and Unauthorized Constructions Control
Department

Outward no — B P / kavi /pra26/PN/95/2020  Date — 04/ 01 /2020
To,

Notice
Owner/ Occupier / Developer - Smt. Nikam Shardabai Jairam
Address - sr.no.67/1 Panchshil nagar, pimpale nilakh,pune.

You are hereby notified vide section 478./ 1 and 433 ( ¢ ) of the Maharashtra Municipal Corparations Act
that it is noticed that you have effected unauthorized construction without seeking building permission
from the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized construction are
as follows

Village - pimpale nilakh

Location - Panchshil nagar

Survey number | City Survey No [ Gat no .-67/1

Dimensions of construction (Approximately) - 07.00 M. x 05.00 Mx - floors = 35.00 square meters
Type of Construction — Tin Bheet Shed.
Status of construction -

Boundaries -

To the east - Baner-vishalnagar Road

To the West - Wula River Bed

Tothe south - Mr.Kahar Property
To the North - Mr.Kambale Property

The construction effected by you is unauthorized . You should remove the aforesaid
construction within a period of 01 days of receipt of this notice. If you dao not make arrangements for

removal of the said unauthorized constructions effected and existing at the said location, as the case may

be, we shall remove the same and the expenditure incurred for the said removal will be recovered from
you . No explanation [ letter from you will be entertained in the matter.

Please note that we are authorized as designated officer with respect 1o unauthorized |
without

permission constructions vide Honorable Municipal Commissioner order number Ench |3/ O M/

100 /2012 dated 16" June 2012 under section 261, 264 and 478 of the Waharashtra Municipal
Corporations Act .

S F—

Designated Officer and Executive Engineer, (1Y Zonal Office)
Building Permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation

Pimpri Pune 411018
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer
Building Permission and Unauthorized Constructions Control
Department
Outward no — B P / kavi /pra26/PN/94/2020
To,
Notice
Owner/ Occupier / Developer - Mr, indrajit kamathe
Address - sr.no.65 Takale chowk pimpale nilakh.

e hereby notified vide section 478 / 1 and 433 ( ¢ ) of the Maharashtra Municipal Corporations Act
g building permission

Date - 02/01/20

that itis noticed that you have effected unauthorized construction without seekin _
from the Pimpri Chinchwad Municipal Corporation . The detalls of the said unauthorized construction are
as follows - -

Village - pimpale nilakh
Location - Baner-vishalnagar Road

Survey number / City Survey No / Gat no 65

Dimensions of construction (Approximately) - 09.00 M. x 05.00 M.x - floors = 45.00 square meters
Type of Construction — Brickwork roof Tin Sheet

Status of construction -

Boundaries -

To the east - Mr.Takale Property
To the West - Mula River Bed
To the south - Self Property

To the Neorth - Self Property
The construction effected by you is unauthorized . You should remove the aforesaid

onstruction within a period of D1 days of receipt of this notice. If you do not make arrangements for
C
al of the said unauthorized constructions effected and existing at the said location, as the case may
remov
hall remove the same and the expenditure incurred for the said removal will be recovered from
e sha

be. w - [:
o explanation / letter from you will be entertained in the matier.

u.N
3 zed as designated officer with respect to unauthorized /

Please note that we are authori

t mission constructions vide Honorable Municipal Commissioner order number Ench /3/O M/
ut permi

itho
" section 261, 264 and 478 of the Maharashtra Municipal

100 /2012 dated 16" June 2012 under

Corporations Act .

sd |—

Designated Officer and Executive Engineer, ( ‘D’ Zonal Office)
Building Permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation

Scanned with CamScanner



Pimpri Chinchwad Municipal Corporation Pimprl Pune 18
Exocutive Englneer and Designated Officer
Building Permission and Unauthorized Constructions Conlrol
Department
Outward no - B P / kavi lpra26/PN/93/2020
To,
Owner/ O Nolice
Addres pier / Developer - mr. Dipak Sudamrao Takale (tapari)
"y : $ -Sr.no.65. Takale chowk, pimpale nilakh.
are here Fad vi
g | by notified vide section 478 / 1 and 433 ( ¢ ) of the Maharashira Municipal Corporations Act
is no ;
o the o 'ced that you have effected unauthorized construction without seeking building permission
2] ; . ;
impri Chinchwad Municipal Corporation . The details of the said unauthorized construction are

Date - 02/01/2020

as follows : -
Village - pimpale nilakh
Location - vishalnagar — baner road

Survey number / City Survey No / Gat no .- 65
Dimensions of construction (Approximately) - 02.00 M. x 02.00 M.x - floors = 04.00 squaire etars

Type of Construction = Tin Sheet shed
Status of construction -

Boundaries -
To the east - Baner-vishalnagar Road

To the West - Mula River Bed
To the south - Samir chiken and eggs center

To the North - Buhalar scrap center
is unauthorized . You should remove the aforesaid

The construction effected by you
01 days of receipt of this notice. If you do not make arrangements for

tions effected and existing at the said location, as the case may

construction within a period of
diture incurred for-the said removal will be recovered from

removal of the said unauthorized construc
game and the expen
be entertained in the matter.

be, we shall remove the
signated officer with respect to unauthorized /

etter from you will

hat we are authorized as de

you . NO expianatjcn I
e Municipal Commissioner order number Ench /3/0 M/

Please note t
onstructions vide Honorabl
2012 under section 261, 264 and 478 of the Maharashtra Municipal

without permission ¢
100 /2012 dated 16" June
Corporalions Act .
S |—
Designated Officer and Executive Engineer, ('D’ Zonal Office)
Building Permission and Unauthorized Constructions
Conlrol Department

Pimpri Chinchwad Municipal Corporation

Scanned with CamScanner
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18

Executive Engineer and Designated Officer !
Building Permission and Unauthorized Constructions Control |

Department |
Qutward no - B P/ kavi /pra26/PN/92/2020  Date ~ 02 /01/2020 !

To,
Notice

Owner/ Occupier / Developer - Mr.Dipak Sudamrao Takale

Address - sr.no.65. Takale chowk, pimpale nilakh,
You are hereby notified vide section 478 [ 1 and 433 ( ¢ ) of lhe Maharashira Municipal Corporations Act
that itis noticed that you have effected unauthorized consiruction without seeking building permission
from the Pimpri Chinchwad Municlpal Corporation . The details of the said unauthorized construction are
as follows ;-
Village - pimpale nilakh
Location - vishalnagar — baner road

Survey number / City Survey No / Gat no .- 65
Dimensions of construction (Approximately) - 25.00 M. x 28.00 M.x - floors = 700.00 square meters

Type of Construction — Brick work and Tin Sheet
Status of construction -

Boundaries -

To the east - Baner-vishalnagar Road

To the West - Mula River Bed

To the south - Buhalar scrap center

To the North - Mr.Takale Property
The construction effected by you is unautherized . You should remove the aforesald

conslruction within a period of 01 days of receipt of this notice. If you do not make arrangements for

removal of the said unauthorized constructions effected and existing at the said location, as the case may
be, we shall remove the same and the expenditure incurred for the said removal will be recovered from

you . No explanation / letter from you will be entertained in the malter.
| Please note thal we are authorized as designated officer with respect to unauthorized /

5 vide Honorable Municipal Commissioner order number Ench/3/0 M/

without permission construction
nder section 261, 264 and 478 of the Maharashtra Municipal

100 /2012 dated 16" June 2012 u
Corporations Act .

sd |—
Designated Officer and Executive Engineer, (‘D' Zonal Office)
Building Permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation

Scanned with CamScanner



Pimpri Chinchwad Municipal Gorporation Pimpri Pune 18
Executive Engineer and Designated Officer
Building Permission and Unauthorized Constructions Control
Department
Outward no — B P / kavi /pra26/PN/91/2020
To,
Notice
Owner/ Occupier / Developer - Mr.Dipak Sudamrao Takale (Buhalar Scrap center)
Address - sr.no.65. Takale chowk, pimpale nilakh.
You are hereby notified vide section 478 / 1 and 433 ( ¢ ) of the Maharashtra Municipal Corporations Act
that it is noficed that you have effected unautherized construction without seeking bullding permission
from the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized construction are
as follows ;-

Date — 02/01 /2020

Village - pimpale nilakh
Location - vishalnagar — baner road

Survey number / City Survey No / Gat no .- 65

Dimensions of construction {Approximately) - 25.00 M. x 25.00 M.x. - floofs = £25,00.00 square meters

Type of Construction — Tin Sheet shed
Status of construction -
Boundaries -

To the east - Baner-vishalnagar Road
To the West - Mula River Bed
To the south - Internal mud road

To the North - Self Froperly
The construction effected by you is unauthorized . You should remove the aforesaid

of 01 days of receipt of this notice. If you do not make arrangements for
the said localion, as the case may
removal will be recovered from

construction within a period

removal of the said unautherized constructions effected and existing at

be, we shall remove the same and the expenditure incurred for the said

you . No explanation / lefter from you will be entertained in the maller,
- officer with respect to unauthorized /

sion constructions vide Honorable Muni
61, 264 and 478 of the Maharashtra Municipal

ase nole that we are authorized as designated
ithout permis cipal Commissioner order number Ench /3 /0 M/

witho

100 /2012 dated 16m June 2012 under section 2

Corporations Act .

o \—
Designated Officer afExecu&ive Engineer, (‘D' Zonal Office)
Building Permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation

Scanned with CamScanner
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer
Building Permission and Unauthorized Constructions Control
Department
Outward no — B P / kavi /pra26/PN/90/2020
Te,
Notice

Date — 02/01 /2020

Owner/ Occupier / Developer - Mr.Dipak Sudamrao Takale (Puncture shop)
Address - sr.no.65. Takale chowk, pimpale nilakh.
You are hereby notified vide section 478 / 1 and 433 ( ¢ ) of the Maharashira Municip
that it is noticed that you have effected unauthorized construction without seeking building permission
fmT the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized construction aré
as follows ;-

al Corporations Act

Village - pimpale nilakh

Location - vishalnagar — baner road
Survey number / City Survey No / Gat no — 65

Dimensions of construction (Approximately) - 03.00 M. x 03.00 M.x - floors = 09.00.00 square meters
Type of Construction - Tin Sheet shed
Status of construction -

Boundaries -

To the east - Baner-vishalnagar Road

To the West - Mula River Bed

Te the south - Internal mud road

To the North - Samir chiken and eggs cenier

The construction effected by you |
celpt of this notice. If you do not make arrangements for

s unauthorized . You should remove the aforesaid

caonstruction within 8 period of 01 days of re

removal of the said unauthorized conslructions
and the expenditure incurred for the said removal will be recovered from

effecled and existing at the said location, as the case may

be, we shall remove the same
om you will be entertained in the matter.

you . No explanation / letter fr
thorized as designated officer with respect to unauthorized /

Please note that we are au
structions vide Honorable Municipal Commissioner order number Ench/3/0M/

without permission con
tion 261, 264 and 478 of the Maharashitra Municipal

100 /2012 dated 16" June 2012 under sec

Corporations Act .

S V"

Designated Officer and Executive Engineer, (‘D" Zonal Office)
Building Permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation

Scanned with CamScanner
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer

Building Permission and Unauthorized Constructions Control
Department
Outward no — B P / kavi jpra26/PN/89/2020  Date— 02/01 12020
To,
Notice

oner! Occupier / Developer - Mr.Dipak Sudamrao Takale (Samir chiken eggs)
Address - sr.no.65. Takale chowk, pimpale nilakh.
':ou ?rila hereby notified vide section 478 / 1 and 433 ( ¢ ) of the Maharashtra Mu
:r;; ::-.j ;:C'E-d thfat you have effected unauthorized construction without seeking building penﬂ‘ﬁfsiﬂn
pri Chinchwad Municipal Corporation . The details of the said unauthorized construction are

nicipal Corporations Act

as follows ;-

Village - pimpale nilakh

Lecation - vishalnagar — baner road
Survey number / City Survey No / Gat no .- 65

Dimensions of construction (Approximately) - 02.00 M. x 02.00 M.x - floors = 04.00.00 square meters

Type of Construction — Tin Sheet shed
Status of construction -

Boundaries -

To the east - Baner-vishalnagar Road
To the West - Mula River Bed

To the south - Puncture shop (Tapari)

To the North - Self Property
The construction effected by you is unauthorized . You should remave the aforesaid

construction within a period of 01 days of receipt of this notice. If you do not make arrangements for

f the said unauthorized construclions effecte
ture incurred for the said removal

d and existing at the said location, as the case may

removal a
hall remove the same and the expendi will be recovered from

u . No explanation / istter from you will be enterlained in the matler,
autharized as designated officer with respect to unauthorized /

Please note that we are
e Honorable Municipal Commissioner order number Ench /3 /O M/

be, we 5
ya

without permission constructions vid

100 /2012 dated 16" June 2012 under section 261, 264 and 478 of the Maharashtra Muricipal

Corporations Acl .

sd |~

Designated Officer and Executive Engineer, ( ‘D' Zonal Office)
Building Permission and Unauthorized Constructions
Control Department

Pimpri Chinchwad Municipal Corporation

Scanned with CamScanner
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18

Executive Engineer and Designated Officer

Building Permission and Unauthorized Canstructions Control

Depariment

Qutward no~B p ! kavi /pra26/PN/88/2020  Date— 02/01 [ 2020
To

Owner/ Occupier / Developer - Mr.Indrajit Kamathe
y Address - ST.N0.65. Takale chowk, pimpale nilakh.

Ih: TZ::?:;;T:EEI ﬁ:a Section 478 1 and 433 ( ¢ ) of the Maharashira Municipal Cnrporstilun_s Act
from the Pimpri Chin ;_?u : ve E_fflacled unautherized construction without seeking building permission
as follows Wad Municipal Corporation . The details of the said unauthorized canstruction are

Village - pimpale nilakh

Location - vishalnagar - baner road

Survey number / City Survey No/ Gat no .~ 65

Dimensions of construction (Approximately) - 20.00 M. x 20.00 Mx - floors = 400.00.00 square meters
Type of Construction - Brickwork and Tin Sheet shed

Stalus of construction -

Boundaries -

To the east - Mr.Dipak Takale Property
To the West - Mula River Bed
To the south - Mr.Self Property

To the North - Mr.Sell Property
The construction effected by you is unauthorized | You should remove the aforesaid

construction within a period of 01 days of receipt of this nolice. If you do not make arrangements for
removal of the said unauthorized constructions effected and existing al the said location, as the case may

be. we shall remove the same and the expenditure incurred for the said removal will be recovered from

you . No explanation/ letter fram you will be entertained in the matter.

Plaase note that we are authorized as designated cfficer with respect to unauthorized /
sion construclions vide Honorable Municipal Commissianer order number Ench / 3/ 0 M/

without permis
100 /2012 dated 16" June 2012 under cection 261, 264 and 478 of the Maharashtra Municipal

Corporations Act .

sd \—

Designated Officer and Executive Engineer, ('D' Zonal Office)
Building Permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation

Scanned with CamScanner
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18

Executive Engineer and Designated Officer
Building Permission and Unauthorized Constructions Control
Department
Outward no - B P / kavi /pra26/PN/87/2020  Date = 02/01/2020
To,
Notice .:
Qwmeef Oungier s Developer - Mr.indrajit kamathe (Indrajit kamathe farm)
Address - sr.no.65. Takale chowk, pimpale nilakh.
You are hereby notified vide section 478 / 1 and 433 { ¢ ) of the Maharashtra Municipal C
that itis noticed that you have effected unauthorized construction without seeking bullding permission
from the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized construction are

as follows : -

arporations Act

Village - pimpale nilakh
Location — vishalnagar - baner road

Survey number / City Survey No / Gat no - 65
10.00 M. x 15.00 Mx - floors = 150.00 square meters

Dimensions of conslruction (Approximately) -
Type of Conslruction - R.C.C.
Stalus of conslruction -

Boundaries -
To the easl - Mr Dipak Takale Properly
To the West - Mula River Bed
To the south - Mr.Sell Property
To the North - Mr.Self Property
The construction effec

canstructian within a period of 01 days of receipl
herized conslructions elfectad and existing at

led by you is unauthorized . You should remove the aforesaid

af this notice. If you do not make arrangements for
ihe said location, as the case may

removal of the said unaut
emoval will be recovered from

ame and the expendilure incurred for the said r

ar from you will be entertained in the matter.
we are authorized as designaled officer with respect lo unauthorized {
missioner order number Ench /3 /0 M/

be, we shall remove the s

you . No explanation / lett

Please nole that
uctions vide Honorable Municipal Com

without permission constr
der section 261, 264 and 478 of the Maharashtra Municipal

100 /2012 dated 16™ June 2012 un

Corporations Acl .

&d |~

Designated Officer and Executive Engineer, ('D' Zonal Office)
Building Permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation

Scanned with CamScanner



Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer
Building Permission and Unauthorized Constructions Control
Department '
Outward no - B P / kavi /pra26/PN/86/2020
To,
Notice
Ownear/ Occupier / Developer - Mr.Dipak Sudamrao Takale (Kasturi
matenial suppliars)
Address - sr.no.6s. Takale chowk, pimpale nilakh.
You sre hereby notified vide section 478 /1 and 433 ( ¢ ) of the Maharashira Municipal Corporations ACt
TS RS noticed that you have effected unauthorized construction without seeking building permission
from the Pimpn Chinchwad Municipal Corporation . The details of the said unauthorized construction are
&s follows -

Date — 02 /01 /2020

transport and building

Vilizge - pimpale nilakh
Location —vishalnagar - baner road

Survey number / City Survey No / Gat no .~ 65
Dimensions of construction (Approximately) - 08.00 M. x 08.00 M.x - floors = 64.00.00 square meters
Type of Construction - Brickwork and Tin Sheet shed

Status of construction -

Soundsries -

To the east - Baner-vishalnagar Road

To tha West - Muls River Bed

To the south - Wr.Seli Property

Jothe Nerth - Mr.Self Property
Tha construction effected by you is unauthorized . You should remove the aforesaid
construction within 8 period of 01 days of receipt of this notice. If you do not make arrangements for
7 sid unauthorized constructions effected and existing at the said location, as the case may
e & incurred for the said removal will be recovered from

se. we shall remove the same and the expenditur

No explanation / letter from you will be entertained in the malter.
e .F.'le note that we are authorized as designated officer with respect to unauthorized /
ase

i i icipal Commissioner order number Ench / 3/ 0O M/
. o iak ctions vide Honorable Municipal

without permission constry

100 /2012 dated 167 June 2012 under s&d

Corporations ACE -

tion 261, 264 and 478 of the Maharashtra Municipal

S\~

Designated Officer and Execulive Engineer, (‘D' Zonal Office)
Building Permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation

Scanned with CamScanner
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':’“F“i Chinchwad Municipal Corporation Pimpri Pune 18
x?culiva Engineer and Designated Officer
Building Permission and Unauthorized Constructions Control
Department
Outward no -~ B P / kavi /pra26/PN/85/2020  Date = 02/01/2020
To,
Notice

Owner/ Occupi
i
iy pier / Developer - Mr.Dipak Sudamrao Takale (Nursary)
" - S1.N0.65. Takale chowk, pimpale nilakh
u are hereby noti i i L
- mtic:d :::ﬂed vide section 478/ 1 and 433 ( ¢ ) of the Maharashtra Municipal Corporations Act
from the Pimpri C .m you have effected unauthorized construction without seeking building permission
mpri Chinchwad Municipal Corporation . The details of the said unauthorized construction are
as follows -
Village - pimpale nilakh
Location — vishalnagar — baner road

Survey number [ City Survey No / Gat no — 65

Dimensions of consiruction (Approximalely) - 15.00 M. x 20,00 Mx - floors = 300.00 square meters

Type of Construction - Tin Sheet shed
Status of construction -

Boundaries -

To the east - Baner-vishalnagar Road
To the West - Mula River Bed

To the south - Mr.Self Property

To the North - Mr.Self Property

The construction effected by you is ynauthorized . You should
eriod of 01 days of receipt of this notice. If you do not make arrangements for
ffected and existing at the said location, as the case may

remove the aforesaid

canstruction within a p

d unauthorized constructions &

removal of the sai
ure incurred for the said remaoval will be recovered from

move the same and the expendit
a enterlained in the matter.
d as designated officer with respect to unauthorized /

sioner order number Ench {3/ 0 M/

be, we shall re
planation / latier from you will b
we are authorze
5 vide Honorable Municipal Commis
and 478 of the Maharashtra Municipal

you . No X
Please note that

without permission construction
100 /2012 dated 16t June 2012 un

Corporations Act .

der section 261, 264

S\

Designated Officer and Executive Engineer, (‘D" Zonal Office)
Building permission and Unauthorized Constructions
Control Department
Pimpri chinchwad Municipal Corporation

Scanned with CamScanner
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Pimpri Chinchwad Municipal Corparation Pimpri Pune 18

Executive Engineer and Designated Officer

Building Permission and Unauthorized Constructions Control

Department

Outward no - B P / kavi [pra26/PN/84/2020 ~ Date - 02/ 01 /2020
To,

Molice
Owner/ O i
” ccupier / Developer - Mr.Dipak Sudamrao Takale (tadpatri shed)
dress - sr.no.65. Takale chowk, pimpale nilakh.

You are q : :
hereby nolified vide section 478 / 1 and 433 ( ¢ ) of the Maharashtra Municipal Corpora
permission

tions Act

that it is noti
- is noticed that you have effected unauthorized construction without seeking building
= e s b
the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized Guinsiryction are
as follows -
Village - pimpale nilakh
Location - vishalnagar — baner road

Survey number / City Survey No / Gal no - G5

Dimensions of construction (Approximately) - 03.00 M. x 05.00 M.x - floors = 15.00 square meters

Type of Construction - Tin Sheet shed
Status of construction -

Boundaries -

To the east - Baner-vishalnagar Road
To the West - Mula River Bed

To the south - Mr.Self Property

To the Norh - Mr.Self Property

The construction effect

construction within a period of 01days of receipt of this notice. If you do nol make
rized constructions sffected and existing al the said location, as the case may

diture incurred for the said removal will be recovered from

ed by you is unauthorized . You should remove the aforesaid
arrangements for

removal of the said unautho
be, we shall remove the same and the expen

er from you will be entertained in the matier.
t we are authorized as designated officer with respect 1o unauthorized /
| Commissioner order number Ench /3/0 M/

you . No explanation.ﬂ lelt

Please note tha
tructions vide Honorable Municipa

ithout permission cons
without p 64 and 478 of the Maharashtra Municipal

100 /2012 dated 16t June 2012 under section 261, 2

Corporalions Act.

sd

ted Officer and Executive Engineer, ('D' Zonal Office)
ermission and Unauthorized Constructions

Designa
Building P
Control Department

Pimpri Chinchwad Municipal Corporation

Scanned with CamScanner
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Pimpri Chinchwad Municipal Corporation pimpri Pune 18

Executive Engineer and Designated Officer
Building Permission and Unauthorized Const
Department
Outward no — B P / kavi [pra26/PN/83/2020 Date - 02/01/ 2020
To,
Notice

ructions Control

Ow i .
ner/ Occupier / Developer - Mr.Dipak Sudamrao Takale (Kaniphnath Raswantigrah)

Address - sr.no.65. Takale chowk, pimpale nilakh.
You are hereby notified vide section 478 / 1 and 433 ( ¢ ) of the Mahar
that it is noticed that you have effected unauthorized canstruction without seek
from the Pimpri Chinchwad Municipal Corporalion . The details of the said unaut

as follows -

ashtra Municipal Corporations Act

ing building permissinn

harized construction are

vVillage - pimpale nilakh
Location — vishalnagar — baner road
Survey number / City Survey No / Gat no .~ 65

Dimensions of construction (Approximately) - 10.00 M. x 10.00 M.x - flaors = 100.00 square meters

Type of Construction — Tin Sheet shed
Status of construction -

‘Boundaries -

To the east - Baner-vishainagar Road
To the West - Mula River Bed

To the south - Mr.Self Property
To the North - Mr.Self Praperty
The construction effected by you is

on within a period of 01 days of receip
ons &

unauthorized . You should remaove the aforesald

constructi t of this notice. If you do not make arrangements for
tion, as the case may

| of the said unauthorized constructi

be, we shall remove the same and the ex penditure incurred for
ou will be entertained in the maltter.

No explanation | letter from Y
we are authorized as designaled officer with respect 1o unautherized /
ons vide Honorable mMunicipal Commissioner order number Ench/3!/0M/
and 478 of the Maharashira Municipal

ffected and existing at the said loca

remova
the said removal will be recovered from

you .
Please note that

without permission construct
100 /2012 dated 16" June 2012 under section 261, 264

Corporations Act .

S\~

Designated Officer and Executive Engineer, ( ‘D' Zonal Office)
Building permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation

Scanned with CamScanner
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Pi
i Mpri Chinchwad Municipal Corporation Pimpri Pune 18
Bxecutwe Engineer and Designated Officer

u[ AR

ding Permission and Unauthorized Constructions Control
Department
O
Utward no - B P / kavi /pra26/PN/72/2019  Date - 0a/12/19
To,

" Notice

wner/ Occupier / Developer -
Address

& -Rakesh kambale
Vit .N0.67. Panchshil nagar pimpale nilakh,
ereby notified vi
that it is noticed that d vide section 478/ 1 and 433 ( ¢ ) of the Maharashtra Municipal Corporations Act
a
you have effected unauthorized construction without seeking building permission

from the Pimpri Chi s
as follows .p inchwad Municipal Corporation . The details of the said unauthorized construction are

Village - pimpale nilakh
Location - vishalnagar — baner road

Survey number / City Survey No / Gat no — 67

Dimensions of construction (Approximately) - 07.00 M. x 20.00 M.x - floors = 140.00 square meters
Type of Construction — Tin Sheet shed

Status of construction -

Boundaries -

To the east - Baner-vishalnagar Road

To the Wesl - Mula River Bed

To the south - Mr. Kambale Property

To the North - Mr. Mahesh Palising Property
The construction effected by you is unauthorized . You should remave the aforesaid

t of this notice. If you do not make arrangements for

construction within a period of 01 days of recelp!
ructions effected and existing at the said location, as the case may

removal of the said unauthorized consl
diture incurred for the said remaval will be recovered fram

d the expen
you will be entertained in the matter.
authorized as designated officer with respect to unauthorized /

pal Commissloner order number Ench (3/O M/

be, we shall remave the same an

you . No explanation / letter fram

Please note thal we are
structions vide Hanorable Munici

without permission con &
der section 261, 264 and 478 of the Maharashtra Municipal

100 /2012 dated 16" June 2012 un

Corporations Act .

Gl

Designated Officer and Executive Engineer, (‘D' Zonal Office)
Building permission and Unautharized Constructions
- Control Department
pimpri Chinchwad Municipal Corporation
Pimpri Pune 411018
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Pimpri Chinchwag Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer

Euﬂd""g Permission and Unautherized Constructions Control
Department

Outward no 8 p / kayi lpra26/PN/71/2019  Date— 09/12/19
To,

Notice

Ownery Ocoupier / Developer - Mr.Sachin kambale

Address - srng g7 Panchshil nagar pimpale nilakh.

You are hereby notified vi
hat y

de section 478 ¢ 1and 433 (¢ ) of the Maharashtra Municipal Corporations Act
1 ou haye effected unauthorized sonstruction withoul seeking building permission
from the Fimpri Chinchwa

d Municipg| Corporation . The delails of the said unauthorized construction are
as follows - .

that it |g noticed that

Village - pimpala nilakh

Location — vishalnagar — baner road

Survey number / City Survey Ng / Gatno - &7

Dimensions of construetion (Approximately) - 07,00 M. x 20.00 M.x - floors = 140.00 square meters

Type of Constry clion - fabrication work shed,

Status of construction -
Boundaries -

To the east - Baner—uishalnagar Road
Tothe West - Mula River Bed

Tothe south - Self Property

Tothe North - Mr. Kambale Froperty

The canstruction efecied by you Is unauthorized . You should remove the aforesaid

construclion within a period of 01 days of receipt of this notice. If you do not make arrangements for

removal of the said unauthorized constructions effected and existing at the sald location, as the case may

the expenditure incurred for the said removal will be recovered from
you . No explanation / letler from you will be entertained in the malter,

be, we shall remove the same and

Please note that we are autharized as designated officer with respact to unauthorized /
without permission constructions vide Honorable Municipal Commissioner order number Ench /3/0 M/
100 f2012 dated 16" June 2012 under section 261, 264 and 478 of the Maharashtra Municipal
Corporations Act .

Sel |—

Designated Officer and Executive Engineer, ( 'D' Zonal Offica)
Building Permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation
Pimpri Pune 411018
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pi . .
E"“ﬂﬂ Chinchwad Municipal Corporation Pimpri Pune 18
:_E’:““"’B Engineer and Designated Officer
uilding Permission and Unauthorized Constructions Control
Department
Outward no - B P / kavi fpra26/PN/70/2018  Date - 09/12/19
To,

B Notice
ner-
i er- Mr. Mahesh Patisingh
ccupier / Devela
o Per - Mr.Sharad Gaikwad (Priyanka Fabrication)
S8 - 8r.no.67/2/10 Panchshil : ;
You are hereby notf VRRGRE IR TN
notified vi :
that it is noticed th tled vide section 478 / 1 and 433 ( ¢ ) of the Maharashtra Municipal Corporations Act
d "
R you have effected unauthorized construction without seeking building permission
inchwad Municipal Corporation . The details of the said unauthorized construction are
as follows -
Village - Pimpale Nilakh
Location ~- Panchshil nagar
Survey number / City Survey No / Gal no .- 67/2/10
Dimensions of construction (Approximately) - 15.00 M. x 10.00 M.x - floors = 160.00 square meters
Type of Construction — Tin Sheet shed.
Status of construction -
Boundaries -
To the east - Baner-vishalnagar Road
To the West - Mula River Bed
To the south - Mr. Kambale proparty

To the North - Mr.Sachin Kanse property

The consiruclion effected by yo
s of receipt of this notice. If you da not
the said location, as the case may

u is unauthorized . You should remave the aforesaid
construction within 2 period of 01 day make arrangements for

removal of the said una uthorized constructions effected and existing at
¢ and the expendilure incurred for the sald removal will be recovered from

be, we shall remove he sam
Il be entertained in the maller.

er from you Wi
are authorized 85 designated officer
Municipal Commissioner order number Ench /31O M/

youl . Mo explanation / lett

Please note that we

structions vide Honorable
n 261, 264 and 478 of the Maharashtra Municipal

with respecl 1o unauthorized /

without permission con
100 /2012 dated 16®" Junge 2012 under geclio

Corporations Act .

od

and Executive Engineer, (‘D' Zonal Office)

pesignated Officer
cion and Unauthorized Constructions

Building Permis
Control Department

Pimpri Chinchwad Municipal Corparation
Fimpri Fune 411018

Scanned with CamScanner
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer
Buiiding Permission and Unauthorized Constructions Control
DeFlaﬂmem
Outward ng - B P/ kavi /pra26/PN/69/2019 Date— 09/12/19
Ta,
Notice

Owner/ Occupier / Developer -

Address - Mr.Tejas Shinde (Shahanaj Sopa Makers)

’ SI.n0.65/1/B pimpale nilakh,
Ou are hereby notified vide section

e 478/1a icipal Corporations Act
that it is noticeg it nd 433 ( ¢ ) of the Maharashtra Municipal P

¥ou have effected unauthorized construction without seeking building permission

from the Pimpri Ch :
as follo Pri Chinchwad Municipal Corporation . The details of the said unauthorized construction are
Ws -

Village - Pimpale Nilakh

Location - Vishalnagar — Baner road

Survey number / City Survey No / Gat no — 65/1/B

Dimensions of construction (Approximately) - 07.00 M. x 05.00 M.x - floors = 356.00 square meters
Type of Construction - Tin Sheet shed.

Status of construction -

Boundaries -

To the east - Baner-vishalnagar Road
To the West - Mula River Bed
To the south - mr.kamathe property

To the North - jagdishwar Amrutatulya
The construction effected by you is unauthorized . You should remove the
days of receipt of this notice. If you do not make arrangements for

d and existing at the said location, as the case may

aforesaid

construction within a period of 01

oval of the said unauthorized constructions effecte
ture incurred for the said removal will be recovered from

rem
be, we shall
you ., No explanation / letter

Please nole that we are
vide Honorable Municipa
nder seclion 961, 264 and 478 of the Maharashtra Municipal

remove the same and the expendi
from you will be enteriained in the matter.
authorized as designated officer with respect to unauthorized /

i nstructions | Commissioner order number Ench /3 /0 M/
without permission c0

100 /2012 dated 16" Juné 2012 u

Corporations Act .

d Officer and Executive Engineer, (‘D' Zonal Office)

Designate
g Permission and Unauthorized Constructions

Buildin
Control Department

ri Chinchwad Municipal Corporation
Pimpri Pune 411018

Pimp

Scanned with CamScanner
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E"Tlpn Chinchwad Municipal Corporation Pimpri Pune 18
Xecutive Engineer and Designated Officer

Buildi G
ilding Permission and Unauthorized Constructions Control
Dﬂﬂartmam

Outward no - B p / kayj Ipra26/PN/68/2019  Date— 08/12/19

Ta,
Notice
Owner/ Qceypi —
pier { D .
Address Bvelaper - Mr.Indrajit Kamathe (jagdishwar Amrutatulya)

y = BL.N0O.BS/1/R pimpale nilakh.

OU are hereby notifiad .
e ed vide section 478 / 1 and 433 { © ) of the Maharashtra Municipal Corporations Act
& effected unauthorized censtruction withoul seeking building permission

Municipal Corporation , The details of the said unzuthorized construction are

itis noticed that you hay
from the Pimpri Chinchwad
as follows .

Village - pimpale nilakh
Location - vishalnagar - baner road

Survey number | City Survey No / Gat no - 65/1/8

Dimensions of construction (Approximately) - 10.00 M. x 05.00 M.x - floars = 50.00 square meters
Type of Construction — Tin Sheet shad,
Status of construction -

Boundarias -

To the east - Baner-vishainagar Road
To the West - Mula River Bed
To the soulh - Shahanaj Sopa
Tothe Morth - Indrajit farm kamathe

The construction effectad by you is unauthorized . You should remove the aforesald
construction within a period of 01 days of receip! of this nolice. If you do nol make arrangerents for
removal of the said unauthorized consiruclions effecied and existing at the said location, as the case may
be, we shall remove the same and the expenditure incurred for the said removal will be recovered from

you . No explanation { letter from you will be entertained irs_lha matter.
Pleasa note that we are authorized as deslgnated officer with respect to unauthorized {

without permission consiructions vide Honarable Municipal Commissioner order number Ench /3 /O M/
100 /2012 dated 160 June 2012 under seclion 261, 264 and 478 of the Maharashira Municipal

Corporations Act .

d
Designated Officer and—gtecutivl;;gineer. {'D" Zonal Office)
Building Permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation
Pimpri Pune 411018

Scanned with CamScanner
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P
Emnrl Chinchwad Municipal Corporation Pimprl Pune 18
Xeculive Engineer and Designated Officer

Buil
ding Permission and Unauthorized Constructions Cantrol
Dﬁpﬂﬂ.mant

0o
Utward no-g p kavi /pra26/PN/68/2019  Date~ 09/12/18
To

i

Owner/

Nolice
Qceupler / Develgper

Address - S1.N0.65/1/8 pimpale
You are hereby nolifiag vide section 4

thal it is noticeq that yau e SEANEREEIRIESRNE RS
_ ave effeciad Unauthorized ion wi ildi ission
from the Fimpri Chinchwag Municipal e

ks Corporalion , The details of the said unauthorized construction are

Mr.Indrajit Kamathe (jagdistwar Amrutatulya)
Nilakh,

Village - pimpale nilakh

Location - vishalnagar - baner road

Survey number | City Survey No 1 Gat no - 65118
Dimensions of construction (A

pproximately) - 10.00 M. x 05.00 M.x - fioors = 50.00 square meters
Type of Construction — Tin Sheet shed,

Status of construction -

Boundaries -

To the east - Baner-vishalnagar Road
Tothe West - Mula River Bed

Ta the south - Bhahanaj Sopa

Tothe North - Indrajit farm kamathe

The construction effected by you i unauthorized . You should remove the aforesaid
construction within & penod of 01 days of receipt of this notice. If you do not make arrangements for
removal of the sald unauthorized constructions effected and existing at the said location, as the case may
be, we shall remove the sams and the expenditure incurred Tor the said remaval will be recovered fram
you . No explanation / letier from you will be entertained in the matter.

Please note that we are authorized as designated officer with respect o unauthorized /
without permission constructions vide Honorable Mumicipal Commissioner order number Ench /3 /0 M/

100 /2012 dated 18" June 2012 under section 261, 264 and 478 of the Maharashira Municipal
Corpaorations Act .

Sd I

Designated Officer and Execulive Engineer, (‘D' Zonal Office)
Bullding Permission and Unauthorized Constructions
Control Department
Pimpri Chinchwad Municipal Corporation
Pimpri Pune 411018

Scanned with CamScanner
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%m
N0~ B P f kasi frran
To Va4 ipra26PIUBT2018  Date- 08112119

Ovmes! Oceupier | Deyey
Fl.d»dl'&ﬂs -s"m-ﬁﬂ1m 4 7

Notice

——

You are hereby notified niayh

it -

that it is noticed that J:Ewmé?&ﬁm

YOU have effecteq
am

from the Pimpn Chinchryacs Wy
asicliows - - )
Village - pimpale nilzky

Lecation —vishalnzgar — baner o

A (c)cithe

=W -
.n:kma;ﬁ femare (vt f2rm)

Waharscshins WMunicns! Corporaiions AC

conEtnSion withou! sesking t Bk -z

Survey aumber | City Survey Mo / G mo —E5HE

Dimensions of construction (Ap
Stztus of construction -

Boundaries -
To the east -
To the West - Wulz River Bed
To the south -
To the Nostn - Sunil Nz

The consiruciion efiec

Baner-vishelnagar Road

ecied by you s unauthorzed

construction within 2 psricd of 01 days of receipiof

removal of the said unauthorn

be, We shall remove the same 2nd ihe sxoendiurs inour

you . No explanation [ leler fromm Yo

0

Plsase note thal We 31 suthorized 2
without permission constructions vice Hanorzble Municip2

100 /2012 dated 167 Juns 2042 under seciion 261, 284

Corporations Aot

S—
DOrEtion | The detsia of the soid unauthorized construcion are

ICrTstes =
— erosimately) - 05.00 M. % 05.00 Mx - fioors = 25.00 square meters
Type of Construction - Tin Shest ches

_You should remove ihe sforeszid

smis notice. I you do not make arangements for
rized ponstruciions effeci=d znd existing

ﬂﬂﬁsaﬂlocaﬁnn.asﬂ\ecasamay

=4 for the said removal will be recovered from

s designated officer wiith respeciio unauthorized |
\ Commissioner order number Enchl3/OMI
=nd 478 of the Maharashia Municipal

sd b

Designated Officer and Executive Engineer, (‘D' Zonal Office)

Building Permission and Unauthorized Constructions

Pimp

Control Department
i Chinchwad Municipal Caorporation
pimpri Pune 411018

Scanned with CamScanner
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Pim
pri Chinghy
W
. ad Municipal Corporation Pimpri Pune 18
SCuUtivg
E'ri-ii!d.lng P::'I'a‘lnaar and Designated Officer
Mission i

Deﬂﬂﬂmem and Unauthorized Constructions Control
Outwarg

no - ;

- B P/ kavj Ipra26/PN/B6/2019  Date- 09/12/19

‘ N
Owner/ Occupier / DEVEIUpEr =

Address - M. Sun idhhivi
fess - sr.no.65/1/8 Pimpale nifakh " e resreten

You are hereby notified

vide sagy
that 1tis noticed that y CUON 478 1 1 ang 433

U have effec .
from the Pimpri Chinchwad ted unauthorize

{ ©) of the Maharashtra Municipal Corporations Act
as follows

d construction without seeking building permission

Unicipal Cor
Poration . The details of the said unauthorized construction are
Village - pimpale nilakh

Location - vishalnagar - baner road
Survey number | City Survey Mo | Gat ng - 65M1/8

Dimensions i i
of construction {&pprnmmalaly} - D3.00 M. x 07.00 M.x - floors = 21.00 square meters
Type of Construction - Tin Sheet shed

Status of construction -

Boundaries -

To the east - Baner-vishalnagar Road

To lhe West - Wula River Bed

To the south - Wr.indrajit Kamathe Property
Tothe Morth - Chandan Kahar property
The construction effected by you is unauthorized . You shauld remove the aforesaid

construction within a peried of 01 days of receipt of this notice. If you do not make arrangements for

aid unauthorized canstructicns effected and existing at the said location, as the case may
shall remove the same and the expenditure incurred for the said re
you . No explanation / letier from you will be enteriained i

removal of the s

be, we moval will be recovered from
n the matter.

Please note that we are authorized as designated officer with respect to unauthorized

without permission constructions vide Honorable Municipal Commissioner order number Ench./ 3/ O M/

100 /2012 dated 16" June 2012 under section 281, 964 and 478 of the Maharashtra Municipal
Carporations Act .

sd
pesignated Officer and Executive Engineer, (‘D' Zonal F}ﬂig&}
Building permission and Unauthorized Constructions
Control Department
Pimpri Chinchwed Municipal Corporation
pimpri Pune 41 1018

Scanned with CamScanner
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Pimpﬂ C

hlncthd
Executiyg E Municipal Corporation Pimprl Pune 18

Ngineer ang Designated Officer
rmi

Buildin,
' 9 Permigsi

0 2 :
DBDHH"“Em N and Unauthorized Constructions Control

Dutward n
0 - .
iy B P/ kavi Ipra2B/PN/B5/2020  Date - 09/12/19
Notice
Owner/ Occupigr Developer

Mr. Chan
Address - sr.no.65/1/g pimpale nilaks dan Kahar(C.K. Car wash garrage)
You are hereby notified Vide section 4 .

- . 78/
that it is noticed that YOu have effect 1and 433 (c) of the Maharashira Municipal Corporations Act
from the Pimpri Chinchwad Municip

g8 g
d Unauthorized construction without seeking building permission
as follows :-

al Corporation . The details of the said unauthorized construction are
Village - pimpale nilakh

Location - vishalnagar - baner road

Survey number / City Survey No / Gat no - 65/1/R
Dimensions of construction (Approximately) - 03.00 M. x 07.00 Mx - fioors = 21.00 square meters
Type of Construction - Tin Sheet shed.

Status of construction -

Boundaries -

To the east - Baner-vishalnagar Road
To the West - Mula River Bed

To the south - Mr.sunil Nawale Property
Ta the North - Self Property

The construction effected by you is unauthorized . You should remove the aforesaid

construction within a period of 01 days of receipt of this notice. If you do not make arrangements for

removal of the said unauthorized constructions effected and existing at the said location, as the case may
be. we shall remove the same and the expenditure incurred for the said removal will be recovered from
you . No explanation / letter from you will be entertained in the matter. | i
hat we are authorized as designated officer with respect lo unauthari
e s ble Municipal Commissioner order number Ench /31O M/
i issi tions vide Honorable
without permissian construc

tra Municipal
2012 dated 16" June 2012 under section 261, 264 and 478 of the Maharashtra Municip
100/ ale

Corporations Act .

gd V™

Designated Dfficer and Executive Engineer, (D Zonal ijﬁce}
Building permission and Unauthorized Constructions
GControl Department
Pimpri Chinchwad Municipal Corporation
pimpri Pune 41 1018

Scanned with CamScanner
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::“Pﬂ Chinchwad Municipal Corporation Pimgri Pune 18
alf-uuw Engineer and Dosignated Officer
Building Pegmission and Unauthorized Conslructions Control
Department !
Outward no - B P 1 Pi sau /Pra-26 107/ 2020
Date -28 /01 / 2020

Notico

To,
Owner -Occ
upier / Developer -Shri. Shubham Shinde / Dattatray Shinde

Addr -
L ess - 5.N.8, Near Ganadhish Residency . Pimple Saudagar,Pune
ou are hereb i i i ‘
b y notified vide section 47% / 1 an3 433 ( ¢ ) of the Maharashtra Municipal Corporations Act
it is notice
o d that you have effected unauthorized construction without seeking building permission
m the Pimpri g '
impri Chinchwad Muniipal Corporation . The details of the said unauthorized construction are
as follows ;- : T ' '
Village - Pimple saudagar
Location - near ganadhish rr:sidenr;lg.r
Survey number / City Survey Mo / Gatno - 8
Dimensions of construction - Estimated 1)18 meters . x 25 meters . x 1 floors = 450.00square melers

2)7 meters . x5 meters . x 1 floors = 35.00square melers

Type of Construction - Patrashed + Temporary Structure of brickwork

Status of construction -

Boundaries -

To the east - open plot of shri‘kate |,
To the West - Ganadhish Residency
To the south - internal road

To the North - Pawana river .
The construction effected by you is unauthorized . You should remove the arnra_said

1 days of receipt of this notice. If you do not make arrangements for
ions effected and existing at the said location, as the case may
aid removal will be recovered from

construction within a period of
removal of the said unauthorized construct

shall remove the same and the expenditure incurred forthe s

planation / letter from you will be entertained in the matter.
Please note that we aré authorized as designated officer with respectto unauthorized /

on constructions vide Honorable Municipal Commissioner order number Ench / 3/0M/

' section 261, 264 and 478 of the Maharashtra Municipal

be, we
you . No ex

without permissi

100 72012 dated 16" June 2012 under
A,
Corporations Acl . , : -
'y A
/.

i "
#

7
ted Officer and Executive Engineer, ( D Zonal Office)

Designa _
d Unauthorized Constructions Control Department

Building Permission an
ALtmabuind Minirinal Carnaration Pimori Pune 411018

Scanned with CamScanner




| asfollows - |

Tothe'south - Kunjir Mineral witer

 without permission constructions vide Honorable

Pimprl Chinchwad Municipal Corporation Pimprt Puno 15
Execuliva Enginger ang Designaled Officer

Building Permission ang Unauthorized Constructions Control
Duganmant

Du}wald no~B P/ Pisay IPra-28 108/ 2020
Date -28 /01 / 2020

Notice
To,

Owner -Occupier / Developer - Swa. Parvalibai Nathuram Asawani Goushala Trust hrough

Dhanraj Asawani

Address - S.N.8/3, Near Pawana River, Pimple Saudagar,Pune

' You are hereby nolified vide section 478 / 1 and 433 ( ¢ ) of the Maharashtra Municipal Corporations Act

thal itis noticed that you have effected unauthorized construction without seeking building permission
from the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized construction are
. P

Vilage - Pimple Saudagar ‘ '

Location — near pawana river .

Survey number / City Survey No / Gat no - 8/3

Dimensions of construction — Estimated 20 melérs . x 40 melers.x 1 floors= 800.00square
meters

Type of Construction - Patrashed

Status of construction -

Boundaries -

To the east - open space

To the West - open space

i

Tothe North - Pawanariver . i
The construction effected by you is unauthorized . You should remove the aforesaid

1 days of receipt of this notice. If you do not make arrangements for
removal of the said unauthorized constructions effected and existing at the said location, as the case may
me and the expenditure incurred for the said removal will be recovered from

construction within a period of

be, we shall remove the sa

you . No explanation / letter from you will be entertained in the matter.
ote that we are authorized as designated officer with respect to unautharized /

Municipal Commissioner order number Ench /3 /0 M/
Maharashltra Municipal

Please n

' 100 /2012 dated 16" June 2012 under section 261, 264 and 478 of the
; Corporations Act .

S

A, : : ' .
Deslignated Officér and Exgeutive Engineer, ( D - Zonal Office)

Building Permission and Unauthorized Constructions Control Department

Pimpri Chinchwad Municipal Corporation Pimpri Pune 411018

Scanned with CamScanner
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PimpriChinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer
Bullding Permission and Unauthorized

Constructions Control Depariment
Outward no - B P / kasarwadl/ 35/ 20189

Date-08 / 05 /2019

Annexure — 6
Notice under section 55 of the Maharashtra Regional Town Planning Act 1968

To,

Owner / Occupier / Developer -Ankush kisan lande
Address- Near water tank Kasarwadi

Whereas the undersigned is authorized to take action under section 55 of the Maharashtra
Regional and Town Planning Act 1966 ..

And whereas it has come to my notice that you have effected unauthorized { without P&nﬂiss‘lun
construction / development as per details below. Hence it is hereby directed to shift / remove {ne sald

temporary construction within 07 days of the receipt of this notice. Simitarly it is also directed to forthwith

" stop the unauthorized utilization of the said construction / land with immediate effect.

. If you do not remove the said unauthorized construction / development in terms of this notice,

then we shall remove the same in exercise of the powers granted 1o us, at your risk responsibillty and

expenses . The expenditure incurred for the said removal will be recovered from you.
The detailed description of the said unauthorized construction are as follows -

1.Village- kasarwadi

2.Location-near water tank

3.Survey number / City Survey No / Gat no .-
4 Dimensions of construction -Shed
Estimated area -15.00 metresX7.00 metres=105,00 sq.m (Approximate)
Boundaries -

To the east - Lande property

To the West - Pirbaba Durga

To the south - Road

To the North -pawana river

Date - 08/05 /2019

Place :Pimpri
Sdl-

Designated Officer and Executive Engineer,
( H Zonal Office )
Building Permission and Unauthorized Constructions Control
Department
PimpriChinchwad Municipal Corporation Pimpri Pune 18

Scanned with CamScanner



PimpriChinchwad Municipal Corporation Pimpri Pune 18
Executive Englneer and Designated Officer

Building Permission and Unauthorized

Constructions Control Department

Outward no — B P [ kasarwadi/ 36/ 2019

Date-08 / 05 /2019

Annexure — 6

Notice under section 55 of the Maharashtra Regional Town Planning Act 1966

Owner/Occupier / Developer -Jalinder kisan lande

To,

Address- Near water tank Kasarwadi
rashira

Whereas the undersigned is authorized to take action under section 55 of the Maj®
Regional and Town Planning Act 1966 ..

And whereas it has come to my notice that you have effected unauthorized
cted to shift / remove the said

/ without permission

construction / development as per details below. Hence it is hereby dire
temporary construction within 07 days of the receipt of this notice. Similarly it is also directed to forthwith

stop the unauthorized utilization of the said construction / land with immediate effect.

. If you do not remove the said unauthorized construction / development in terms of this notice,
" then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and

expenses . The expenditure incurred for the said removal will be recovered from you.

The detailed description of the said unauthorized construction are as follows
1.Village- kasarwadi

2.Location-near water tank

3.Survey number / City Survey No / Gat no .-

4.Dimensions of construction ~Shed

Estimated area -6.00 metresX6.00 metres=36.00 sq.m (Approximate)
Boundaries -

To the east - Lande property

To the West - Lande property

To the south - Road

To the North -pawana river

Date - 08 /05 /2019

Place :Pimpri
Sd/-

Designated Officer and Executive Engineer,
( H Zonal Office )
Building Permission and Unauthorized Constructions Contrc

NAanAartmant

Scanned with CamScanner



PimpriChinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer

Bullding Permission and Unauthorized

Constructions Control Depariment

Outward no — B P / kasarwadi/ 37 /2019

Date-08 /[ 05 (2019

Noil Annexure - 8
ce
under section 55 of the Maharashtra Regional Town Planning Act 1966

To,

Owner -
er - Occupier / Developer -Machindra balasaheb lande

Address- Near water tank Kasarwadi
Whe i i
; reas the undersigned is authorized to take action under section 55 of the Maharashtra
Regional and Town Planning Act 1968
. .
nd whereas it has come to my notice that you have effected unauthorized / without
con i i
struction / development as per details below. Hence it is hereby directed to shift / remove tre s
tem i ithi |
porary construction within 07 days of the receipt of this notice. Similarly it is also directed 1o forspmtia

ermission

stop the unauthorized utilization of the said construction / land with immediate effect.
atice,

. If you do not remove the said unauthorized construction / development in terms of this n
sibility and

then we shall remove the same in exercise of the powers granted to us, al your risk respon
expenses . The expenditure incurred for the said removal will be recovered from you.
The detailed description of the said unauthorized construction are as follows =

1.Village- kasarwadi
2.Location-near water tank

3.Survey number / City Survey No / Gat no -
4.Dimensions of construction -Shed

Estimated area -12.00 metresX 13.50 metres=162.00 sq.m (Approximate)

Boundaries -
To the east - Lande property
To the West - Lande property

To the south - Road
To the North -pawana river
Date - 08/ 05 /2019

Place :Pimpri
Sd/-
Designated Officer and Executive Engineer,
( H Zonal Office )
Building Permission and Unauthorized Constructions Control |
Department
rtmrirhinehwad Municipal Corporation Pimpri Pune 18
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PimpriChinchwad Municipal Corporatian FHVFS S e
Executive Engineer and pesignated Officer

Bullding Permission and Unauthorized

Constructions Control Department

Outward no-B P/ kasarwadi/ 38 | 2019

Date -08 [ 05 /2019

Annexure = 6
Notice under section 55 of the Maharashtra Regional Town Piannin Act 1966

To,

Owner - Occupier / Developer -Machindra balasaheb lande / Sitaba'lprakashiandehddress—
Near water tank Kasarwadi

Whereas the undersigned is authorized to take action under section 56 of the Maharashira
Regional and Town Planning Act 1966 ..

And whereas it has come to my notice that you have effected unauthorized / without permission
construction / development as per detalls below. Hence It is hereby directed to s | remove the said
temporary construction within 07 days of the receipt of this notice. Similarly it is also directed to forthwith
stop the unauthorized utilization of the said construction / land with immediate effect.

. If you do not remove the said unauthorized construction / development in terms of this notice,
then we shall remove the same in exercise of the powers granted 1o US, at your risk responsibility and
expenses . The expenditure incurred for the said removal will be recovered from you.

The detailed description of the said unauthorized construction are as follows -

1.Village- kasarwadi

2 Location-near water tank

3 Survey number / City Survey No [ Gat no .~
4.Dimensions of construction ~Shed
Estimated area -12.00 metresX 12.00metres=144.00 sq.m (Approximate)
Boundaries -

To the east - Raddidepo

To the West - ratnammandap decor

To the south - Road

To the North -pawana river

Date - 08/ 05 /2019

Place :Pimpri
Sdj-

Designated Officer and Executive Engineer,
( H Zonal Office )
Building Permission and Unauthorized Constructions Control
Department

PimpriChinchwad Municipal Corporation Pimpri Pune 18
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PimpriCringhwad Wunicipal Corporation Pimpr Pung 12
Evecutive Engineer and Designaied Officer

Busiding Permission and Unauthorized
Constructions Contsol Department
Outwacd ro— B P [ kasarwadil 2812019

DAe98 |05 12919

Arnerire ~ 6
Ve undier sediion 55 of the Maharashia Town Planning Act 1966
To.

Omrer - Ocougier | Devdloper -Suvams larde
AOTr=ss Near waier fenic Kasarwed

Wherzes Yo uidersiged Eaﬁn&aﬂh@&aﬁbnun@sﬂmﬁﬁﬂfmmaw
Fegora and Town Parring Ac 1956

AC wherzes T fes come b0 my rofine et you have ffected urauthorized [ without permission
corerucion [ devsicoment 28 o detals beiow. Henos 1 15 herehy diacted to shift | remove the 8210
EroTEy crsnsion wihn 07 g2y of e recsin of s nofics. Similary 115 2180 direcied to forthwith
S0 te wrantorzed uiizetion of the said constnuction | land with immedizte effect. ‘

- Fwou do nek remove Se s unaushorized construction | development in terms of this notice,
s we sl v S same in exercies of the powess granted 10 us, 2t your risk responsitilty and
erersss  Tre eroerdurs roarss for Tie s2id remova will be recovered from You-

Tre dergiles desciion of Te 32 weutorizes construction ars 2s follows -
1 llegs- eszcass
2 icoaio—ezr wEar =
% Survey rermber | Oty Sarvey e | 200 -
£ Dirersiors of consrumen —SEt
Sefpratert aree A0 retresl 1200 rretres=T2.00 su.m (Aororimzis)
Sorcxes -
Toteems - B gEnesn weshing FUE
Tote Wesi- Ende Doy
To¥esatth - Fozd
Tote Vo caners e
Dete -6 06 12572
Fers Frowr
Sdl-
Designzted Officer and Executive Engineer,
( H Zonal Office )
Eudilding Permission and Unauthorized Constructions Control
Depariment

PimnpriChinchwad Municipal Corporation Pimpri Pune 18

Scanned with CamScanner
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PimpriChinchwad Municipal Corporation Pimpri Pune 18
Executive Englneer and Deslgnated Officer

Bullding Permission and Upauthorized

Constructions Control Department

Outward no - B P [ kasarwadi/ 40/ 2019

Date-08 /[ 05 /2019 :

Annexure - 6
Notice under section 55 of the Maharashtra Regional Town Planning Act 1966

To,
Owner - Occupier / Developer -alinder kisan lande

Address- Near water tank Kasarwadi
Whereas the undersigned is authorized to take action under section 55 of the Maharashtra

Regional and Town Planning Act 1966 ..
And whereas it has come to my notice that you have effected unauthorized /

construction / development as per details below. Hence it is hereby directed to shift / remove the said
. Similarly it is also directed to forthwith

without permission

temporary consiruction within 07 days of the receipt of this notic
stop the unauthorized utilization of the said construction / land with immediate effect.

. If you do not remove the said unauthorized construction / development In 18rms of this notice,
then we shall remove the same in exercise of the powers granted 1o us, at your risk responsibility and

expenses . The expenditure incurred for the said removal will be recovered from you.

The detailed description of the said unauthorized construction are as follows
1.Village- kasarwadi

2 Location-near water tank

3.Survey number / City Survey No / Gatno —

4.Dimensions of construction ~Shed
Estimated area -9.00 metresX 6.00 metres=54.00 sq.m (Approximate)

Boundaries -
To the east - washing centre
To the West - ratnammandap decor

To the south - Road
To the Morth -pawana river
Date - 08 /05 /2019

Place :Pimpri

Sdf-
Designated Officer and Executive Engineer,
( H Zonal Office )

Building Permission and Unauthorized Constructions Control

Department
PimpriChinchwad Municipal Corporation Pimpri Pune 18
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PimpriChinchwad Municipal Corporation Pimpri Punse 18
Executive Engineer and Designated Officer

Bullding Permission and Unauthorized

Constructions Control Department

Outwardno-B P kasarwadl/ 41 /2019
Date-08 [ 05 /2019

Annexura - 6

Notice under section 55 of the Maharashtra R

egional Town Planning Act 1966

To,
Owner - Occupier / Developer -jalinder kisan

Address- Near water tank Kasarwadi

lande

Whereas the un i ;
dersigned Is authorized to take action under section 55 of the Maharashtra

Regional and Town Planning Act 19686 ..

And whereas it has come to my notice that you have effected unauthorized / without permission
construction / development as per details below. Hence it is hereby directed to shift / remove the said
temporary construction within 07 days of the receipt of this notice. Similarly it is aiso directed to forthwith
stop the unauthorized utilization of the said construction / land with immediate effect.

. If you do not remove the said unauthorized construction / development in terms of this nolice,

then we shall remove the same In exercise of

the powers granted to us, at your risk responsibility and

expenses . The expenditure incurred for the said removal will be recovered from you.

The detailed description of the said unauthorized construction are as follows -

1.Village- kasarwadi
2 Location-near water tank
3 Survey number / City Survey No/ Gat no .-

4.Dimensions of construction -Shed

Estimated area -6.00 metresX 3.00 metres=18.00 sq.m (Approximate)

Boundaries -

To the east - nusery

To the West - lande property
To the south - Road

To the North -pawana river
Date - 08/ 05 /2019

Place :Pimpri

Building

8dl-
Designated Officer and Executive Engineer,
( H Zonal Office )
Permission and Unauthorized Constructions Control

Department

PimpriChinchwad Municipal Corporation Pimpri Pune 18
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Pi
E‘mnﬂf:hinchwau Municipal Corparation Pimpri Pune 18
ecutive Engineer and Designated Officer

Bullding Permission and Unauthorized
Constructions Control Department

Outward no-g p I kasarwadil 42/ 2019
Date 08 ¢ 05 2019

owner - Occupier / Developer

alinder kisan lande
Address- Near water tank Kasarwadi

Whereas the undersi i
aned is authorized 1o ta i
Regional and Town Planning Act 1966 e A -

And whereas it has co !
construction | develo me to my notice that you have effected unauthorized [ without permission r
me )
pment as per details below. Hence it is hereby directed to shift / remove the said

)
constnuction withi

termparary : n within 07 days of the receipt of this notice. Similarly il is also directed to forthwith
stop the unautherized utilization of the said construction [ land with immediate effect.

. If you do not remove the said unauthorized construction | development in terms of this notice.
then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and
expenses . The expenditure incurred for the said removal will be recovered from you.

The detailed description of the said unauthorized construction are as follows =
1\illage- kasanwadi

')

2 | ncation-near waler 1ank
3 Survey number [ City Survey No /Gatno -
2 Dimensions of construction —Shed
Estimated area -15.00 metresA 9.00 metres=135.00 sq.m (Approximate)
Boundaries -
To the east - empty land
Toihe West- washing centre
Tothe south - Road
To the North -pawana river
Date-08/05 /2018
Plzce :Pimpri s
Designated Officer and Executive Engineer,
( H Zonal Office )
Building Permission and Unauthorized Constructions Control
Department
PimpriChinchwad Municipal Corporation Pimpri Pune 18
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PimpriChinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer

Building Permission and Unauthorized

Constructions Control Department

Outward no - B P | kasarwadil 43 /2019

Date-08 /05 /2019

Notice und i e
Er section S5 of the Maharashtra Reglonal Town Planning Act 1966

To.

Owner - Occupi iali
upier | Developer -jalinder kisan lande (santosh tea hotel)
Address- Near waler tank Kasarwadi

Hagmm?:::::w:‘;‘::r::f::::g; Tuthnri.zed to take action under section 55 of the Maharashira
And whereas it has come to my notice Ihat you have effected unautharized / without permission
construction / development as per details below. Hence it is hereby direcled to shift / remove the said
temporary construction within days of the receipl of this notice. Similarly it is also directed to forthwith
stop the unauthaorized utilization of the said construction / land with immediate effect.
. If you do not remove the said unauthorized construction / development in terms of this notice,
then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and

expenses . The expenditure incurred for the said remaval will be recovered from you.

The detailed description of the said unauthorized construction are as follows -
1.Village- kasarwadi

2 Location-near water lank

3.Survey number [ City Survey Mo/ Galno .-

4.Dimensions of construction ~Shed

Estimated area -6.00 melresX 6.00 metres=36.00 sq.m {Approximale)
Boundaries -

To the east - saichinese hotel

Tothe West - landepropertys

To the south - Road

To the North -pawana river

Date-08/05 / 2019

Place :Pimpri sl

Designated Officer and Execulive Engineer,
( H Zonal Office )

Building Permission and Unauthorized Constructions Control

Department
Pimpril:hinchwad Municipal Corporation Pimpri Pune 18
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Executive Engineer and Designated Officer

Buiding Permission and Unauthorized
Constructions Control Department
Outward no ~ B P | kasarwady 44 | 2019

Date-08 / 05 /2019

Annexure - 6
Nolice under section 55 of the Maharashira .

To,
Owner - Occupier / Developer -Ankush kizan lande
Address- Near water lank Kasarwadi
Whereas the undersigned is authorized to tzke action under section 55 of the Maharashira

Regicnal and Town Planning Act 1966
And whereas it has come to my notice that you have efiected unauthorzed | without penmission

construction / development as per detzils below. Hence it is hereby dvecied to shift / remove the said
temporary construction within 07 days of the receipt of this notice. Simiarty # is also drecied 1o fortiwih
stop the unauthorized utifization of the szid construction / land with immediate effect

. If you do not remave the said unauthorized construction | development in terms of this notice,
then we shall remove the same in exercise of the powers granied o us, at your nsk responsibiity and
expenses . The expenditure incurred for the said removal will be recoversd from you.
The detailed description of the said unauthorized construction are as foligws -
1.Village- kasarwadi
2.Location-near waler lank
3.Survey number / City Survey No / Gat no -
4 Dimensions of construction —Shed
Estimated area -6.00 metresX 6.00 meres=36 00 sq.m (Approximats)

Boundaries -
To the east - lande property
To the West - empty land

To the south - Road

To the North -pawana river
Date - 08/05 /2018

Place :Pimpri
Sl
Designated Officer and Executive Engineer,
( H Zonal Office )

Building Permission and Unauthorized Constructions Control

Department
PimpriChinchwad Municipal Corporation Pimpri Pune 18
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer

Building Permission and Unauthorized Gonstructions Control
Department

Outward no - B P /kasarwadi/ward no 30/ 01 /2020

Date -15/ 02/ 2020

Notice

To,
owner - Occupier / Developer -Vishal landge/Harshad sayyad

Address -super wheel car resale shop kasarwadi
You are hereby notified vide section 478/ 1 and 433 { ¢ ) of the Maharashtra Municipal Corporations Act
that it is noticed that you have effected unauthorized construction without seeking building permission
from the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized construction are

as follows -

Village -kasarwadi

Location —near H ward office

Survey number / City Survey No / Gat no .-

Dimensions of construction — Estimatedd.00metersx11.00 meters x floors =99.00sg.m (Approximate)

Type of Construction -shed
Status of construction —ground floor
Boundaries -

To the east - road
To the West -  pawana river
To the south - mahadev temple
To the North -good luck services
The construction effected by you is unauthorized . You should remove the aforesaid

construction within a period of {one) 01 days of receipt of this notice. If you do not make arrangements

for removal of the said unauthorized constructions effected and existing at the said location, as the case

may be, we shall remove the same and the expenditure incurred for the said removal will be recovered

from you . No explanation | letter from you will be entertained in the maiter.

Please note that we are authorized as designated officer with respect to unautherized /

without permission constructions vide Honorable Municipal Commissioner order number Ench /3 /O M/

100 /2012 dated 16" June 2012 under seclion 261, 264 and 478 of the Maharashtra Municipal

Corporations Act .

Sd/-
Designated Officer and Executive Engineer,
(H Zonal Office)
Building Permission and Unauthorized Constructions Control Department
Pimpri Chinchwad Municipal Corporation PimpriPune 411018
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M .
' :;z:;:i;mrad Municipal Corporation Pimpri Pune 18
Unauthurizadgg::srt: d Designated OfficerBuilding Permission and
ctions Control Department
Outward no - B P /kasarwadi/ward no 30/ 02 /2020
Date 15/ 02/ 2020

MNotice

To,
- Oeccu ;
Owner - Occupier / Developer -Vishal landge /sandeep landge /haja patel

Addr - ; A
, : esi Good luck service centre infront of H ward office kasarwadi
ou are hereby notifi [ i
s nuﬂc:d thatEd vide section 478 / 1 and 433 ( c ) of the Maharashtra Municipal Corporations Act
: s you have effected unauthorized construction without seeking bullding permission
rom the Pimpri Chi ici ;
pri Chinchwad Municipal Corporation . The details of the said unauthorized construction are
as follows -
village -kasarwadi
Location —near H ward office
Survey number / City Survey No [ Gat no —
Dimensions of construction — Estimated8.00meters x5.00 meters + 3.00meters %3.00 meters x floors
=49.00sq.m (Approximate)
Type of Construction —Shed

Status of construction - Ground floor
Boundaries -

To the east - road
To the West - pawana river
To the south - Harshad sayyad shop

To the North -sahil cutting centre

The construction effected by you
(one) 01 days of receipt of this notice. If you donotm

ffected and existing at the sa

is unauthorized . You should remove the aforesaid

construction within a period of
for removal of the said unauthorized constructions e
may be, we shall remove the same and the expenditure incurred for the said re

from you . No explanation / letter from you will be entertained in the matter.

Please note that we are authorized as designated

ide Honorable Municipal Commissioner ord

without permission constructions v
r section 261, 264 and 478 of the Maharashtra Municipal

100 /2012 dated 16" June 2012 unde
Corporations Act .
Sdl-
Designated Officer and Executive Engineer,
(H Zonal Office)

Building Permission
Pimpri Chinchwad Muni
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id location, as the case
moval will be recovered

officer with respectto unauthorized |
er number Enchi / 3/ O M/

and Unauthorized Constructions Control Department
cipal Corporation PimpriPune 411018



L]

435

Pimpri Chinchwad Municipal Corparation Pimprl Pune 18
Executive Engineer and Designated OfficerBuilding Permigsion and
Unauthorized Constructions Gontrol Department

Outward no - B P /kasarwadi/ward no 30/ 03 /2020

Date -15/ 02/ 2020

Notice

To,
Owner - Occupler / Developer -Pranav landge

Address -infront of sarita sangam sociely kasarwadi
You 3"9 hﬂ'fl’b!f notified vide section 478 / 1 and 433 ( ¢ ) of the Maharashtra Municipal Corporations Act
that it is noticed that you have effected unauthorized construction without seeking building permission
from the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized construction are

as follows :-
Village -kasarwadi
Location —near kinara hotel

Survey number / City Survey No / Gat no .-
Dimensions of construction —-Estimated20.00meters x7.00 meters xfloors =140.00sq.m (Approximate)

Type of Construction -Shed

Status of construction - Ground floor
Boundaries -

To the east - road
To the West - pawana river
To the south - empty land

To the North -sunil landge property
The construction effected by you is unauthorized . You should remove the aforesaid

construction within a period of (one) 01 days of receipt of this notice. If you do not make arrangements

for removal of the said unauthorized constructions effected and existing at the said location, as the case

may be, we shall remove the same and the expenditure incurred for the said removal will be recovered

from you . No exp
Pleas

lanation / letter from you will be entertained in the matter.

e note that we are authorized as designated officer with respect to unauthorized /

constructions vide Honorable Municipal Commissioner order number Ench / 3/ oM/

without permission
d 478 of the Maharashtra Municipal

100 /2012 dated 16" June 2012 under section 261, 264 an

Corporations Act .

Sdi-
Designated Officer and Executive Engineer,
(H Zonal Office)

Building Permission and Unauthorized Constructions Control Department

Pimpri Chinchwad Municipal Corporation PimpriPune 411018
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f % :imptl Chinchwad Municipal Corporation Pimpn Pune 18 .
xeculive Enginoer and
Donignalod OfficerBuilding Pormission
.
E g Unauthorized Constructions Control Departmaont =

OQuiward no-~Bg P Tasarwadiward no 30/ 04 /1 2020
Dale -15/ 0272020

Naotica
To.

Owner - Occupier / Developer -shubham landge

Address -swaroop enlerprises infront of H ward office kasarwadi

You T:f‘ hereby nolified vide section 476 / 1 and 43 ( c ) of the Maharashira Municipal Corporations Act
that it is noticed thal you have effected unauthorized construction without seeking building permission

h i %
from the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized construction are
as follows - ™

Village -kasarwadi

Location —near H ward office

Survey number / City Survey No / Gal no .-

Dimensions of consiruction — Estimated7.00meters x7.00 meters x floors =49.00sq.m (Approximate)
Type of Construction —Shed

Status of construction - Ground floor

(o

Boundaries -

To the east - road
Tothe West - pawana fiver
To the south - sunil landge property

To the North -empty land
The construction effected by you is unauthorized . You should remove the aforesaid

construction within a period of (one) 01 days of receipt of this notice. If you do not make arrangements
for removal of the said unauthorized constructions effected and existing at the said location, as the case
may be, we shall remove the same and {he expendiiure incurred for the said removal will be recovered

from you . No explanation / letter from you will be entertained in the matter.
Please note that we are authorized as designated officer with respect to unauthorized /

without permission constructions vide Honorable Municipal Commissioner order number Ench /3 /0 M|

100 /2012 dated 16" June 2042 under section 261, 264 and 478 of the Maharashtra Municipal

Corporations Act .

Sdl-
Designated Officer and Executive Engineer,
(H Zonal Office)
Building Permission and Unauthorized Constructions Control Department
Pimpri Chinchwad Municipal Corporation PimpriPune 411018
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18

4 .
Execulive Engineer and Dosignaled OfficerBuilding Permission and : 37
Unauthorized Constructions Control Dopartment

Outward no - B P /kasarwadilward no 30! 05 / 2020
Date -15/ 02/ 2020

Nolice

To.

owner - Occupier / Developer -sunil sadashiv landge

Address -Near kinara hotel kasarwadi

You are hereby notified vide section 478 / 1 and 433 ( ¢ ) of the Maharashtra Municipal Corporations Act
that it is noticed that you have effected unauthorized construction without seeking building permission

from the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized construction are
as follows -

wr Bl

village -kasarwadi
Location —near Kinara holel

Survey number / City Survey No / Gat no -

Dimensions of construction — Estimated12.00meters x7.00 metersx floors =84.00sq.m{Approximate)
Type of Construction -Shed

Status of construction - Ground floor

Boundaries -

To the east - road
Tothe West - pawana river

To the south - landge property

To the North - empty land
The construction effected by you is unauthorized . You should remove the aforesaid
construction within a period of (one) 01 days of receipt of th

is notice. If you do not make arrangements
for rem

oval of the said unauthorized constructions effected and existing at the said location, as the case

urred for the said removal will be recovered
from you . No explanation [ letter from you will be entertained in the matter.

Please note that we

may be, we shall remove the same and the expenditure inc

are authorized as designated officer with respect to unauthorized /

without permission constructions vide Honorable Municipal Commissioner order number Ench /31O M/

100 /2012 dated 16" June 2012 under

section 261, 264 and 478 of the Maharashtra Municipal
Corporations Act .

Sd/-
Designated Officer and Executive Engineer,

(H Zonal Office)
Building Permission and Unauthorized Constructions Control Department

Pimpri Chinchwad Municipal Corporation PimpriPune 411018
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Pimpri Chinchwad Munici -
unicipal cﬂrpnm
tion Pimpri p
une 18

E
xecutive Engineer and Designated OfficerBuildi

|

Unauthorized Constructions Control Departm ng Permission ang
ent

Outward no - B P /kasarwadilward no 30/ 06 /20
Date ~15/ 02/ 2020 20

MNotice

To,

owner - Occupier / Developer -Sandeep landge
pddress -Kinara garden hotel kasarwadi
You are hereby notified vide section 478 /1 and 433 ( ¢ ) of the Maharashira Municipal Corporations Act
that it is noticed that you have effected unauthorized construction without seeking building permission
from the Pimpri Chinchwad Municipal Corporation . The details of the said unauthorized construction are
as follows -
Village -kasarwadi
Location —Kinara garden hotel
survey number | City Survey No [ Gat no .-
Dimensions of construction - Estimated40.00x11.00 meters x floors =440.00sq.m (Approximate)
Type of Construction -Shed
Status of construction - Ground floor
Boundaries -
To the east - road
To the Weslt- pawana river

To the south - landge property
Tothe North -empty land

The construction effected by you is unauthorized . You should remove the aforesaid
construction within a period of (one) 01 days of receipt of this notice. If you do not make arrangements
for removal of the said unauthorized constructions effected and existing at the said location, as the case
may be, we shall remove the same and the expenditure incurred for the said removal will be recovered
from you . No explanation / |etter from you will be entertained in the matter.

Please note that we are authorized as designated officer with respect to unauthorized /
without permission constructions vide Honorable Municipal Commissioner order number Ench/3/OM
100 /2012 dated 16" June 2042 under section 261, 264 and 478 of the Maharaghtra Municipal
Corporations Act .

Sdl-
Designated Officer and Executive Engineer,
(H Zonal Office)
Building Permission and Unauthorized Constructions Control Depart
Pimpri Chinchwad Municipal Corporation PimpriPune M0
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explanation [ fatter from you will bé entertained in the matier.
wie are authorized 25 designated officer with respect 1 unauthorized /

plaase note that
without perrmission constructions Jide Honorable Municipal Commissioner order number Enchi [ 3/ 0!
964, 264 and 475 of the tzharashira Municipal
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gdf-
Designated Officer and Executive Engineer,
(H Zonal Office)
ding Permission and Unauthorized Constructions Control Depsz
Pimpri Chinchwad Municipal Corporation PimpriPune 411
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Pimpal Chinchwad Municipal Corporation

Pimpri Pupa 411018,

Buliiing Permisstan and Unautharizod
Conatruciion Conlrol Deparimenl

NOB P/ WS/ w.M0. %o ) Dapedi/ o] o208
Dated : 0T 1 o724 2020

NOboD unddae soct:
Section 53 of the Maharashir Reglonal and Town Planning Act 1068 and seclions 260,

281, 267 and 4
78 of the Maharashira Municipal Corporations Act 1949

—_—

The Owner ~ i, Swapnil Kate

Qocupiar / Qeveloper - Mr. Gulam Nabi Badeghat
Addness : S ng, 84, Smashanbumi road,

Near Riverbad, dapodi, pune 12,

W o
Mereas the Municipal Corporation Commissioner vide his orders no Enoch / 3/ O M f100/

1212 \
dated 16" of June 2012 has authorized the undersigned to implement the powers and comply

the duti +
duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashtra
Regional and Town Planning Act 1963,

And whereas a petition has been submitted to the National Green Tribunal with respect to
unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26 of September 2019 in Onginal Application number 49 / 2019 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the river is to be
remove and the river bed is to be restored toits original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the fiood line of the river as stipulated by the Imrigation Department and as stated in the
appendix balow,

And whereas by effecting unauthorized / without permission construction of building within the
fiood line of the river as stipulated by the Irrigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have violated the provisions of the
Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /
ment at your own cost within seven days of receipt of this nolice and restore the land

develop
adjoining the river bed to its original position by levelling it after removal of the land fill effected by

dumping the construction waste material and other things.
Please note that if you do not comply the aforesaid orders, police action will be initiated

against you under section 52 of the Maharashira Regional and Town Planning Act 1966 and similarly

the expenses incurred towards demolition of the unautharized construction will be recovered from you

as amears of land revenue under section 53 (6B).

00000 00009
Govermment Autharized DI000OU0 CODODE. Motication DO

__%ﬂmﬂum £= 2017 s 0O0. OoO
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Please note that if you fail to comply the instructions in the notice, you wiy
action as provided in section 397 of the Maharashtra Municipal Corporations Acy g, blg g, .

Appendix A
Unauthorized Construction / Development

1) Name of the Village — Dapodi
2) Lacation of Unauthorized Gonstruction / Development — Smashanbhypm; . .

3) Survey no / City Survey no / Gat no. ~ 5.no.84
4) Type of Construction — Patra Shed
5) Estimated dimensions of the constructions —
Approximate 20.00 x 35.00 x 1=700.00 sq.m.
6) Boundaries of the unauthorized construction -
To the East — Smashanbhumi
To the South — Riverbed
To the West — Riverbed
To the North — Empty Land

Place — Pimpri
Date - ©Flo2| 2022 z
gd] -
Designated Officer and Executive Engineer
“H “ ward office

Building Permission and Unauthorized

Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimpri Chinchwad Municipal Corporation Pimprl Pune 18

Execulive Englneer and Designated Officer

Building Permission and Unauthorized Constructions

Control Department

Quiward no - BP/sangvilward.no32/H ward/04/2020
Date - 17/01/2020

Notice
To,

Owner /Occupier / Developer - Mr.Nilesh Vijay Jagtap

Address -5.10.37/1 behind om furniture , Pimple Gurav , Pune-61

?"ou alre hereby notified vide section 478 / 1 and 433 ( ¢ ) of the Maharashtra Municipal Corporations Act that it
is noticed that you have effected unauthorized construction without seeking building permission from the Pimpri

Chinchwad Municipal Corporation . The details of the said unauthorized construction are as follows
Vilage - Pimple Guray

Location -
Survey number / City Survey No | Gat no .-37/1

Dimensions of construction — Estimated =25.00%12.00 =300, 00 square meters
Type of Construction -Tin shed
Status of construction - ground Floore

Boundaries -

To the east - Pawana River side
To the West - 5.n0.37/1(p)
Tothe south - Property of shrijagtap
To the North - tin shed of Karim shelkh

The construction effected by youis unautharized . You should remove the aforesaid construction
within a period of 01 (one) days of receipt of this notice. If you da not make arrangements for removal of the
said unauthorized constructions sffected and existing at the said location, as the case may be, we shall remove
the same and the expenditure incurred for the said remaval will be recovered from you . No gxplanation [ letter
from you will be entertained in the matter.

Please note that we are authorized as designated officer with respect to unauthorized / without
permission constructions vide Honorable Municipal Commissioner order number Ench / 3/ O M/100/2012
dated 16M June 2012 under section 261, 264 and 478 of the Maharashira Municipal Corporations Act .

Designated Officer and Executive Engineer, ( “H" Zonal Office)

Building Permission and Unauthorized Constructions Control Department
pimpri Chinchwad Municipal Corporation Pimpri Pune 411018
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18

Executive Engineer and Designated Officer

Bullding Permission and Unauthorized Consiructions

Control Depariment

Outward no - BF.fsangvaard.nuﬂZfH.ward!D:i!ZEED
Date - 17/01/2020

Motica
To,
owner /Occupier / Developer - Mr.Nilesh Vijay Jagtap occupier. Karim Mallick Shaikh
Address - 5.n0.37/1 behind om furniture , Pimple Gurav , Pune-61
you are hereby nolified vide seation 478/ 1 and 433 { ¢ ) of the Maharashtra Munici

is noticed that you have effected unauthorized construction without seeking building perm
crﬁnchwﬂd Municipal Carporation . The details of the said unauthorized construction are as follows

pal Corporations Act that it
ission from the Pimpr

village - Pimple Gurav

Location — dapodi bridge , Pimple Gurav
gurvey number / City Survey Mo / Gat no .-3/4
pimensions of construction — Estimated =30.00X5.00 =450, 00 square melers
Type of Construction -Tin shed

Sfatus of construction - ground Floore

Boundaries -

To the east - Pawana River side)
Tothe West - Path

Tothe south - 6.n0.37/1 [{8)}

To the North - vijay jagtap
The construction effected by you is unauthorize
01 (one) days of receipt of this notice. If you do not

s effected and axisting at ihe said location, as Lhe case
d from you . No gxplanation / letter

d . You should remove {he aforesaid construction
rmake arrangements for removal of the

wiithin a period of
said unauthorized gonstruction may be, we shall remove

the same and the expenditure incurred for the sald removal will be recovere

from you will be entertained in the matter.

Please note that we are authorized as desi
Municipal Commissioner o
@4 and 478 of the Maharashira Muricipal Corporations Act .

gnated officer with respect (o unauthorized / without

permission constructions vide Honorable rder number Ench / 3/ 0 M/ 100 /2012

dated 16" June 2012 under section 261,

SA-

Designated Officer and Executive Engineer, (  “H" Zonal Office)

Building Permission and Unauthorized Constructions Control Department

Pimpri Chinchwad Municipal Corporation Pimpri Pune 411018
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A

Lhita i o,

Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Execulive Engineer and Designetad Officer

Bullding Permission and Unauthorizad Constructions
Control Departmant

Qutward no ~ BP/sangvl/ward.nod2/H.ward/01/2020
Date - 17/01/2020

Notice
T0,
et oocupler:/ Developer «hr. Vi |aguap cooupier,ahahid sldani
pddress - s.n0.3/4 vijay nagar ,near dapodi bridge , Pimple Gurav , Pune-61
you e hereby notified vide section 478 | 1 and 433 ( ¢ ) of the Maharashtra Municipal Corporations Act that it

s noticed that you have effected unauthorized construction without seeking building permission from the Pimpri
chinchwed Municipal Corporation . The detalls of the sald unauthorized construction are as follows

village - pimple Gurav

Location - dapodi bridge , Pimple Gurav

gurvey number | City Survey No / Gat no ~3/4

pimensions of construction — Estimated = 200, 00 square meters
Type of Construction =Tin shed

status of construction - ground Floore

oundaries -
To the east - pawana River side)
Tothe West - om furnisher
To the south - Empty Plot
To the North - Internal Road

The construction effected by you is unauthorized . You should remove the aforesaid consiruction
within a period of 0 (one) days of receipt of this nofice. If you do not make arrangements for removal of the
said unauthorized constructions effected and existing at the said location, as the case may be, We shall remove
the same and the expenditure incurred for the said removal will be recovered from you . No explanation / letter
from you will be entertained in the matter.

Please note that we are authorized as designated officer with respect to unauthorized | without
permission constructions vide Honorable Municipal Commissioner order nurnber Ench /3 /O M/ 100 /2012
dated 16 June 2012 under section 261, 264 and 478 of the Maharashtra Municipal Corporations Act.

C&—

Designated Officer and Executive Engineer, (  "H’ Zonal Office)
Building Permission and Unauthorized Constructions Control Department
Pimpri Chinchwad Muricipal Corporation Pimpri Pune 411018
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Appendix A 446

Unauthorized Construction / Da“’“ﬂmm
31) Name of the Village - Kalewadi
32) Location of Unauthorized Construction / Development ~Nadhenagg,
33) Survey no / City Survey no / Gat no. - 118 and other

34) Type of Construction - Shed
35) Estimated dimensions of the constructions - 12 X 8 = 96.00 Sam. Appro,
36) Boundaries of the unauthorized construction -
To the East - River
To the South — Road
To the West - Giri
To the North - Shaikh

!
Appendix B i
Construction and other waste dumped into the river / nullah bed / water current and lalﬂ
fill in illegal manner I
31) Name of the Village -
32) Location -
33) Survey no / City Survey no/ Gatno. -

34) Original estimated depth of the land in the river bed —
35) Estimated height of the land fill effected by dumped construction waste and other

material in the river bed -
36) Estimated quantum of the land fill effected by dumped construction waste and

other material in the river bed -

Place - Pimpri
Date - thle™ e

s —
Designated Officer and Executive Engineer
" B " ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimpri Chinchwad Municlpal Corporation
Pimpri Puns 411018,
Bullding Permisslon and Unautherized
Construction Control Department

NO B P/W.N.22/r2- (2020

Dated :q+ | 04 2020

Mofica und

er saction 53 of the
261, 267 and 478 of the - Maharashtra Regional and Town Planning Act 1966 and sections 260
To Arashira Municipal Corporations Act 1949

—

The Owner / Oceoupi
Address : Sr.no, 11:::::4 Tﬂlnpgr * Paru Raju Giri, Nadhe and others
heroas Bty o .B,h Indian/Maharashta colony, nadhenagar, kalewadi, Pimpri, pune 17.
Unicipal Corporation Commissioner vide his orders no Enoch /3 /0 M /100/

12

th:j:?:i::ﬁi}:::;j::gas authorized the undersigned to implement the powers and comply
. fiicer under section 53 and adjoining section 152 of the Maharashira

Regional and Town Plannin g Act 1988, .

Afld whereas a pefition has been submitted to the National Green Tribunal with respect (o
unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26" of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and

la - jver i
ndfill effected due to dumping of construction waste material in the flood line of the river is to be

remove and the river bed is to be restored to its original pesition.

And whereas the Designated Officer has submitted the report with respect to unauthorized

construction in the river bed and dumping of construction waste material therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water in the river bed.
And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.
And whereas by effecling unauthorized /
flood line of the river as stipulated by the Irrigation Departme

without permission construction of building within the
nt and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have vioclated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice
t within seven days of receipt of this notice and restore the land

to remove the unauthorized construction /

development at your own COS
adjoining the river bed to its original position by |
he construction waste material and other things.

that if you do not comply the aforesaid orders, police action will be initiated

evelling it after removal of the land fill effected by

dumping t

Please note
against you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly
the expenses incurred towards demolition of the unauthorized construction will be recovered from you

of land revenue under section 53 (6B) .

as arrears
at if you fail to comply the instructions in the notice, you will be liable for penal

Please note th

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949.

e ————rrCTTTTTIEN
e ———
Scanned with CamScanner




Appendix A
Unauthorized Gs::nnstru:::ur:n-.,r|;,Mrallji i

37) Name of the Village - Kalewad|
38) Locatlon of Unauthorized Construction / Development - Naﬁhaﬂagar

39) Survey no / City Survey no / Gat no. - 118 and other

40) Type of Construction - Shed, Brick work
41) Estimated dimensions of the constructions — 9X4X2=72.008qy, Ao,

42) Boundaries of the unauthorized construction -

To the East — Shaikh
To the South — Bollinternal small road

To the West — Bol/Internal small road

To the North - Ansari

Appendix B
Construction and ofher waste dumped into the river / nullah bed / water currep a"dlﬁ

fill in illegal manner
37) Name of the Village -

38) Location -
39) Survey no / City Survey no/Gatno . -

40) Original estimated depth of the land in the river bed -

41) Estimated height of the land fill effected by dumped construction waste and othe

material in the river bed -
42) Estimated quantum of the land fill effected by dumped construction waste a
it

other material in the river bed —

Place - Pimpri
Date - 1k o[ %o ™

&4/ —
Designated Officer ang Executive Engineer

"B " ward office

Building Permission and Unauthorized
Construction Contro] Department
Pimpri Chinchwag Municipal Corporation,
Pimpri 18
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Plmprl Chinchwad Municipal Corporation
Pimpri Pune 411018,
Building Permission and Unauthorized
Construction Control Department

NO B P/W.N.22/ 3 2020

Dated 1y o2/ 2020

Molice under sact

ion 53 pf
1lon 53 of the Maharashira Regional and Town Planning Act 1986 and sections 260,
261, 267 and 478 of the Mahara sh?: ira Regional and Town Planning Act 1966 and sections 260
Municipal retlons
Acl 1949

To,

The Owner ! Oceupi
Address : Sr.no. 1 1?:;: a :u:?k:::: : Allarakha Abdul Ansari, Nadhe and others
Whereas the Municipal ;;M sk oo — P e 11
1212 dated 16" of June 2012 ; mm“‘:"‘" Commissioner vide his orders no Enoch / 3/0M/100/
the duties of the Designat as authorized the undersigned to implement the pOWErs and comply
Regional and Town Pla ed Officer under section 53 and adjoining section 152 of the Maharashira
nning Act 1966,

And where i
th as a pefition has been submitted to the National Green Tribunal with respect 10 —
unauthorized i .
o construction in the river bed and dumping of construction waste material therein for
andfill pu :
purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated

251'1 . L ;
of September 2019 in Original Application number 49 /2012, the unauthorized constructions and

landfil : A
| effected due to dumping of construction waste material in the flood line of the river Is to be =

remove and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect 10 unauthorized

construction in the river bed and dumping of construction waste material therein for landfil purposes ,

which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized | without permission construction of building

ed by the lrrigation Depariment and as stated in the

within the flood line of the river as stipulat

appendix below. |

And whereas by effecting unauthorized / without permission construction of building within the .

the Irrigation Department and as stated in the appendix below

flood line of the river as stipulated by
and obstructing the natural flow of water in the river bed , you have violated the provisions of the
Water Pollution laws and Envircnmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land
adjoining the river bed to its original position by levelling it after remaval of the land fill effected by

dumping the construction waste material and other things.

t if you do not comply the aforesaid orders, police action will be iniated

Please note tha
tra Regional and Town Planning Act 1966 and similarly

u under section 52 of the Maharash

against yo
rds demolition of the unauthorized construction will be recovered from you

the expenses incurred towa
nd revenue under section 53(6B).

as arrears of la
comply the instructions in the notice, you will be liable for penal

Please note that if you fail to

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949.
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| Appondix A
Unauthorzed Constiction / Dey,

' - Kibgwodi
43) Name of (he Viliage '
44) Location of Unauthotized Constuction / Dovelopmant ~ Nagns,

45) Survey no anyvanvnﬂfGal no. - 118 and othor

ion - Shed, Brichwork
46) Type of Construction S
47) Estimated dimensions of the conslructions = 20.00 Sm. Appee,

48) Boundaries of the unauthorized conslruction -

To the East - Shaikh

To the South - Gin
To the Wesl - Bol/internal small road

To the North - Shaikh

450

Appendix B
Construction and ofher waste dumped into the river / nullah bed / water current My

fill in illegal manner

43) Name of the Village -

44) Location - |
45) Survey no / City Survey no/ Gatno.- :
46) Original estimated depth of the land in the river bed - 1
47) Estimated height of the land fill effected by dumped construction waste and oty

material in the river bed —
48) Estimated quantum of the land fill effected by dumped construction waste ang

other material in the river bed -

Place - Pimpri

e

Date - It o~/

5lf—
Designated Officer and Executive Engineer
" B " ward office
Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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ettt L N UL SECY rie Y T e R . ; ‘..WQ_EIEF".;M ;—"i--pw“q,-
u LT | et L SLES

Pimgn Chinchwed Municipal Corporation
Pimpsi Puna 411018,
Building Permission and Unauthorized
Consiruction Conirol Deparimant

NO B PAW.N.22/~ T 12020

Dated iy e/ 2020

Owner { Oceupi
ar
/' Devoloper : Abdylah Shoyab Shaikh, Nadhe and others

ndian/Maharashta colony, nadhenagar, kalewadi, Pimpri, pune 7.
Pal Corporation Commissioner vide his orders no Enoch / 3/ OMI100/

June 2012 has authorized the undersigned to implement the powers and comply

the duties of th
: e Designateq Officer under section 53 and adjoining section 152 of the Ma hira
egional and Town Planning Act 1966

The
Addre

88 : Sr.no. 118 and other. |
Whereas the Munici

unamhc’:"iz‘::h;z:;i Petitinn ha&'*a been submitted to the National Green Tribunal wi-'lh respe.ct flo
s esispe on in the river bed and dumping of construction waste material therein t:;
26" of September 20‘;; :mj& OF s 6 Gty "I e B Pune D"defs N

n Original Application number 49 / 2019 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the river is to be
Femove and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes .
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the Irrigation ﬁepadment and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws. _
Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed fo its original position by levelling it after removal of the land fill effected by

dumping the construction waste material and other things.
Please note that if you do not comply the aforesaid orders, police action will be initiatec

against you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarl

the expenses incurred towards demolition of the unauthorized construction will be recovered from yc

as arrears of land revenue under section 53(68B).

Please note that if you fail to comply the instructions in the notice, you will be liable for per

action as provided in section 397 of the Maharashtra Municipal Gorporations Act 1949,
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P
Appe rldlx

unauthnrfzed Construction / Devg’”ﬂmem i

Villageé - Kalew? o ;Demlopment - Nadh
ruction Enagar

thorizé : o0.—118 and other
S gynﬂ lr W EY " - K
51) Surv Brichwor
_ Shed,
ction :
52) Type of cunstru & construction

0
P s of lhe unauthc-rizad construct

452

49) Name of the V!
50) Location of Unauth

5 -6 X 5=30.00 Sqm. Apoye,

54) Bnundﬂﬂe

Appendix B |
Construction and other waste dumped into the river / nullah bed / water current Emdg
ons
fill in illegal manner
49) Name of the Village -
50) Location -

51) Survey no / City Survey no/Gatno. -
land in the river bed —

52) Original estimated depth of the |
effected by dumped construction waste and g

53) Estimated heig ht of the land fill

material in the river bed -
54) Estimated quantum of the land fill effected by dumped construction waste ;

other material in the river bed —

Place — Pimpri
Date - {hJon/re>*®
51'%/ —
Designated Officer and Executive Engineer

"B “ward office

Building Permission and Unauthorized
| Construction Control Department
Pimpri Chinchwad Municipal Corporation
Pimpri 18 F
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Building Permission and unauthorized

Construction Control Department ' L -
NO B P/W.N.22/Y 2020 45
Daled 15~ feanf 2020

Notice under sectio
n 53 of
the Maharashira Regional and Town Planning Act 1066 and seclions 260

261, 267 and 4
78 of the Maharashira Murnicipal Co ions Act 1949

|

To,
The Owner/ Occupi
pier/ Dew
Address : Sr.no. 118, 118 eloper : Arjun Ramchandra Choudhary, Nadhe and others
+ 119 and other, |ndian/Maharashta colony, nadhenagar: kalewadi, P

Whereas th
e Munici .
icipal Corporation Commissioner vide his orders no Enoch / 3
powers and comply

impri, pune i7.
JOM/100]

1212 dated 16" of J
u
ne 2012 has authorized the undersigned to implement the

the duties of the Desi
esignated Officer under section 53 and adjoining section 152 of the Maharashtra i

Regional and Town Planning Act 1966

| Green Tribunal with respect to

And whe :
reas a petition has been submitted to the Nationa
ction waste material therein for

unauthorize e
d construction in the river bed and dumping of constru
m Bench, Pune Orders dated

landfill pur .

- purposes and in terms of the National Green Tribunal , Weste
of S § oo ,
eptember 2019 in Original Application number 49 / 2019 , the unauthorized constructions and
line of the fiver is to be

landfill effected due to dumping of construction waste material in the flood
remove and the river bed is fo be restored to its original position.

s submitted the report with respe
waste material therein for jandfill purposes ,

ct to unauthorized

And whereas the Designated Officer ha
construction in the river bed and dumping of construction

which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building

s stipulated by the Irrigation Depariment and as stated in the

within the flood line of the river a
appendix below.

And whereas by effecting unauthorized / without pe
ted by the Irrigation Department and
n the river bed , you have violated the

rmission construction of building within the

as stated in the appendix below

flood line of the river as stipula
provisions of the

and obstructing the natural flow of water i
s and Environmental laws.

formed vide this notice to remove th
days of receipt of this notice and T

it after removal of the land fill effected by

Water Pollution law
Hence you are hereby in
cost within seven

e unauthorized construction /
estore the land

development at your own
bed to its original position by levelling

adjoining the river
her things.

struction waste material and ot
u do not comply the aforesaid ©
a Regional and Town Planning Act 1966
ion will be recovered from you

dumping the con

Please note that if yo
section 52 of the Maharashtr
molition of the unauthorized construct

rders, police action will be initiated
against you under and similarly
ses incurred towards de
nue under section 53(6B).

comply the instructions in the notice, yo
orporations Act 1949.

the expen
as arrears of land reve

please note that if you fail to
n 397 of the Maharashtra Municipal C

u will be liable for penal

action as provided in sectio

IS o it
____..—-'-'_'___
—_—
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AppendixA .
Unauthorized Construction I Developy. ." e

55) Name of the Village - - Kalewadi I
56) Location of Unauthorized Construction / Development - N““ﬁnaga

57) Survey no / City Survey no / Gat no. = - 118, 119 and other
58) Type of Constructian _ Shed, Brichwork
50) Estimated dimensions of the constructions =8 X 5 = 40.00 Sgm. Appl'ﬁx 4
60) Boundaries of the unauthorized construction - ':_-_4,
To the East - % ;
To the South -
To the West -
To the North -

Appendix B i
Construction and other waste dumped into the river / nullah bed / water C”"enl =
fill in illegal manner
55) Name of the Village -
56) Location -
67) Survey no / City Survey no/ Gat no . -
58) Original estimated depth of the land in the river bed -

material in the river bed — -:'!

B0) Estimated quantum of the land fill effected by dumped construction w
other material in the river bed - i

|

Place - Pimpri ; d
Date - \Wlom[ne* 1’

“ B " ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Comoralhn
Pimpri 18 ]

Scanned with CamScanner
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Plmpri Chinchwad Municipal Gnrp-o-raunn-
Pimpr| Pune 411018.
Bullding Permlssion and Unauthorized
Construction Control Department

MO B PW.N.22/v < /2020

Dated : </ o2 f 2020

Notice under s
Betion 53 of
261, 267 the Mah
AN 478 of the Mﬂharashtr:;:s hira Regional and Town Planning Act 1966 and sections 260,
un —

Te. icipal Corporations Act 1949

The Owner ! Oe .
Cupier/ p
Address : Sr.no. 1 19 ang nma:“hpﬁ_r : Vinodkumar Jagganath Paswan, Nadha and others
Whereas the Ml.lnlcir I lelamMHhmHahta colany, nadhenagar, kalewadi, Pimpri, pune 17.
Pal Corporation Commissioner vide his orders no Enoch / 3 /0 M/ 100 /

1212 dated 16 of June 2012
the duties of the Des; 38 authorized the undersigned to implement the powers and comply
esignat i
Beatl &d Officer under section 53 and adjoining section 152 of the Maharashira
and Town Planning Act 1966
And whereas i 1
. @ petition has been submitted to the National Green Tribunal with respect to W
construct] i .
o ruction in the river bed and dumping of construction waste material therein for
purpose i
b poses and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
of Septe i '
landfi ptember 2019 in Original Application number 49 / 2018 , the unauthorized constructions and
andfill eff i
scted due to dumping of construction waste material in the flood line of the river is to be
remove and the river bed is to be restored to Its original position.
And whereas the Designated Officer has submitted the report with respect to unauthorized

construction in the river bed and dumping of construction waste material therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water in the river bed.
And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the lrigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the

flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
formed vide this notice to remove the unauthorized construction /

Hence you are hereby in
of this notice and restore the land

development at your own cost within seven days of receipt
original position by levelling it after removal of the land fill effected by

adjoining the river bed to its

ping the construction waste material and other
at if you do not comply the aforesaid orders, police action will be initiated

ra Regional and Town Planning Act 1966 and similarly

dum things.
Please note th

you under section 52 of the Maharasht

against
the expenses incurred towards demolition of the unauthorized construction will be recovered from you

and revenue under section 53(6B).

as arrears of |
to comply the instructions in the nofice, you will be liable for penal

Please note that if you fail
ection 397 of the Maharashtra Municipal Corporations Act 1949.

action as provided in
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Appendix A
Unauthorized Construction / De"“'“nmam' :

- Kalewad
61) Name of the Village | |
62) Location of Unauthorized Construction / Development —Na chenagy,
63) Survey no / City Survey no/ Gat no. - 119 and other

64) Type of Construction = Shed, Eﬂﬂhwmtk oo
65) Estimated dimensions of the constructions = 8 X5 =40.00 Sqm. Appye,

66) Boundaries of the unauthorized construction -

To the East -
To the South -
To the West -
To the North -

Appendix B

Construction and other waste dumped into the river / nullah bed / water current angl

fill in legal manner g
61) Name of the Village -
62) Location -
63) Survey no / City Survey no | Gatno .-
64) Original estimated depth of the land in the river bed -
65) Estimated height of the land fill effected by dumped construction waste and g

material in the river bed -
66) Estimated quantum of the land fill effected by dumped construction waste

other material in the river bed -

Place — Pimpri
Date - [hlo"‘r’f"‘b“mp
sd) —
Designated Officer and Executive Engineel

“B " ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimpri Chinchwad Municipal cnrpnfii-luﬂ

Pimprl Pune 411018,
Bullding Permission and Unautherized

Construction Control Department
NO B PAN.N.2217YW [2020
Dated 5% [ 0 -/ 2020

Notice undar section 53

of the
261, 267 and 478 of the Makh Maharashtra Regional and Town Planning Act 1988 and sectiens 260,
To, Srashira Municipal Corporations Act 1949

The Owner f Oeeou
Pler/ Devg
Address : Sr.no, 11g and oth loper : Munna Patram Choudhary, Nadhe and others
Whereas the My .ar, Indian/Maharashta colony, nadhenagar, kalewadi, Pimpri, pune 17.
Micipal Corporation Commissioner vide his orders no Enoch /3 /O M/ 100 /

1212 dated 16" of 4
u
Ne 2012 has authorized the undersigned to implement the powers and comply

Lh: duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashtra
gional and Town Planning Act 1988,

A?d whereas a petition has been submitted to the National Green Tribunal with respect to
unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26" of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and

landfill effected due to durnp[ng of construcltion waste material in the flood line of the river is to be

remove and the river bed is to be restored to its original position.
And whereas the Designated Officer has submitted the report with respect to unauthorized

construction in the river bed and dumping of construction waste material therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water in the river bed.
And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the

flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
Hence you are hereby informed vide this notice to remove the unauthorized construction |

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original position by levelling it after removal of the land fill effected by
dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated
you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly

against
towards demolition of the unauthorized construction will be recovered from you

the expenses incurred

as arrears of land revenue under section 53 (6B).
Please note that if you fail to comply the instructions in the notice, you will be liable for penal

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949.
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Appendix A
Unauthorized Construction / Davalopmem

|
o Village - Kalewad ..
d Construction / Davelopment ~ Nadhenagg,
- 119 and other

67) Name of th
66) Location of Unauthorize .
89) Survey no | Clty Survey no /| Ga hw.crk
70) Type of Construction = Shed, Bric S
71) Estimated dimenslons of the construc -::r:i - ! pres
72) Boundarles of the unauthorized construction

To the East -

To the South -
To the West - .
To the North - ]

Appendix B ]
Construction and other waste dumped into the river / nullah bed / water currgn; g

flll In lllegal manner
67) Name of the Village -
68) Location -
69) Survey no / City Survey no/ Gatno . -
70) Original estimated depth of the land in the river bed —
71) Estimated height of the land fill effected by dumped construction waste ang (ﬂ

il e il it il

material in the river bed - j
72)Estimated quantum of the land fill effected by dumped construction wasta
other material in the river bed - |

|

Place - Pimpri

Date - ulu""r"“" =

oLl —
Designated Officer and Executive Engineer

I B W Wal"d Uﬂ]ce

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation, ':'
Pimpri 18
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. Pimpri Chinchwad Municipal Corporation

Pimpri Pune 411018.
Building Permission and Unauthorized
Construction Control Departmant

NO B P/W.N.22/ & 12020

Dated : 971 o 2020

Notice under secti
2033 of the Maharashtra Regional and Town P Act 1966 and sections 2

261, 267 and 478 of the Maharashira Munics Co ons Act 1949

To,
The Owner/ Occupi
pier / Developer : Sagir samiullah khan / Mohmad mahtab shaikh f Misbahul kutubal

shah / Gulab husen shaikh, Nadhe and others
Address : Sr.no. -
118, 119 and other, Indian/Maharashta colony, nadhenagar, kalewadi, Pimpri, pune 17.

Wherea
s the Municipal Corporation Commissioner vide his orders no Enoch /'3
the powers and comply

1212 dated

16™ of June 2012 has authorized the undersigned to implement
the duti i

es of the Designated Officer under section 53 and adjoining section 152 of the Metiseashii

Regional and Town Plan i et 1086
to the Mational Green Tribunal with respect to

therein far
rs dated

And whereas a petition has been submitted

unauthorized construction in the river bed and dumping of construction waste material
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orde

26" of September 2019 in Original Application number 48 / 2018, the unauthorized construction
terial in the flocd line of the river is to be

s and

landfill effected due to dumping of construction waste ma

remove and the river bed is to be restored to its original position.
the rebcrt with respect fo unauthaorized

And whereas the Designated Officer has submitied
erial therein for landfill purposes ,

construction in the river bed and dumping of construction waste mat
which has and is hindering and obstructing the natural flow of water in the river bed.
And whereas you have effected unauthorized / without permission constru

within the fiood line of the river as stipulated by the Imigation Depariment and as stated

ction of building

in the

appendix below.
And whereas by effecting unauthorized / without pe

flood line of the river as stipulated by the Irrigation Department and as stated in
cting the natural flow of water in the river bed , you have violated the provisions of the

rmission construction of building within the
the appendix below

and obstru

Water Pollution laws and Environmental laws.
Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original position by levelling it after removal of the land fill effected by

dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police action will be initiated

against you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly
the expenses incurred towards demolition of the unauthorized construction will be recovered from you

as arrears of land revenue under section 53 (6B).
Please note that if you fail to comply the instructions in the notice, you will be liable for penal

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949,

/’;3;;; : \
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Appendix A
Unauthorized Construction / :
a of the Village - Kalewadi ; ""‘ﬁ_
;j]} E::latinn of Unauthorized Construction / M:I:;pmam -N
75) Survey no / City Survey no/ Gat 0. = 118, 118 and other
76) Type of construction - Shed, Brfchwar‘k .
77) Estimated dimensions of the constructions -8 X 5 = 40,00 Sqm, Ao
78) Boundaries of the unauthorized construction -
To the East -
To the South -
To the West -
To the North -

460

_ Appendix B

Construction and other waste dumped into the river / nullah bed / water .{_
fill in fllegal manner

73) Name of the Village -
74) Location -

75) Survey no / City Survey no/ Gatno . -

76) Original estimated depth of the land in the river bed —

77) Estimated height of the land fill effected by dumped construction waste anq 4
material in the river bed -

78) Estimated quantum of the land fill effected by dumped construction wast
other material in the river bed -

Place - Pimpri a
Date - |4 |onf >

s/ . _
Designated Officer and Executive Engineer
" B " ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimpri Chinchwad punicipal Corporation
Pimpri Puna 411018,
Bullding Penmission and Unautnarizad
Construction Control papariment
NO B PIW.N,221 € % 12020
Dated '\t o2/ 2020

Molice under saction
o 5 of he Mahereshirs Rglonst and Town Plamiog Ao 1968 and sscions 750
the Maharashira Reglonal and Town Planning Act 1966 and sections 260

261, 267 and
and 478 of the Maharashirs
To, Municipal Corporations Act 1849

The Owner / Occuy
pler /' Develo
per : Sagir samiullah khan | Mohmad mahtab <halkh / Misbahul kutuball

shah / Gulab husen shaikh, Nadhe and
" nd othera

Address : Sr.no. 118, 1
h . 118 and
other, Indian/Maharashta colony, nadhenagar, kalewadi, Pimpri

Whereas the Munigi
uni .
cipal Corporation Commissioner vide his orders no Enoch
powers and comply

, pune 17.
IE!DMHUGJ

1212 dated 16" of J
un
e 2012 has authorized the undersigned 10 imptement the

the duties of the D
esl
gnated Officer under section 53 and adjoining section 152 of the Maharashira

Regional and Town Planning Act 1966

And wherea iti
s a petition has been submitted to the National Green Tripunal with respect 10

sie material therein for

unauthorized o

construction in the river bed and dumping of construction wa
Weastem Bench,
unauthur‘nzed constructions and

landfill pur
purposes and in terms of the National Green Tribunal , Pune Orders dated

26 i i
of September 2018 in Original Application number 49 /2019 , the

the flood line of the river is to be

landfill effected due to dumping of construction waste material in

remove and the river bed is to be restored to its original position.

s submitted the report with respect 10 unauthorized

And whereas the Designated Officer ha
construction in the river bed and dumping of construction wasle material therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water in the river bed.

permission construction of building

And whereas you have effected unauthorized / without

pulated by the Irrigation Department and as stated in the

within the flood line of the river as sti
appendix below.

And whereas by effecting unauthorized / without
by the \rrigation Department @
in the river bed , you have viola

permission construction of building within the

nd as stated in the appendix pelow J

flood line of the river as stipulated

the natural flow of water ted the provisions of the

and obstructing

Water pollution laws and Environmental laws.

ou are hereby informe
n cost within seven days of

d vide this notice to remaove the unauthorized construction /

Hence Y
development at your oW receipt of this notice and restore the land
er bed to its original

ste material and other things.

adjoining the riv position by levelling it after removal of the land fill effected by
the construction wa
that if you do not
f the Maharashtra Regional

e unauthorized construction

dumping
Please note

comply the aforesaid orders, police action will be initiated

4 under section 52 0 and Town Planning Act 1966 and similarly

towards demolition of th
cion 53 (6B) -

against yo
the expenses incurred will be recovered from you
nd revenue under sé
u fail to comply the instru

ashtra Municipal Corporations Act 1949.

as arrears of 12
clions in the notice, you will be liable for penal

Please note that if yo

action as provided in section 397 of the Mahar

[
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Unauthorized Construction / Da”a'%ment

the Vi V1iaga - Kalewadi

68) Location of Unauthorized Construction / Development - Nadhenaga

69) Survey no / City survey no/ Gat no. - 118, 119 and other

70) Type of Construction - Shed, Brichwork ;: .

74) Estimated dimensions of the constructions = 12 X 10 = 120,00 gqp, * 5

72) Boundaries of the unauthorized construction - . .. ]
To the East - Road, River .. -:
To the South — Shed
To the West ~ Shaikh
To the North — Shaikh

67) Name of

Appendix B
Construction and other waste dumped into the river / nullah bed / water current
fill in illegal manner
67) Name of the Village -
68) Location -
69) Survey no / City Survey no / Gatno . —
70) Original estimated depth of the land in the river bed —

71) Estimated height of the land fill effected by dumped construction waste aﬂd

material in the river bed -
4

72) Estimated quantum of the land fill effected by dumped construction waste,
other material in the river bed - ":

Place - Pimpri

Date - | e

P —

si

Designated Officer and Executive Engineer
" B " ward office

Building Permission ang Unauthorized 1
Construction Cantral Department

Pimpri Chinchwad Municipal Corporation
Pimpri 18

Scanned with CamScanner
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Pimpri Chinctrad Municipal Conporation
Pimpri Puna 411018,
Building Permission and Unauthorized

Construction Control Department
NO B PAW.N.22/ "€ 12020

Dated : 9% Jo o/ 2020

Notios under section 53 of the Maharashira Regional and Town Planning Act 1968 and séctions 260

261, 267 and 478 of the Maharashtra Municipal Act 1949

To,
The Owner/ Occupier/ Developer: Razi Ahmad Abdul Rahim, Nadhe and otherg

Address : Sr.no. 119 and other, Indian/Maharashta colony, n =
Wh iox . » nadhenagear, kalewadi, Pimpri, pune 1/
ereas the Municipal Corporation Commissioner vide his orders no Enoch (31O M/ 400/

1212 dated 16" of June 2012 has authorized the undersigned to implement the powers and comply
he duties of the Designated Officer under section 53 and adjoining section 152 of the Meherashte

Regional and Town Planning Act 1966.

And whereas a petition has been submitted to the National Green Tribunal with respect 10
_nauthorized construction in the river bed and dumping of construction waste matesiz! therein for
| Green Tribunal , Westem Bench, Pune Orders dated
umber 49 / 2019, the unauthorized constructions and

materialfnﬂwﬂmdrfneufﬁwﬁm'ismm

landfill purposes and in terms of the Nationa
260 of September 2019 in Original Application n
landfill effected due to dumping of construction waste

move and the river bed is to be restored fo its original position.

e report with respect 0 unzuthorized
aterial therein for landiill purposss .

re
And whereas the Designated Officer has submitted th

in the river bed and dumping of construction waste m

construction
indering and obstructing the natural flow of water in

the river bed.
on .mnstfucﬁm of building

tandasststedmme

which has and is h
And whereas yo
within the flood line of the rive

u have effected unauthorized / without permissi
r as stipulated by the rrigation Deparimen

appendix below.
without permission construction of building within the

And whereas by effecting unauthorized /
partment and as stated in the appendix below

e river as stipulated by the Irrigation De
you have violated the provisions af the

flond line of th
natural flow of water in the river bed ,

and obstructing the

\Water Pollution laws and Environmental laws.

formed vide this notice to remove the unauthorized construction /
aven days of receipt of this notice and restore the land

after removal of the land fill effected by

Hence you are hereby in

development at your owWn cost within s

bed to its ariginal position by levelling it

adjoining the river
waste material and other things.

o not comply the aforesaid orders, pol
rashtra Regional and Town Planning Act 1966
thorized construction will be recovered from you

ice action will be initiated
and simitarly

dumping the construction

Please note that if you d
against you under section 52 of the Maha
rred towards demolition of the unau

nder section 53 (6B).
instructions in the notice, you will be liable for penal

the expenses incu
as arrears of land revenue U

Please note that if you fail to comply the
ra Municipal Corporations Act 1949.

action as provided in section 397 of the Maharasht
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Appendix A
Unauthorized Construction / Devalgpmem

79) Name of the Village - Kalewadi

80) Location of Unauthorized Construction / Development - Nadhenagg,

81) Survey no / City Survey no / Gat no. - 119 and other
82) Type of Construction - Shed, Brichwork
83) Estimated dimensions of the constructions - 8 X 5 = 40.00 Sqm, Ao
84) Boundaries of the unauthorized construction -

To the East -

To the South -

To the West -

To the North -

Appendix B
Construction and other waste dumped into the river / nullah bed / water current and}.
fll in illegal manner |
79) Name of the Village -
80) Location -
81) Survey no / City Survey no/Gatno . -
82) Original estimated depth of the land in the river bed —
83) Estimated height of the land fill effected by dumped construction waste and uhe;z
material in the river bed — '

84) Estimated quantum of the land fill effected by dumped construction waste and
other material in the river bed — |

Place - Pimpri

Date - tu[e~[=*2"

st —

Designated Officer and Executive Engineer
" B " ward office

Building Permission and Unauthorized
Construction Control Departmeant
Pimpri Chinchwad Municipal

Pimpri 18

Corporation,
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T P 411014
l'm%mm
Wl el

Comintion Conyos Oagmyraen

'Iﬂ“pﬁ'l N 22w s
y_nﬁnuundu..,mmua Dﬂlﬂ'.; fo v | 2020
261, 267 and 478 - 1 -0 Maha,
261, 267 80 AT of the gy 2arishirg

—20 Maharggy Rogionsl and Towm

To ~=8hUrD Municing o ~7em Planning Act 1968 and sections 260

« Indianny
oG h;w:muw nadhenagar, kalawadi, Pimpri, puna 17,
has'pmamaﬁz%n ISSioner vide his orders no Enoch/310M 11007
ed the i i
s undersigned tg implament the powers and comply

under sectj ;
and Town Plﬂnn}ng.ﬁm -y ion 53 and adjoining section 152 of tha Maharashirs

Whereas tha Munir:.lpal

1212 dated 16% of yynq 2012

the dulies of the Deslgnateu
Regional

landfill purposes an
d in terms of the National Green Tribunal , Western Bench, Pune Orders dated

26" of September 201 . )
8 in Original Application number 49 / 2018 , the unauthorized constructions and

landfill effected dye t i
(n] :
1 dumping of construction waste material in the fiood line of the river is to be
remove and the river bed is to be restored o its grigi '
ginal position.
And wherea -
t S the Designated Officer has submitted the report with respect lo unauthorized
construction in the ri i i i
' he river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the Irigation Department and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original position by levelling it after removal of the land fill effecied by

dumping the construction waste material and other things.
if you do not comply the aforesaid orders, police action will be initiated

Please note that
of the Maharashtra Regional and Town Planning Act 1966 and similarly

against you under section 52
the expenses incurred towards demolition of the unauthorized construction will be recovered from you

revenue under section 53 (6 B) .

as arrears of land | ‘
you fail to comply the instructions in the notice, you will be liable for penal

Please note that if

action as provided in section 307 of the Maharashtra Municipal Corporations Act 1949.
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APPEIUIA A
Unauthorized Construction / Da‘fﬂ’lﬂnmaﬂg

85) Name of the Village = Kalewadi
86) Location of Unauthorized Construction / Development - Nadheng gar
87) Survey no / City Survey no | Gat no. - 118, 119 and other
88) Type of Construction — Shed, Brichwork
89) Estimated dimensions of the constructions — 8 X 5 = 40.00 Sqm. Approx,
90) Boundaries of the unauthorized construction -

To the East — Road, River

To the South —

To the West —

To the North -

Appendix B
Construction and other waste dumped into the river / nullah bed / water current and

fill in illegal manner '
85) Name of the Village -

86) Location -

1
i
o

4

a1

:
l
N
|
_.I

o ol

87) Survey no / City Survey no/Gatno . -
88) Original estimated depth of the land in the river bed —

89) Estimated height of the land fill effected by dumped construction waste and oﬁi
material in the river bed - !

90) Estimated quantum of the land fill effected by dumped construction waste 3
other material in the river bed -

Place — Pimpri

o 1

Date - 1& o™

S‘i‘f?"_-'
Designated Officer and Executive Engineer

“B " ward office

Buildirig Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,

Pimpri 18
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P
impri Chinchwag Municipal Corporation

Pimpr Pune 41101g,

Bullding Permission ang Unautharized

Construction Control Department

NO B PW.N22/5) 12020

Dated :| L /42 /2020

Notice under section &
3 of the
Mah ;
261, 287 and 478 of tha Mahg HS Bhlh Regional ang Town Planning Act 1966 and seclions 260
3shira Unicipal Qg .

To, fions Act 1949
The Owner / OGCUPIETF D
chinkan, Nadhe ang others
Address : Sr.no, 118 1
2 ' 9 and
Whereas the theka uﬂ:er. Indian/Maharashta colony, nadhenagar, kalewadi, Pimpri, pune 17.
Pal Corporation Commissioner vide his arders no Enoch /3 /O M/ 100/

Wﬂrﬂpar Vi : .
o Mrug Nadhe, Mohmad yakub shaikh, Jogi shermohmad

1212 dated 160 of
Une 201 ;
2 has authorized the undersigned to implement the powers and comply

the duties of the Desi
sign
Gnated Offiger under section 93 and adjoining section 152 of the Maharashtra

Regional and Town Pranning Act 1966

An ;
UMUihOﬂZZCT:;EST;;::I::Q; :?i :Fe::ubmitted th: the National Green Tribunal with respect to
o g s and dumplnrg of construction waste material therein for
26% of Sectember AR 2 .atlolnar Green Tribunal , Western Bench, Pune Orders dated

riginal Application number 49 / 2019, the unauthorized constructions and
fandfill effected due to dumping of construction waste material in the flood line of the river is to be
remove and the river bed is to be restored 1o its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the lmrigation Department and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission canstruction of building within the
flood line of the river as stipulated by the lrrigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have violated the provisions of the
Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original posilion by levelling it after removal of the land fill effected by

dumping the construction waste material and other things.

Please note that if you do not comply the aforesaid orders, police aclion will be initiated
er section 52 of the Maharashira Regional and Town Planning Act 1966 and similarly

against you und
ards demolition of the unauthorized construction will be recovered from you

the expenses incurred tow

as arrears of land revenue under section 53(6B).
Please note that if you fail to comply the instructions in the notice, you will be liable for penal

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949,
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Appondix A

- Kalewadl
ol the Village Ka
:;:f::m < Unauthorized Construction / Developmant = Nadhenage,

03) Survey no | City Survey no / Gal no. - 118, 119 and other
04) Type of Construction = Shed, Brichwork P
05) Estimated dimensions of the conslructions = 00 Sam, Appr
06) Boundaries of the unauthorized conslruction -

To the East - Road, River

To the South -

To the West -

To the North -

468

Appendix B
Construction and other waste dumped into the river / nullah bed / water current a,u'
fill in illegal manner -
81) Name of the Village -
92) Location -
93) Survey no / City Survey no/ Gatno . -
94) Original estimated depth of the land in the river bed -

95) Estimated height of the land fill effected by dumped construction waste and offe
material in the river bed -

96) Estimated quantum of the land fill effected by dumped construction waste a
other material in the river bed - |

Place - Pimpri
N e

S/ —
Designated Officer and Executive Engineer
"B " ward office
Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimpri Chinchwad Municipal Corporation
Pimpri Pune 411018.
Bullding Permission and Unauthorized
Construction Gentrol Department

NO B PAW.N.22/5 2 /2020

Dated i1 Ly /pa 2020

The Owner / Occupier
/" Developer : Shan Mohmad Khan, Madhe and others

Address : 8r.no. 118, 14
2 i 9
Whereas the Mu::] “n;ar. IndianMaharashta colony, nadhenagar, kalewadi, Pimpr, pune 17.
Pal Corporation Gommissioner vide his orders no Enoch /3 /0 M /100 /

1212 dated 16" of June 2012 has authorized th i i
e . A ‘aundersmned- tiJ -lmplernant the powers and comply
ey o er section 53 and adjoining section 152 of the Maharashra
. ::; dw:z::rsu :ﬁ ::t;:u; ha's been submitted tu the National Green Tribunal with respect to
e ot e river be‘;d and dumping of construction waste material therein for
of the National Green Tribunal , Western Bench, Pune Orders dated
260 of September 2019 in Original Application number 48 / 2019 , the unauthorized constructions and
landfil effected due to dumping of construction waste material in the flood line of the river is to be
remove and the river bed is to be restored to Its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction iaile

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.

And whereas by effecting unauthorized / without permission construction of building within the

partment and as stated in the appendix below

fload line of the river as stipulated by the lrrigation De
u have violated the provisions of the

and obstructing the natural flow of water in the river bad , yo

\Water Pollution laws and Environmental laws.
remove the unauthorized construction /

Hence you are hereby informed vide this notice to
this notice and restore the land

cost within seven days of receipt of

development at your own
tion by levelling it after removal of the land fill effected by

adjoining the river bed to its original posi

the construction waste material and other things.
aforesaid orders, police action will be initiated

and Town Planning Act 1966 and similarly

dumping
Please note that if you do not comply the
section 52 of the Maharashfra Regional

against you under
rds demolition of the unauthorized construction will be recovered from you

the expenses incurred towa

as arrears of land revenue under section53(6B) .
Please note that if you fail to comply the instructions in the notice, you will be liable for penal

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949.
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Appendix A
Unauthorized Construction m%hpmam
- Kalewad!
lage ~ Ka
fU\:auimrlzed Construction / Development ~Na dhenagy
tion © ' "
93: ;Dcr?ay no / Clty Survey no / Gat no. - 118, 118 and other
09) Su

chwork
B °f;°;i:'::;iz:; osf:l:a:ci:strucﬁuns -10 X 8 = 80.00 Sqm
12:2; Ez:r::;rias of the unauthorized construction =
To the East - Road, River
To the South =

To the West -
To the North -

97) Name of the

: Appfux’l-

Appendix B _
Construction and other waste dumped into the river / nullah bed / water current ang
fill in illegal manner
87) Name of the Village -
88) Location -
99) Survey no / City Survey no/ Gatno . -
100) Original estimated depth of the land in the river bed —

101) Estimated height of the land fill effected by dumped construction
and other material in the river bed —
102)

R, = N S

wag

Estimated quantum of the land il effected by dumped construction wag
and other material in the river bed —

Place ~ Pimpri

Date - j&] o] noer?

Designated Officer and Executive Engineer
"B "ward office

Building Permission ang Unauthorized

Construction Control Department

Pimpri Chinchwad Municipal Corporation
Pimpri 18
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Plmprl ching, R

Wit Munlo
Pimprl Pung 44 1018, Pal Gorporation 471

Bul[dlnu Parmiyglor

1and Unaugt
Conslrugyign Cont g

rol Dopattmont

Nolice under 800lon 3 oy Datod ; lon- 1 2020
261 >l
267 and 475 oy Fore Maharaghyirg Roglonal g T
= rashirg Muno P A:wn Planning Aet 1pag and soctions 260,
The Owner / Ocoy i
pler / Dw“hPW:Hnnm Ah
omad Bly

Address ; Sr.no, 1
” 18, 11g 8nd othgr, Indlans
ereas the Munlclpal Co N

1212 dated 16t of June 2915 h
a

the duties of the Designated Ol

Reglonal and Town Planning Agt 196

millah, Nadhe ong others
oration ¢ colony, nadhonagar, kelowad, Plmpr, pune 17,

S autho
rized the undersigned to Implement the powers and comply

Cer un
- section 53 and adjoining section 152 of the Maharashira

6.
And Wheregg a petition hag pg

e
nauthorized consiruction N Submitted to the National Green Tribunal with respect to

In the
m Ve bed ang dumping of construction waste material therein for
s
Of the National Green Tribunal , Western Bench, Pune Orders dated
Or
iginal Application number 49 / 2019 , the unauthorized constructions and

landfill purposes and | te
260 of September 2019 in

landfill effected dye
to dumping of Construction waste material In the flood line of the river is o be

remove and the river bed is to be restored to Its original position,

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material thersin for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the Irigation Department and as stated in the

appendix below, ]
And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original pasition by leveliing it after removal of the land fill effected by

dumping the construction waste material and other things.
Please note that if you do not comply the aforesaid orders, palice action will be inifiated

against you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly
curred towards demalition of the unauthorized construction will be recovered from you

the expenses in
nue under section 53 (6B ) .

as arrears of land reve
you fail to comply the instructions in the notice, you will be liable for penal

Please note that if

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949.
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103)
104)
105)
106)
107)
108)

Construction and other waste dumped into the river / nullah bed / water curren a
fillin illegal manner
103) Name of the Village -
104) Location -

105) Survey no / City Survey no/ Gatno . —
108)

107)

and other material in the river bed —
108)

Appendix A
Unauthorized Construction / Dg,,ebpm

- Kalewadi -

ame of the Village E

EI cation of Unauthorized Construction / Development _ Nagh
(0]

S no | City Survey no/ Gat no.—1 18, 119 and othey
urvey

Ont

Type of Construction - Shed, Brichwcr.k . i
Estimated dimensions of the ccns!mct:cn-s -8X5=400p Sqm, App’% :
Boundaries of the unauthorized construction -
To the East - Road, River

To the South -

To the West ~

To the North -

Appendix B

Original estimated depth of the land in the river bed —

Estimated height of the land fill effected by dumped construction Wa:i

Place - Pimpri

Date - jta|on)nonr

S
Designated Officer angd Executive Engineer
"B " warg office

Building Permissipn and Unauthurlzed

Construction Control Depaﬂment

Pimpri Chinchwad Municipal Corporation

Pimpri 18 :
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Pimpr| Chingl

i 2 ::’::1 :!unlclpll Corporation
Bullging Permisalon and Unauthorized
Construction Gonfrof Dapartmonl

NO B PAW.N.22/5% 12020
Datod 14 font 2020

Nutfﬂﬂ I.I'nda,r 1
ection 53
261, 267 of the py
and 478 of the Mah Bharashira R lonal
To, M8shira Munigipg) o o s enning Aol 1966 ang ctons 260
Orporations Act 1p4g :

1212 dated 16w

of Ju
-ne 2012 hag authorized the
: Demgnatad Offi
egional and Town Planning Act 196

the dutie
S oF s undersigned to implement the powers and comply

Cer under section 53 i
s and adjoining section 152 of the Maharashtra

And w
hereas g Petition has been sub

unauthorized mitted to the National Green Tribunal with respect to

construction in the i
e riv 2
€S and in terms of er bed and dumping of construction waste material therein for
of the National Green Tribunal , Western Bench, Pune Orders dated

26" of September 2019
019 in Original Applicati
pplicat .
landfill effected due to dumping ion number 49 / 2019 , the unauthorized constructions and

landfill purpos
-

remove and the river bed is to be :s::nstrucfinn we?ste material in the flood line of the river is to be
red to its original position.
Arnd l:#heregs the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of waler in the river bed.
And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have viclated the provisions of the

Water Pollution laws and Environmental laws.
hereby informed vide this notice to remove the
even days of receipt of this nofice and restore the land

after removal of the land fill effected by

Hence you are unauthorized construction /

development at your own cost within s
bed to its criginal position by levelling it

terial and other things.
foresaid orders, police action will be initiated

adjoining the river

| dumping the construction waste ma
note that if you do not c'c:mpiy the a
2 of the Maharashtra Regional
he unauthorized construction will be recovered from you

Please
and Town Planning Act 1966 and similarly

| against you under section 5
curred towards demolition of t

the expenses in
' nder section 53 ( 6 B).

as arrears of land revenue U
the instructions in the notice, you will be liable for penal

t that if you fail 1o comply

{
I n 397 of the Maharashtra Municipal Corporations Act 1949.

Please no

|
action as provided in sectio
|

]
|
{
I
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109)
110)
111)
112)
113)
114)

Construction and

Unauthorized Construction / Develg L

Name of the Village - Kalewadi

Location of Unauthorized consiruction / Development - N .
Survey no fcllysuweynwanl no. - 118, 119 and othar "Nagar :

Type of Conslruction = Shed, Brichwork _
Estimated dimensions of the constructions - 8 X 5 = 40,00 ggpy,

Boundaries of the unaulharized conslruction -

To the East — Road, River

To the South - |
To the West -
To the North -

4

Appendix B
other waste dumped into the river / nullah bed / water ¢ ]
I‘I‘an[n\

fill in illegal manner
109) Name of the Village —

110) Location -

Foml

111) Survey no / City Survey no [Gatno.-
112) Original estimated depth of the land in the river bed -

113) Estimated height of the land fill effected by dumped construcipy I.
L

114) Estimated quantum of the land fill effected by dumped constructin |

and other material in the river bed -
%
and other material in the river bed - 1

Place — Pimpri

Date - |1..lID.-:.e,fu 2

s1/— |
Designated Officer and Executive Eng:ma

“B “ ward office |

Building Permission and Unauthorized i
Construction Control Department

Pimpri Chinchwad Municipal Corporation,

Pimpri 18
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Pimpyi Chinchwad
Municipal ¢
Pimpe Pune 411018, orporation
cﬂ“"iklm Permission and Unauth
Nstrsetion Control D anul ized
NO B PM.N.zzr S5 12020
Dﬂtﬂi b o fasy 2020

Notica under
Section 53 of the
I ’ ; 'M"“'-“ﬁ tions Axt 1840
I ”ﬂ"hpar.ﬁmuzm. Yaday, Rajesh Hariram Yadav, Nadhe and others

Address : Srng
g 118, 14 and
s the r:n..:inh'l
Unicipar mlmy.mw kal
. : + Kalawadi, Pimpn,
Corpora mcummnssimar vide his orders no Enm-*gu:::l‘:ﬂ'nnw

475

And
unauthorized constryct:
in the rive
r bed and dumping of construction waste malerial therein for

landfill purposes angd
fﬂ =Efm5 \
o5 iol the National Green Tribunal . Western Bench, Pune Orders daled
n ;
@inal Application number 49 / 2019 . the unauthorized constructions and

landfill effected due to dumn;
um .
Ping of construction waste malerial in the flood line of the river is to be

remove and ' :
the river bed is to be restored to its original position.
And wherea
$ the Designaled Officer has submitted the report wilh respect to unauthorized

construction in the riv .
er bed and dumping of construction waste material therein for landfill purposes ,

which has and is hindering and obslructing the natural fow of water in the river bed.
And whereas you have effecled unauthorized / withoul permission construction of building

within the flood line of the niver as stipulated by the Irigation Department and as staled in the

appendix below,
And whereas by effecting unauthorized / withoul permission conslruction of building within the

fiood line of the river as stipulated by the lrigation Deparntment and as slaled in the appendix below
o violated the provisions ol the

and obstructing the natural flow of water in the niver bed . you hav
horized construction /

Water Pollution laws and Emaronmental laws.
Hence you are hereby informed vide this notice 1o remove the unaul

own cost within seven days of receipt of this notice and restore the land

ted by

development al your

adjoining the nver bed to its original position by levelling it after removal of the land fill effec

ther things.
said orders, policé action will be Initiated

dumping the construction waste material and 0
hat il you do nol comply the afore
Planning Act 1966 and similarly

the Maharashtra Regional and Town
recovered from you

Please nole [
tion of the unauthorized construction will ba

against you under section 52 of

the expenses incurred towards demoli
enue under section 53(68B).
fail to comply the instructions in the notice, you will be liable for penal
o Maharashtra Municipal Corporations Act 1949.

as arrears of land rev
Please note that if you

action as provided in section 397 of th

Rajan Lakhe .
Gowernment Authorized Language Expert, Natificetion of
.. 2017
cou stpaeporstve e Nolambe i FRIZLRE HE -
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Appendix A

Unauthorized Construction / D"""‘ﬂmam

~ Kalewad| "2

of the Village —Ka
::::un of Unauthorized Consiruction / Development - Nadhe
survey no / City Survey no/ Gatno. — 118, 119 and other P ':_;.
ruction - Shed, Brichwork : .

Type of Consl
Estimated dimensions of the constructions — 10 X 8 = gg,gg Sqm, A%l _

Boundarles of the unauthorized construction -
To the East - Road, River

To the South -

To the West —

To the North -

b 119)
120)

Appendix B
Construction and other waste dumped into the river / nullah bed / water oy A
fill in lllegal manner et ang
115) Name of the Village -
116) Location -
117) Survey no / City Survey no / Gat no . —
118) Original estimated depth of the ang in the river bed - |

119 Esti i |
) imated height of the land fil effecteq by dumped construction yal
and other material in the river bed — W

120) Estimated quantum of the land fill effected by dumped construction i
and other material in the river bed — |

Place - Pimpri
Date - tn|o™f """
§d/—
Designated Officer and Executive Engineer
“ B “ ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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larr

S authori

the duties of the De
signated Of
_ icer u .
Regional and Town Planning Act 1986 nder section 53 and adjoining section 152 of the Maharashira
‘ ras

And whereas .
a petition ha
S been submitied 1o the National Green Tribunal with respect to

unauthorized constry
Cttﬂn in the .
river bed and dumping of construction waste material therein for

landfill purposes and in terms of th i
' e National Green Tribunal , West
26" of September 2019 in Original ' A —
Application number 49/ 2019 , the unauthori i
landfill effected due to dumping of ‘ R
constructi ial i
e truction waste material in the flood line of the river is to be
€r bed is to be restored to its original position
And whereas the Desi ‘
signated [ i
o v e g Officer has submitted the report with respect to unautherized
- . river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.
And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the Irigation Department and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of building within the
n Department and as stated in the appendix below

flood line of the river as stipulated by the Irrigatio
have violated the provisions of the

and obstructing the natural flow of water in the river bed , you

Water Pollution laws and Environmental laws.
rmed vide this notice to remove the unauthorized con

ys of receipt of this notice and restore the land
emoval of the land fill effected by

Hence you are hereby info struction /
own cost within seven da

development at your
by levelling it after r

o its original position
| and other things.

aforesaid orders, pol
anning Act 1966 and similarl

red from yo

adjoining the river bed t
g the construction waste materia
that if you do not comply the
he Maharashtra Regional and Town Pl
e unauthorized construction will be recove

dumpin
ice action will be initiatec

Please note

you under section 52 of t
d towards demolition of th

der section 53 ( 6B).
y the instructions in the notice, you W

against
the expenses incurre

as arrears of land reyenue un
that if you fail to compl

397 of the Maharashtra Munici

ill be liable for per

Please noté
pal Corporations Act 1949.

action as provided in section

e ———
T
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ndix A 478
AP::morizad Construction / Dovelopment

| *
ne Village = Kalowad lopment - N '
name of norized construction / Develop “henm

Y @tm D'f“{;‘:: ISurvay no/ Gatno. = 118, 119 and other
o Euwﬂ:f::nnnstnmlinn Shed, Brichwork
124) Ty:;atad dimensions of the constructions - 8 X 5 = 40.00 Sgm, m
::} E:undaﬂes of the unauthorized construction -
To the East - Road, River
To the South -
To the West -
To the North -

Appendix B
Construction and other waste dumped into the river / nullah bed / water curren!,w -
fill in illegal manner
121) Name of the Village -
122) Location -
123) Survey no [ City Surveyno/Gatno ., -
124) Original estimated depth of the land in the river bed — A
125) Estimated height of the land fill effected by dumped construction ,_,:
and other material in the river bed - -

126) Estimated quantum of the land fill effected by dumped construction
and other material in the river bed -

Place - Pimpri

Date - yu{en]™= ™=

L) — ;
Designated Officer and Executive Engineer
“ B " ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,

Pimpri 18
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:::m. CRire bt L iwigar Corporston
Ut By (50 ET
hrdlmng B paiieas @isid e et 79
Tt atiaciogn 4o Chsgiarasant

Wby bt mi v v iy

Uhatay 05, 0y o o Jomsey

1212 dated 16" of June 2012 has et
the duties of the Designated Officer unter mwderwred to implament tha powers and Cormgiy
Regional and Town Planning Act 1966, 53 and adjpining section 152 of the Mararashea
And whereas a i
e consuqumpe‘ﬁmmhaé been submitted to the Mational Green Tribunal with raspact to
Jandfill purposes and in t river bed and dumping of construction waste matarial theren for
N terms of the National Green Tribunal . Western Banch, Pune Ordars dated

26% of September 2019 | i :
9 in Original Application number 49 / 2019 , the unauthorized construclions and

landfill effected due to i ;
dumping of construction waste material in the flood line of the fiver is lo be

remove and the river bed is to be restored to its original position
And w
hereas the Designated Officer has submitted the report with respect o unauthorized

construction in the river bed and dumping of construction waste material therein for landfill purposes .

which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of bullding

within the flood line of the river as stipulated by the lrrigation Depariment and as stated in the

appendix below.
y effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

, you have violated the provisions of thé

ructing the natural flow of water in the river bed

And whereas b

and obst
d Environmental laws.

ed vide this notice to
eceipt of this notice and restore the la

f {he land il effected

Water Pollution laws an

Hence you are hereby inform
your own cost within seven days of r
ginal position by levelling it after removal O

remove the unauthorized conslruction

development at

adjoining the river bed to its ori

uction waste material and other things.
aforesaid orders, police action will be initi

sim

dumping the constr

Please note that if you
clion 52 of the Maharashtra Re
emolition of the unauthorized constructio

do not comply the
gional and Town Planning Act 1966 and

against you under S€
n will be recovered fror

the expenses incurred towards d
ue under section 53 (6B).

omply the instructions In the notice, yo
orporations Act 1949.

as arrears of land reven
u will be liable for

te that if you fail to €

Please no
397 of the Maharashlra Municipal C

aclion as provided in section
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ndix A struction ! Development
ize
Unauthor
_ Kalewad!

od constru

ction/ pevelopment —Nadhenagy
g and other

/
o /Gl urvey 1 : rk
Suw&y ction = Shedr Bnchwu

129)

130)
q31) Estim?

132) B

Appendix B

Constructi
fill in illegal manner

127) Name of the Village -

128) Location -

129) Survey no / City Survey nol/Gatno.-

130) Original estimated depth of the land in the river bed -

131) Estimated height of the land fill effected by dumped construction yq

and other material in the river bed -
132) Estimated quantum of the land fill effected by dumped construction wy

on and other waste dumped into the river [ nullah bed / water currep a"'ihl

and other material in the river bed -

Place - Pimpri
Date - 1l |e™ [rens
L) —
Designated Officer and Executive Enginest

* B “ ward office

Building Permission and Unauthorized
Construction Contral Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimpri chy
Nehiwad Mun

PImprl Pune 411915 Icipal Corporation
Bullgi '
cam:.g Pﬂmhﬁlﬂn and Unauthorized
NO lan Control Department
0 BPW.N22/54 12020

aled ;16 ooy 2020

Notice under section 53
9

261, 267 and 478 of 1 Mg
the h

To, Mahﬂrashl @ Re lonal ang 7

2 Muniipg) o 2 oWn Planning Act 1966 and sections 260
The Owner / Occup; -

ar |
hors Bﬁvelupar  Chabytaj
| Tanj Nadhe, Usmanali Samiullah Shaikh, N
. Nadhe and

Address : Sr.no. 118, 1
’ » 119 and o
ther,
Whereas the Munic ' lndianﬂuiaharashia colony, nadhena
' gar, kalewadi, Pimpri, pune 17.

Pal Coy i
Poratio "
o n Co
1212 dated 16" of Jyne 2012 Mmissioner vide his orders no Enoch /3 /O M /100 /

has authori
Ornzed the undersi
i
ted Officer unger gned to implement the powers and comply

ional and - echio joini
Reg Town Planning Act 1988, n 53 and adjoining section 152 of the Maharashira

And whereas a petjt;
petition hg
§ been submitted to the National Green Tribunal with respect to

unauthorized construction |
N in the
niver bed and dumping of canstruction waste material therein for

landfill purposes and in terms of the Nafi
ational G i
26t of September 2019 in Original Applicati O TR Rt Bt o e
L ———— plication number 49 / 2019, the unauthorized constructions and
ng of cons S
sl i e truction waste material in the flood line of the river is to be
e r bed is to be restored to its original position
And whereas th i .
i e Designated Officer has submitted the report with respect to unauthorized
tructio i ;
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.
And whereas by
flood line of the river as stipulated by

effecting unauthorized / without permission construction of building within the

the Irrigation Department and as stated in the appendix below

ater in the river bed , you have viclated the provisions of the

and obstructing the natural flow of w

\Water Pollution laws and Environmental laws.

are hereby informed vide this notice to remaove the unauthorized construction /

Hence you
this notice and restore the land

wn cost within seven days of receipt of

ariginal position by levelling it after removal of the land fil effected by

development at your ©
adjoining the river bed to its
e construction waste material
g that if you do not com
n 52 of the Maharashtra
rds demolition of the unautho

ction 53 (6B)-
ply the instructions in the notice, Yo

rashtra Municipal Corporations Act 1949,

and other things.

ply the aforesaid orders, police action
Regional and Town Planning Act 1966 a
rized construction will be recovered from you

dumping th
Please not will be initiated
nd similar]
against you under sectio y

the expenses incurred 10W3

as arrears of land revenue under 58
u will be liable for penal

e that if you fail to cam

Please not
ction 397 of the Maha

action as provided in s&

Rajan Lakhe |
Govermment Autharized Language

b Bl

Expefl. Natificaton of

e R V-
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pppendix A

Unauthorized Construction / Developmeng

di

Village -'KEEBWE

Name of the velopment —

Location of Unauthorized construction / Development Nadheﬂaﬁar

| Clty Survey no | Gat no. = 118, 119 and other

136) Type of Construction — Shed, Brichwork

1
137) Estimated dimensions of the constructions — 10 X 4 = 40.00 Sqn, Adbroy
138) Boundaries of the unauthorized construction -

134)
135) Surveyno

To the East - Road, River
To the South — Madarasa
To the West — Shed

To the North = Shaikh

Appendix B _
Construction and other waste dumped into the river / nullah bed / water current angj,
fill in illegal manner

133) Name of the Village -

134) Location -

135) Survey no / City Survey no/ Gat no . —

136) Original estimated depth of the land in the river bed -

137) Estimated height of the land fill effected by dumped construction wﬁ
and other material in the river bed —

LYMRPRMTST -~ PR S o

138) Estimated quantum of the land fill effected by dumped construction wa
and other material in the river bed —

Place — Pimpri
Date - 14 Jo o mmoe

517 —
Designated Officer and Executive Engineer
“ B " ward office
Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimpri Chinchwad Municipal Corporation

Fimpri Pune 411018,
Bullding Permission and Unauthorized

Construction Control Department
NO B PIW.N.22/ § 2 [2020
Dated :t & /o1 /2020

Notice undsr section 53
%
rash
201,287 o0 T8 of b Mt o ot s
tions Act 1948

To,
The Owner/ Occupier / Developer : Fakreaalam Saha
. Nadhe and athers

Address : Sr.no. 118, 119 ang
Whoreen b Munfcf;:;r' 'ﬁd'ﬁrﬂ.'u'laharasma colony, nadhenagar, kalewadi, Pimpri, puna 17.
orperation Commissioner vide his orders no Enoch /3/0 M/ 100/

1212 dated 16% of June 201
the duties of the Desfgnate: has authorized the undersigned to implement the powers and comply
Officer under section 53 and adjoining section 152 of the Maharashtra

Regional and Town Planning Act 1965
And whereas a pelitj
petition has been submitted to the National Green Tribunal with respect 10

unauthorized constructio .
dfill pu n in the river bed and dumping of construction waste material therein far
0SE i )
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
th : e
26t of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and

landfill effected due to dumping of construction waste material in the flood line of the river is to be
remove and the river bed is to be restored to its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
artment and as stated in the

within the flood line of the river as stipulated by the Irrigation Dep

appendix below.
within the

And wherea

flood line of the river as stipula
and obstructing the natural flow of water in t

s by effecting unauthorized / without permission construction of building
ted by the Irrigation Department and as stated in the appendix below
he river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
nauthorized construction f

re hereby informed vide this notice to remove the u

Hence you a
receipt of this notice and restore the land

development at your own cost
adjoining the river bed to its original position by

dumping the construction waste material and other things.
not comply the aforesaid orders, police action will be initiated

rashtra Regional and Town Planning Act 1966 and similarly
orized construction will be recovered fram you

within seven days of
levelling it after removal of the land fill effected by

Please note that if you do
agalnst you under section 52 of the Maha
the expenses incurred towards demolition of the unauth
3 anears of land revenue under section 53 (6B

the instructions in the notice, you will be liable for penal

Plsase note that if you fail to comply

Alon as provided in section 397 of the Maharashira Municipal Corporations Act 1949.
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Appendix A
Unauthorized Construction / Develop;nem

139) Name of the Village - Kalewadi
140) Location of Unauthorized Construction / Development - Nadh
141) Survey no / City Survey no/ Gat no. - 118, 119 and other
142) Type of Construction — Shed, Brichwork
143) Estimated dimensions of the constructions — g x 5=40,00 Sqm, Approy
144) Boundaries of the unauthorized construction - 0x, -;
To the East — Road, River :
To the South — Madarasa
To the West — Shed
To the North - Shaikh

Appendix B
Construction and other waste dumped into the river / nullah bed / water Curent ang i
fillin illegal manner ﬁ
139) Name of the Village - !

140) Location -
141) Survey no / City Survey no / Gatno . -
142) Original estimated depth of the land in the river bed -

143) Estimated height of the land fil| effected

by dumped construction Was
and other material in the river beg — '

144) Estimated quantum of the land fill effected b
and other material in the river bed —

Y dumped construction was
Place — Pimpri

Date - y]o |2

s/ —
Designated Officer and Executive Engineer
* B * ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,

Pimpri 18
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P
P::’“ Chinchwad Municipal Corporation
B .prl Pune 411018, 48
CL;:;E Permission and Unauthorized 5
Nog Stien Control Department
PMIN.22/ £] 12020
Dated : 1L lor ) 2020

address : Sr.no. 11 ! Balim
Wherea S hand other, fndiE:nm:aba Shaikh, Nadhe and othe
s the Municipal Gorporg harsshia oolony nﬂdhﬂnagm kal
tion & ar, kalawadi, Pimpri
Commissioner vide his orders n IEPT; pure 17
o Enoch /3/O M/ 100/

1212 dated 16" of June 2
012 ha
: s auth
the duties of the Designated o orized the undersigned to implement th
ice
nd Town Planning Act 19 r under section 53 and i nt the powers and comply
66, ing section 152 of the Maharashtra

Regional &
And Wheraas a Pe'tiﬁun h
85 been subm;
mitted to the National Green Tribunal with respect 1o

unauthorized construction in the i

andill purposes an R — ;“:Lbﬂd and dumping of construction waste material therein for

o of September 2019 in Original A am::‘na, Green Tribunal , Western Bench, Pune Orders dated

iandfill effected due to dumpin Pplication number 49 / 2018 , the unauthorized constructions and
ping of construction waste material in the flood line of the river is to be

remove and the river bed is to be restored to its original position
And whereas the Designat |
gnated Officer has submitted the report with respect to unauthorized

truction in the river ;
cons bed and dumping of construction waste material therein for landfill purposes

h has and IS hindering and obstructing the natural flow of water in the river bed

whic
d whereas .
An you have effected unauthorized / without permission construction of building
d in the

witin the fleod e of the river as stipulated by the Irrigation Department and as state

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the
and as stated in the appendix below

ipulated by the Irrigation Department
olated the provisions of the

flood line of the river as st

and obstructing the natura
llution laws and Environmental laws.
are hereby informed vide this notice to remove the unauthorized ¢
ost within seven days of receip
sition by levelling it after removal

| fiow of water in the river bed , you have vi

Water PO
Hence you onstruction /
development at your own C e land
r bed fo its original po
aste material and other things.
orders, police action will

t comply 1he aforesaid
Regional and Town Planning Act 1966 and similarh

t of this notice and restore th
of the land fill effected by

adjoining the rive
dumping the construction W
be initiate

Please note that if you do no

against you under section 52 0f (€ Maharashtra
the expenses incurred towards qemoiition of the unauthorized construction will b& recovered from yo!
nder section 53(6B).
ctions in the notice, you will be liable for pen:

aamears of land revenue U

Please note that if you fail to
7 of the Mahara

comply the instru
shira Municipal

w= T LRI
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148)  Neme of tne Viage =
146) Location of Unauthorized Construction / Davelopmant ~ Nadheng,,
s Survey no / City Survey no / Gal no. - 118, 119 and olher
a0 Typo of Construction — Shed, Brichwork :
. mmmmMmmm;cm-mm-mmsw,W £
150) Boundaries of the unauthotized construction - cl-'.
To the East - Road, River
To the South — Shaikh
To the West — Shed
To the North ~ Khan

Construction and other waste dumped into
fillin ilegal manner

145)
146)
147)
148)
149)

mm,ﬁcm.umrnwﬂopnm R

-

_\
- Vs P
Sy e T

il il i 1

Appendix B
the river / nullah beg / waler curren ﬂhﬂh

Name of the Village -
Location -
Survey no / City Survey no / Gatno. -

Original estimated depth of the land in the river

bed -
Estimated height of the

land fill effected by dumped construction weg

and other material in the river bed —

150)

and other material in the river bed -

Estimated quantum of the land fill effected by dumped construction wag

Place — Pimpri

Data . lhll‘-"" Ly T

si/) —

Designated Officer and Executive Engineer
" B " ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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|

- WEd pMunicipal Corporation
Pimpr Pune 4 11018.
zgrahg Permission and Unauthorized
2 ;eh-ucum Control Department
B PAW.N.22/ £+ 12020
Dated : \L, 59/ 2020

Notice under section 53 of i

261, 267 and 478 of Mat a'l'al'aﬂl-m-H

w" Act 1968 and sections 260
lions Act 1949 =

To,

The Owner / Occupier ¢
ghah/ gulam husen shai * Sagir sa
ik, Nadhe ang ogrere - e Mohmad mahtab shaikh misbahul kutuball

Address : Sr.no. 118, 119 ap
y d other. |
Whereas the Municines ~ ndianMaharashia
Nicipal Cq . colony, nadhenagar, kal .
rpora . + kalewadi, Pimpri, pune 17.
tion Cnmmissm!'lﬂr vide his orders no Emc:n! 3/OM/ 100/

1212 dated 16" of June 2012 pae auth
Uthorized
the duties of the Designated Offiger yng the undersigned to implement the powers and comply
) er sectio i
Regional and Town Planning Act 198, n 53 and adjoining section 152 of the Maharashtra
And whereas a petitj
on has
ynauthorized construction in the been subiled to the National Green Tribunal with respect to
ver bed and dum
) ping of construction i

dfll purposes st I e waste malerial therein for
Il b 2015 s of the National Green Tribunal , Western Bench, Pune Orders dated

» of September 2019 in Origi ; ' '
26 p riginal Application number 49 / 2019, the unautherized constructions and
jandfill effected due lo dumping of construction waste malerial | . sos

al in the flgod line of the river is to be

remove and the river bed is to be reslored lo its original position
And whereas the Designated Officer has submilted the report with respect to unauthorized

construction in the river bed and dumping of construction waste material therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of watter in the river bed.
And whereas you have effected unaulhorized / without permission construction of building

within the flood line of the river as slipulated by the Irrigalion Department and as stated in the

appendix below.
s by effecling unauthonized / without permission construction of building wilthin the

And wherea
ed by the Irrigalion Depariment and as stated in the appendix below

fiood line of the river as slipulal
in the river bed , you have violated the provisions of the

and obstructing the naltural flow of waler

Waler Pollution laws and Environmental laws.
unauthorized construction /

Hence you are hereby informed vide this nolice to remove the
n seven days of receip! of this notice and restore the land

development at your own cost withi
adoining the river bed 10 its original position by lavelling it after removal of the land fil effected by
dumping the construction wasle material and other things.
t comply the aforesaid orders, police action will be initiated
6 and similarly

Please note that if you do no
egional and Town Planning Act 196

Il be recovered from you

ainst you under section 52 of the Maharashtra R
construction Wi

% expenses incurred towards demolition of the unauthorized
a s
1ears of land revenue under section 53 (6 B).

. Please note that if you fail to comply the instructi
3 provided in section 397 of the Maharashtr@ Municipal Corp

ons in the notice, you will be liable for penal

orations Act 1949.

jan Lakhs
- Language Expert. Hmlml"ﬂ""f\
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Appendlix A
Unauthorized Construction / Development

151) Name of the Village = Kalewadi
152) Location of Unauthorized Construction / Development ~Ng Honagid

453) Surveyno / City Survey no / Gat no. - 118, 119 and other &
154) Typeof Construction — Shed, Brichwork i -'..
155) Estimated dimenslons of the constructions - 12 X 10 = 129 gg Sqm, Ao &
156) Boundaries of the unauthorized construction - rux_
To the East - Road, River .
To the South — Shaikh
To the West — Shed
To the North — Shaikh.

Appendix B
Construction and other waste dumped into the river / nullah bed / water Current ;
fill in illegal manner g
151) Name of the Village - 3
152) Location - ' g
153) Survey no / City Survey no/ Gat no . — 4
154) Original estimated depth of the land in the river bed — |

155) Estimated height of the land fill

effected by dumped construction Wask
and other material in the river bed — o

156) Estimated quantum of the land fill effected by dumped construction wasi
and other material in the river bed -

Place — Pimpri

Date - l"\lf’“'j""’u

93,/ —
Designated Officer and Executive Engineer
“B “ ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,

Pimpri 18

BEsE il s
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Address : Sr.no. 118, 1193’“0&;5, :Kamhﬁ“ﬁudinhv

- . adav, Nadhe and others
Colony, nadhenagar, kalewad, Pimpn, puns 17.

Whereas the Mynici
rati -
on Commissioner vide his orders no Enoch /3 / OM/100¢/

1212 dated 16" of June 2015

Regional and Town Planning Agj 195

And whereas a pefition

has been sybmi
: mi . .
unauthorized construction i, th Hed to the National Green Tribunal with respect to

landfill purposes and in terms
26™ of September 2019

€ nver bed ang dumping of construction waste material therein for
. of the National Green Tribung| . Westem Bench, Pune Orders dated
in Original Application number 49 / 2019

landfill effected due 1o dumping of Construction waste material i;i
remove and the river bed is g be restored tp

the unauthorized constructions and
the flood line of the river is to be
its original position.

A"]d \.:-'hereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landil purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the Imigation Departmeu_':t and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below
and obstructing the nalural flow of water in the river bed , you have violated the provisions of the
Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this noice to remove the unautherized construction /

development at your own cost within seven days of receipt of this nolice and restore the land

adjoining the river bed 1o its original position by
tion waste material and other things.
u do not comply the aforesald orders, police action will be initiated

levelling it after removal of the land fill effected by

dumping the construc

Please note that if yo _
inst der section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly
against you un

incurred towards demolition of the unau

nue under section 53(6B).
u fail to comply the instructions in the notice, you will be liable for penal

thorized construction will be recovered from you
the expenses

as arrears of land reve

se note that if Yo .
e the Maharashtra Municipal Corporations Act 1949.

action as provided in saction 397 of

S ] e
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4 \ ..- . Y 'A Mwm ’ Dw Shk ﬂ:\-l :- £ 490

no / Gatno. ~ 118

Shed, Brichwork k.
the constructions = 9 X 4 = 36,00 Sqm, “de,.;_,
horized construction -

To the North = Chourasiya

Appendix B

Construction and other waste dumped into the rive

fill in illegal manner
157) Name of the Village —
158) Location -
158) Survey no / City Survey no/ Gatno .-
160) Original estimated depth of the land in the river bed -
161) Estimated height of the land fill effected by dumped mns'-ﬂlcﬁap._._

r / nullah bed / water Crreny g

and other material in the river bed - 4
162) Estimated quantum of the land fill effected by dumped cnnsuucﬁm_

and other material in the river bed —

Place - Pimpri

Date - tu]em ™™ :
STL/ = s -

Designated Officer and Executive Engiﬁ{q:_
* B " ward office |
Building Permission and Unauthorized
Construction Control Department _
Pimpri Chinchwad Municipal Corporatior
Pimpri 18
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Pimpe Chinchwad Municipal Corporation
Pimpet Pune 411018 491
Building Parmission and Unauthorized
Construction Control Dopartmont

NO B PAW.N.22/¢ 4 12020

Dated : 14 /5472020

hwm:hrmtimsa of

261 267 and 478 of the Mnh": Mm‘hh R and T,

H’F———%ﬂ— Act 1968 and sections 260
ions Act 1949

W:Sﬁmﬁ&.iiﬂmq nd
Whereas the Municipa;ﬂm;; : harashta colony, nadhenagar, kalewadi, Pimpr, pune 17.
fParation Commissioner vide his orders no Enoch /3 /0 M /100/

1212 dated 16" of June 2012 phag authorized
the duties of the Designated o the undersigned to implement the powers and comply
cer under sectio ,
Rregional and Town Planning Act 1958 " 53 and adjoining section 152 of the Maharashira
And whereas a petition
has bee ;
2 o _ n submitted to the National Green Tribunal with respect to
unauthorized construction in the river bed .
il it and dumping of construction waste material therein for
jandfill purposes and in terms of the National Green Trib
¢ Septeriiber 2018 in Orish ribunal , Westemn Bench, Pune Orders dated
260 in Original Application number 49 , _
il effocted d r 49 /2019 , the unauthorized constructions and
la | ue to d i ;
: umping of construction waste material in the flood line of the river is to be
remove and the river bed is to be restored to its original position.
And where
hereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes .
which has and is hindering and obstructing the natural flow of water in the river bed.
And whereas you have effected unauthorized / without permission construction of bullding
within the flood line of the river as stipulated by the Imrigation Dapar‘tmral:nt and as stated in the

ding within the
x below

appendix below.
And whereas by effecting unauthorized / without permission construction of buil

fiood line of the river as stipulated by the Irrigation Department and as stated in the appendi
and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remave the unauthorized construction /

ent at your own cost within seven days of receipt of this notice and restore the land
d fo its original position moval of the land fill effected by
te material and other things.

t comply the aforesaid orders,
4 Regional and Town Planning Act 1966 and similarly

developm
adjoining the river be

by levelling it after re
dumping the construction was

Please note that if you do no police action will be initiated
under section 52 of the Maharashtr

wards demolition of the unauthorized construction will be recovered from you

against you
the expenses incurred 10
as amrears of land revenue un

Please note that if you fail
d in section 397 of the Mah

der section 53 (6B ).
to comply the instructions in the notice, you will be liable for penal

arashtra Municipal Corporations Act 1949,

action as provide
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adix A

_ Kalewad!
e Villag® . truction / pevelopment —Nadhengg,

cons
" _ 118, 119 and other

cangtmd|ﬂn / Da“lﬂﬂmant

gurvey no/ Gatn%

truction a0 XE=5
jons of the constructions 10 0.00 Sgm, Approy. Lo

auﬂ'-ari:{ed construction -

Appendix B
nd other waste dumped into the river / nullah bed / water current ang

Construction 2

fill in illegal manner
163) Name of the Village -

164) Location -

165) Survey no / City Survey no / Gatno.-

166) Original estimated depth of the land in the river bed —

167) Estimated height of the land fill effected by dumped construction oy

and other material in the river bed -
168) Estimated quantum of the land fill effected by dumped construction Way

and other material in the river bed -

Place — Pimpri
Date - Vwlen(v™
SsLf—
Designated Officer and Executive Engineg
“B " ward office

Building Permission and Unautharized
Construction Control Department
Pimpri Chinchwad Municipal Corporation
Pimpri 18
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&

-

53ion ang 3
Consty, Unautharizad
otion Contrg) Department

No B PM-N.sz T 12020

:Sr.no. 1 Per : Dip
Address 18, 119 and g, | "oShkumar Ghoyrg,, Na
Whereas the M”!'Fic:ipa; c ndnammma mmy, dhe and others
o 1

rpOrati
1212 dated 16" of June 2012 1 ration Cﬂmmissicne
as

nadhenagar, kalewadi, Fimpri, pune 17.

I vide his orders no Enoch/3/O M/ 100/

the duties of the Designateg . Authorizeq g unders;

fficer u
ional and Tow, i Nder sectj .
Reg N Planning aq 1985, 1on 53 and adjoining section 152 of the Maharashira
Submj ,
mitted ta the National Green Tribunal with respect to

d an :
landfill purposes and in terms of g i A dumping of construction waste material therein for
ationa|

26™ of September 2019 in Qrigjng)

Appli Green Tribunal , Western Bench, Pune Orders dated
plicatj
ONn number 49 f 2019 , the unauthorized constructions and

landfill effected due to dump;
n :
ping of Construction waste material in the flood line of the river is to be

remove and the river bed is to b
e re e
o Stored to its original position.
whereas the Designateq Officer has submi
construction in the river bed and dumpj Submitted the report with respect to unauthorized
m : .
e e Ping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural fi ) )
— : ural flow of water in the river bed.
S YOU nave effe . ; P 4
e food & . cted unauthorized / without permission construction of building
within the flood line of the river as stipulated by the Irrigation Department and as stated in the
appendix below.
And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as slipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land
adjoining the river bed to its original position by levelling it after removal of the land fill effected by

dumping the construction waste material and other things.
do not comply the aforesaid orders, police action will be initiate:

Please note that if you
ction 52 of the Maharashtra Regional and Town Planning Act 1966 and similar

against you under se
n of the unauthorized construction will be recovered from y¢

the expenses incurred towards demolitio

enue under section 53(6B).
omply the instructions in the notice, you will be liable for pe

Corporations Act 1949.

as arrears of land rev

Please note that if you fail to ©
action as provided in section 297 of the Maharashtra Municipal

Scanned with CamScanner



A T
lx“d Conlimmlona'Davalnpma o pia

unauthort
~ Kalewad!

Unauthorized Construelo
of 2 Survey N | Gat no.
i Shd. Brichwﬂl'k

ed dimensions of the constructions -8 X 4 = 36.00 Sqm, Approg, ik
Esm::;ﬂas of the unauthorized construction -
::“ the East - Road. River %
To the South —Yadav

To the West — Shed |
To the North — YadaV £

1 Development ~Nadhenags,
118, 119 and other

of the Villag®

W - .' Pl ..I-l'-_
DR 1

Appendix B
Construction and other waste dumped into the river / nullah bed / water current 4, q h‘u
fill in illegal manner :
169) Name of the Village -
170) Location -
171) Survey no / City Survey no/ Gatno . -
172) Original estimated depth of the land in the river bed -
173) Estimated height of the land fill effected by dumped construction wﬁ
and other material in the river bed -
174) Estimated quantum of the land fill effected by dumped construcﬁun-é
and other material in the river bed — |

Place - Pimpri

Date - i len (22"

gL/ — 4
Designated Officer and Executive Eng'meief

“B " ward office |

q

Building Permission and Unauthorized |
Construction Control Department . |
Pimpri Chinchwad Municipal Curpuraﬁc:-n,:é

Pimpri 18
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G
Dﬂﬁlrucunn Con

tro
NO B P,y 20, | Department

1212 dated 16" of June 2012 1
a

implement the powers and comply

the duties of the Design
ated Of;
T section 53
and adjoining secti
ion 152 of the Maharashira

- |G
regional and Town Planning Ay i er unde
g,

sy

ynauthorized cons ; ted t )
truction 0 the National Green Tribunal with respect to

in the ri
ver bed
dil ou . and dumpi 3 :
landfill purposes and in terms of {he National G il iy
reen

26t of September 2019

in Orlginal Rt Tribunal , Western Bench, Pune Orders dated
fandfil effected due to dumping of N number 49 / 2019 , the unauthorized constructions and
construction w :
e ' ‘ aste material in th i iver i
remove and the river bed is to be restored to jis original t Floodine creeri e
position,

And whereas the

Designated Officer has submitisd th _

construction in the river bed and dumpi e report with respect to unauthorized

s hasandie b . mping of construction waste material therein for landfill purposes
s hindering and obstructing the natural flow of water in the river bed ;

river bed.
And whereas you h

Y ave effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the lrrigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the

flood line of the river as stipulated by the Irrigation Department and as stated in the appendix belov

the natural flow of water in the river bed , you have violated the provisions of th

and obstructing

Water Pollution laws and Environmental laws.
Hence you are hereby informed vide this notice to remove the unauthorized constructior

cost within seven days of receipt of this notice and restore the la

development at your own
adjoining the river bed to its original position by levelling it after removal of the land fill effected

erial and other things.
y the aforesaid orders, police action will b

nd Town Planning Act 1966 and simi

dumping the construction waste mat
te that if you do not compl o initie
2 of the Maharashtra Regional a

ition of the unauthorized construction

Please no

against you under section 5
will be recovered from

nourred towards demol
~ue under section 53 (6 B).

fail to cor;'lply the instructions i
Maharashtra Municipal Corporations

the expenses i
n the notice, you will be liable for

Act 1949,

as arrears of land reve

Please note that if you

action as provided in section 397 of the
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- Appendix A .
Unauthorized Construction / Develgpmant

Name of the Village — Kalewadi

ction / Development — b
Location of Unauthorized Constru P Nadhaﬂagar_ ;
no / City Survey no / Gat no. — 118, 119 and other

Brichwork

a7
176)

17 B
179) Estimated dimensions of the constructions — 9 X 4=36.00 Sam. Ao

180) Boundaries of the unauthorized construction -
To the East - Road, River
To the South — Chourasiya
To the West — Shed
To the North — Gupta

pﬂ'.li’ ‘__'

Appendix B -
Construction and other waste dumped into the river / nullah bed / water cuneﬁ i
e,

.
[t

fill in illegal manner

175) Name of the Village —

176) Location -

177) Survey no / City Survey no/Gatno . -

178) Original estimated depth of the land in the river bed - y

179) Estimated height of the land fill effected by dumped cunstrucﬁnn'ﬁé
and other material in the river bed - 4

180) Estimated quantum of the land fill effected by dumped canstrucﬁuni.;ﬁ

and other material in the river bed -

Place — Pimpri
Date - &l
1) — |
Designated Officer and Executive Engine
“ B “ ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation
Pimpri 18
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Wi Chaneama bhumscipmt Corporation
Porgni Puns 411010

sy Paemession and Unashonzed
Camtrictnn Controt Doparyrent

NOB PN 221§ 7} 12020

Dated : 14 1o 1 2020

Whereas the Municipal co .
. "paration Commissioner vide his orders no Enoch / 3 /0 M/ 100/
1212 dated 16" of June 2012 has aythorizeq -
the undersigned to implement the powers and comply
(he duties of the Designated Officer under sect: 3 i
section 53 and adjoining section 152 of the Maharashta
Reglonal and Town Planning Act 1968,
d whereas a pelitj

An Pelition has been submitted to the National Green Tribunal with respect 1o
unauthorized construction in the river bed and dumping of construction waste material therein for
jandfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26 of September 2018 in Original Application number 49 / 2019 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the river is to be

remove and the river bed is to be restored lo its original position.
And whereas the Designated Officer has submitied the report with respect to unauthorized

construction in the river bed and dumping of construction waste material therein for landfill purposes ,

which has and is hindering and abstructing the natural flow of water in the river bed.
And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the

flood line of the river as stipulated by the Irigation Depariment and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land
adjoining the river bed to its original position by levelling it after removal of the land fill effected by

e material and other things.

dumping the construction wast
t comply the aforesaid orders, police action will be initiated

Please note that if you do no

against you under section 52 of the Maharashtra Region
the expenses incurred towards demolition of the unauthorized construction will be recovered from you

al and Town Planning Act 1966 and similarly

as arrears of land revenue under seclion53(6B).

Please note that if you fail to comply the instructions in the notice, you will be liable for penal

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1949.
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Ihnﬂzgd Gonshucﬂunfbaﬁ’eiuﬁmant; it

awadi ' S
onstruction / Development - Nadhanagar
117, 118, 119 and other

Gtion ShEd Bﬁ'ﬁhwnrk :
of the constructions — —-10 X 4 =40.00 Sqm. '“\i?-pm: 8

jmensions
ized construction -

‘ : Esﬂmated d
| : Bo oundaries of
To the East - Road,
To the South - - Yadav
West — Shed

To the North — Gupta

the unauthori
River

To the

Appendix B

Construction and other waste dumped into the river / nullah bed / water current Ny
fill in illegal manner

181) Name of the Village -

182) Location -

183) Survey no [ City Survey no/Gatno. -

184) Original estimated depth of the land in the river bed — .

185) Estimated height of the land fill effected by dumped construction "‘Ni

and other material in the river bed -
186) Estimated quantum of the land fill effected by dumped construcnm,ﬂ

and other material in the river bed - ﬁ

Place — Pimpri

ﬁ--,".l.t."-l-”'

Date - \wle

e/ —
Designated Officer and Executive Engine

* B “ ward office

r,

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corpuratian:
Pimpri 18
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ﬂlﬁd:“‘_‘ "311'2'020

Regional and Town Planning Act 1966
And whe iti
eas a pelition hag been submitteq to th
unauthorized construction in the river bed ang dumpi
ping

e Nalional Green Tribunal with respect to
3 S — Natons o of construction waste material therein for
nal Green Tribunal , Weslem Bench, Pune Orders d
) N " ; ated
26 of Seplember 2019 in Origina| Application number 49 | 2 x
S ‘ r 019, the unauthorized constructions and
landfill effected due to dumping of construction waste materia! 1 i iver i
‘ _ rial in the flood line of the river is to be
remove and the river bed is to be restored to its original position.
And whereas the Designaled Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obslructing the natural flow of waler in the river bed.
And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as slipulated by the Irrigation Depariment and as stated in the

appendix below.
v And whereas by effecting unauthorized / without permission construction of building within the

flood line of the river as stipulated by the Irrigation Depariment and as stated in the appendix below

and obstrucling the natural flow of waler in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
ed vide this notice lo remove the unauthorized construclion /

Hence you are hereby inform
within seven days of receipt of this notice and restore the land

development at your own cost
after removal of the land fill effected by

bed to its original position by levelling it

material and other things.
omply the aforesaid orders, police action will be initiated

d Town Planning Act 1966 and similarly

adjoining the river
dumping the construction waste

Please note that if you do not €
against you under section 52 of the Maharashtra Regional an
s demolition of the unauthorized construction will be recovered from you

the expenses incurred toward

a8 arrears of land revenue under section 53 (6B
at if you fail to comply the instructions in the notice, you will be liable for penal

Please note th

action as provided in section 397 of the Maharashtra Municipal Corporations Act 1849.
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Appendix A i
uﬁaulhnrized Conslruction Dey ;

he Village ~ Kalewad!

Name of | orized construction / Developman, - Nad

f Unauth
1g8) Locatlon© e
189) Survey no / City Survey no/ Ga 118 i

100) Type of Construction - Shed, Brichwork
tructions - 10 X
191) Estimated dimensions of the cons 4= 0,00 -

192) Boundaries of the unauthorized construction -
To the East - Road, River
To the South — Gupta

To the West — Shed
To the North — Varma

Appendix B

Construction and other waste dumped into the river / nullah bed / water Curren ang
fill in illegal manner

187) Name of the Village -

188) Location -

189) Survey no / City Survey no/ Gatno . -

190) Original estimated depth of the land in the river bed -

191) Estimated height of the land fill effected by dumped Gﬁnﬁffucﬁmm

and other material in the river bed -
192) Estimated quantum of the land fill effected by dumped construction yay

and other material in the river bed -

Place — Pimpri
Date - {nJond ™"
§d/—
Designated Officer and Executive Enginesr:
“ B “ward office
Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18 |

Scanned with CamScanner



PImpr Chings, o w 501

P
Impry Pung 411018,

cﬂn‘ltrucuo“
NO B Py
Dateg tay

Control Departmeant
N22/v9 g
et 2020

4212 dated 16" of June 2012 pag

" authorizeq
ihe duties of the Designated Offiger b
rs

Hagiﬂna' and Town Planning Act 195

the und
. Brsigned to implement the powers and comply
&clion 5 i
3 and adjoining section 152 of the Maharashtra

And whereas a petition hg
s -
been Submitted to the National Green Tribunal with
e with respect to

and dumpmg (Jf oo .
fandfil PRpESRs and In terms of the National Green T ib L
niounal
# of September 2018 in Origi o
g of Sep rginal Application number 49 / 2019 , the unauthori d tr
frectied -1 i : ] rized constructions and
jandfill & umping of construction waste material in the flood line of the river |
remove and the river bed is to be restored to its original position of the river is to be

unaumm‘zeﬂ construction in
aste material therein for

» Western Bench, Pune Orders dated

And whereas the Desi
gnated Officer has submitted the report with respect to unauthorized

construction inhe:Hver bediand dumping of construction waste material therein for landfill purposes
which has and is hindering and obstructing the natural flow of water in the river bed |
And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as stipulated by the Irrigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the

flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /

development at your own cost within seven days of receipt of this notice and restore the land
levelling it after removal of the land fill effected by

adjoining the river bed o its original position by
aterial and other things.
aforesald orders, police action will be initiatec

g Act 1966 and similarl

dumping the construction waste m

Please note that if you do not comply the
against you under section 52 of the Maharashtra Regional and Town Plannin
the expenses incurred towards demolition of the unauthorized construction will be recovered from yc
ion53(6B).
structions in the notice, you will be liable for per

tions Act 1949.

as arrears of land revenue under sect
you fail to comply the in

Please note that if
e Maharashtra Municipal Corpora

action as provided in section 397 of th
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att)
212)
213)
214)
216)
216)

Construction and other waste dumped into

ndix A -
Unauthorized c“"’“”"‘“""m“alnpmam |

502

o ~Kalewad
dCanﬁlruBtlunf Development “HﬂMa% N

Name of the Villag
/ Gat no. - 121/1/2 and other Uar

flon of Unauthorize
gurvey no / Cily Survey N0

- Shed oty
of Conslruction " w '
Tﬁ'Plﬂ aled dimensions of the constructions 20 X 15 = 300,0p Sqm,
Eslim

poundaries of the unaulhoﬂzed construction - ApPru;

To the East - River
To the South - TeK Shed

To the West - Road
To the North = Vag here shed

Appendix B
the river / nullah bed / water Currgpy ang

fill In legal manner
211) Name of the Village -

212) Location -
213) Survey no / City Survey no/ Gatno . -
214) Original estimated depth of the land in the river bed -

215) Estimated height of the land fill effected by dumped constructigy, vy

and other material in the river bed — Nil

216) Estimated quantum of the land fill effected by dumped l:tt:rts.trl.n:ﬂm‘},‘,&5h

and other material in the river bed — Nil
River side Out of river basin 20X1X0.4 = 8.00 Cum Approx.

Place ~ Pimpri
Date - © 3}':-"-*/“” il

31—
Designated Officer and Executive Engines
* B " ward office - "‘
Building Permission and Unauthorized "

Construction Control Department -
Pimpri Chinchwad Municipal Corporation, E
Pimpri 18 $

Scanned with CamScanner



lep“ Chlnc
P[mprjl PL’Ina 44 101
Bulir.img Permissio
C‘Qm!rumhn Co

Municlpal Corporation
8.

503

M &nd Unauthorizeg

ntrol Department
MN 22 iy 12020

oo under section 53 of the

Hﬂﬂ sh!?&
61, 267 and 478 of the Mﬂharaahtm Mun onal ang Ty
ICingy : Planning Act 1886 aryd
10 Mations Agt 1949 sections 260,

owner/ Occupier ! Davalapg, .

b
. sr.no. 1211112 and other, S Urag Karnbla. and others

- NNagari colon,
Whocage e Mk Cﬂ"ﬂaraﬁﬁn Cﬁmm" Ral“'ad““agar, kalewadi, Pimpri, pung 17

55§
oner vide his orders no Enoch /3 /0 M 1100/
i i unders;
the duties of the Designateq Officer under seqy Ersigned to implement the powers and comply
ectio

| ns T
gegm"‘al and Town Planning At 1966, 3 and ﬂdlmnmg section 152 of the Maharashira

And whereas a petition hag 4,

Ben g 7

ad construction i . Ubmitted {q the National Green Tribunal with
ynauthorize N 1n the river beg 4nq dumpi with respect to

. ng
oses and in te 7
: jandfil PUTP fms of the Nationg| Green Tribunal Western B

S gpnof september 2019 in Original Application number 49 / 201' ench, Pune Orders dated

of construction waste material therein for

9, the unauthorized constructi

ted due to dumpi i e
jandfill effec ' PINg of construction waste malerial in the flood line of the river is to be
[gmove and the river bed is fo be restored 1o its original position

And whereas the Designated Officer has submitted the report with respect to unauthorized

construction in the river bed and dumping of construction waste material therein for landiil pUrposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
yithin the flood line of the river as stipulated by the Iigation Department and as stated in the
appendix below. |

And whereas by effecting unauthorized / without permission construction of building within the

b flood line of the river as stipulated by the Irrigation Depariment and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /

ys of receipt of this notice and restore the land

development at your own cost within seven da
land fill effected by

adjoining the river bed to its original position by levelling it after removal of the
dumping the construction waste material and other things. )

aforesaid orders, police action Wil be initiated
Planning Act 1966 and similarly

overed from you

Please note that if you do not comply the
2 of the Maharashtra Regional and Town

against you under section 5 ‘ '
y of the unauthorized construction will be rec

the expenses incurred towards demolition
ue under section 53(6B).
ly the instructions in the

tra Municipal Corporations Act 1

as arrears of land reven

Please note that if you fail 10 €
tion 397 of the Maharash

notice, you will be liable for penal

omp
949.

action as provided in sec

T T
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endix A

App .
Unau!l'lcﬁzed construction / Development
_Kalewadi
Name of o Village sruction / Development — Raiwadﬁnaga
217) ¢ ynpauthorize r
Location © o/ Gatno.~ 421/1/2 and other
e urvey Mo 1 City Survey I .
A Type of Gonstru:tinn -5he ions ~20X .
2 ted dimensions of the construc 00 Sqm, Abproy
Estimé : s ,
221) oundaries of the unauthorized construction
222) :
Tothe East- River
To the South - Open Space
To the West — Road
To the North— Ramchandan! shed
Appendix B
Construction and other waste dumped into the river / nullah bed / water currept Nl

il in illegal manner
217) Name of the Village -

218) Location -

219) Survey no / City Survey no fGatno. -

220) Original estimated depth of the land in the river bed —

221) Esfimated height of the land fil effected by dumped construction el

and other material in the river bed - Nil

222) Estimated quantum of the land fill effected by dumped construction wag,
and other material in the river bed — Nil
River side Out of river basin 20X1X0.4 = 8.00 Cum Approx.

Place - Pimpri

Date - a3 len/ no¥”

od/—

Designated Officer and Executive Engineer

‘B " ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corporation,
Pimpri 18 -

|
1
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Notic® under section 53 of the Ma,
461,267 and 478 of the Mahamhh:‘“
1 .

The Owner /. Occupier / Develope -

* Mars
pangilal Kumbhar, Mangila| Pakharaj Kuaniu Champgla Ku
pddress : St.10. 1211112 and iy, g, o

» Swg

Whereas the Municipa Corpora

mbhar,

hﬂn Ha‘hul I ¥
Namagd

Pring; Q

Champals) p
and ﬂ[hm Elkhamj Ku"l'lbha', GULII‘i

82 colony, Rajyag

tion c“’m’miasiunEr .  Pimpri, pung 17.

1212 dated 16™ of June 291 _—

ted i
to the Nationg Green Tribunal with respect to
. dumping of
landfill purposes and in terms of the Nationa Green Trib
N Tribun

or

|
26 of September 2018 in Original Applcation number 49 : i

019, the ;
landfill effected due to dumping of Consiruction waste materi unauthorized constructions and
1

n the flood i Wer i
remove and the river bed is ine of the river is o be

to be restored to jis original position,

And whereas the Designated Officer has submilted the report with respect to unauthorized

construction in he river bed and dumping of construclion waste material therein for landfil purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulaled by the Irrigation Department and as stated in the
appendix below.

And whereas by effecting unauthorized / without permission construction of building within the
flood line of the river as slipulated by the Irrigation Department and as slated in the appendix below

and obstructing the natural flow of water in the river bed , you have violaled the provisions of the

Water Pallution laws and Environmental laws.

Hence you are hereby informed vide this notice to remove the unauthorized construction /

cost within seven days of receipt of this notice and restore the land

development at your own
and fill effected Dy

adjoining the river bed to its original position by levelling it after removal of the |
te material and other things.

t comply the aforesald orders, police action will be initiate

ra Regional and Town Planning Act 1966 and similar

dumping the construction was
Please note that if you do no

against you under section 52 of the Maharasht
towards demalition of the unautho

rsection53{58} ;
ply the instructions in the notice, you will be liable for pe

rized construction will be recovered from y
the expenses incurred

as arrears of land revenue unde

Please note that if you fail to com
ction 397 of the Mahara

shtra Municipal Corporations Act 1948,

action as provided in se

Rajan Lakhe ,
Goverament Autherized Language Experl. Notificatian of

i i e i AT ], e e
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o A
p— Construstion | Develogemeng

Kasberwrch
u.ucmwmfﬂwﬁw B
wl'lﬂfmlm" 12 V172 and olhar

220)
227)
228)

ofmemtmctinns-dﬂx 15 = 600.00 Sqy, .
Aopr,

£ stimated dimensions :
uthorized construction -

goundaries of the una
To the Easl - River
To the South — Open Space
To the Wesl — Road

To the North — Tak shed

Appendix B

Construction and other waste dumped into the river / nullah bed / water Current o g

fill in illegal manner
223) Name of the Village -
224) Location -
225) Survey no / City Survey no/ Gatno. = !
Original estimated depth of the land in the river bed -

226)
Estimated height of the land fill effected by dumped construction Wase

227)
and other material in the river bed — Nil
228) Estimated quantum of the land fill effected by dumped construction Waste

and other material in the river bed - Nil
River side Qut of river basin 40X1X0.4 = 16.00 Gum Approx.

Place — Pimpri
Date - c::})'a“" .

L/ —
Designated Officer and Executive Enginegf

* B “ward office

Building Permission and Unauthorized

Construction Control Department t
Pimpri Chinchwad Municipal Corporafion,
Pimpri 18 | 3

|
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And whereas the Designated Officer has submitted the report with respect to unauthorized
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construction in the river bed and dumping of constructi
ion waste material therein for
landfill purposes ,

whereas u hav i rm
Al'ld Yo e effected unauthorized / without pe ission construction of building

sithin the flood line of the river as stipulated by the Imrigation Department and as stated in th
in =]
And whereas by effecting unauthorized / without

flood line of the river as stipulated by the Irrigation Department and as stated in the app
ructing the natural flow of water in the river bed , you have viclated the provisions of

d is hindering and obstructing the natural flow of water in the river bed

permission construction of building within the
endix below

the
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Water Pollution [aw

Hence you are hereby |
your own cost within sev
ts original position by levelling it

5 and Environmental laws.
nformed vide this nofice to remove 1
receipt of this notic

after removal of the land

he unauthorized construction [

e and restore the land

en days of
fill effected by

development at
adjoining the river bed to i

dumping the construction waste material and other things.
ce action wil be initiated

ou do not comply the Sforesald orders, poli
harashtra Regional and Town planning Act
unauiharized construction will be recovere
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Please note that if ¥
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Appondix A
un.uwund Um‘"lﬂm / Dlﬂﬂm‘-n.m
1ago ~ Katewod!
Nama of 0o V0% = * o ruction / Development - Rafwadang

229)
nauthorized
ocation of U wm,«gatnn.-mmrzmm

230) L
231) Survey ™ 1y BuFY

ion ~ Shed

F Type of Conslruct

: :'33;: Estimated dimensions of the consiructions = 20 X 15 = 300.00 o %m
234) Boundaries of the unauthorized consltruction - :

To the East - River
To the South ~ Kumbhar Shed

To the West - Road
To the North - Ghodake shed*

Appendix B
Construction and other waste dumped into the river / nullah bed / water current apng ong

fill in illegal manner
229) Name of the Village -

230) Location -

231) Survey no [ City Survey no /Gatno.- i
232) Original estimated depth of the land in the river bed —

233) Estimated height of the land fill effected by dumped construction Waste

and other material in the river bed — Nil

234) Estimated quantum of the land fill effected by dumped construction Wasfe

and other material in the river bed — Nil
River side Out of river basin 20X1X0.4 = 8.00 Cum Approx.

Place — Pimpri
Date - #3/o% %*°

Sé/ —
Designated Officer and Executive Engineer
“ B “ ward office

Building Permission and Unauthorized
Construction Control Department
Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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erial in the

amove and the river bed is to be restored to its e flood line of the river is to be
osition.

And whereas the Designated Officer has submitt
3 v . m' Ed lhe i
construction in the river bed and dumping of construct] report with respect to unauthorized
o e . ion waste materi i
it . e S G s i o s n;l therein for landfill purposes |
er in the river bed
as ;
And whereas you have effected unauthorized / without permission construction of building
. i i i I
yithin the fiood line of the river as stipulated by the Imigation Departmen.t and tated in {
as ¢
Eppe"dix o n the
And whereas by effecting unauthorized / without permission construction of building within the
fiood fing of the rver as stipulated by the Irrigation Department and as stated in the appendix below
and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Waler Pollution laws and Environmental laws.

Hence you are hereby informed vide this nolice to remove the unauthorized construction /

days of receipt of this notice and restore the land

your own cost within seven
jand fill effected by

io its original position by |

development at
adjcining the river bed evelling it after removal of the

ction waste material and other things.

if you do not comply the aforesaid oF
| and Town Planning Act 1966 and similarly

from you

dumping the consiru
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_ Please note that
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demuolition of the unauthoriz

secﬁon&S{BB}.
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as arrears of land revenue under
p far pene
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action as provided In section 397 of t | Corporations At L

Rajan Lakhe .
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Appendix A
Unauthorized Construction / Da“'“bh’lem

jewadi
construction / Development — Rajwa denaga

0. —121/1/2 and other

f the Village — Ka
f Unauthun’zed :
jty Survey no / Gatn
ction — Shed
of the constructions — 40 X 15 = 600.00

Sqm. Approx,

thorized construction -

25) Name O
26) Location o
27) Survey no /G
28) Type of Constru
29) gstimated dimensions
! 30) Boundaries of the unau
| To the East— River
To the South — Ramchandani shed
To the West — Road
To the North — Ghodake shed

Appendix B

Construction and other waste dumped into the river / nullah bed / water currepy
ang la

fill in illegal manner
25) Name of the Village - Kalewadi
26) Location - Rajwadenagar
27) Survey no / City Survey no | Gat n
28) Original estimated depth of the land in the river bed -
29) Estimated height of the land fill effected by dumped construction waste anq oty

o.-121/1/2 and other
8
1

material in the river bed —
30) Estimated quantum of the land fill effected by dumped construction wagtg
and

other material in the river bed — 40X1X0.4 = 16.00 Cum Approx.

Place — Pimpri
Date - \|o~{ ™"
s/ —
Designated Officer and Executive Engineer
“ B " ward office

Building Permission and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corporation,
Pimpri 18

Scanned with CamScanner



Pimpri Chinchwad Municipal Corporation Pimpri Puna 18
Execulive Enginoer and Designated Officer

Bullding Permission and Unauthorizod Constructions Control
Depariment

Outward no - B P / Case no /os/ 2013

Annaxura = ﬁ.ﬂt 19ﬁ3
Nolice under section 53 ( 1) ( A ) of the Maharashira Regional Town Plann!

To,
Owner ~ MR KOKANE VASANT SHRIRAM/ MR.SHRIRAM BABURAV KOKANE .

Occupler / Developer -

Address -5.NO.125/2, KALEWADI RAHATANI,PIMPRI PUNE 17. i
o
Whereas the undersigned is authorized to take action under section 53 (1 A

Maharashtra Regional and Town Planning Act 1966 .. issi

And whereas it has come to my notice that you have effected unauthorized / withou! ——“
Construction / development as per detalls below. Hence 1t is hereby directed to shift / remove the sa!!d
temporary construction within 24 hours of the receipt of this notice. Similarly It is also directed to forthwith
stop the unauthorized utilization of the said consruction / land with immediate effect.

- If you do not remove the said unauthorized construstion / development in t
then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and
expenses . The expenditure incurred for the said removal will be recovered from you.

The detailed description of the said unauthorized construction are as follows -

1.Village - RAHATANI

2.Location ~8.NO.125/2,NEAR PAWNA RIVER.

3.Survey number / City Survey No / Gat no .-S.NO.125/2
4. Estimated area /VOLUME - Estimated dimensions —

75 cubic meters

Date - 10/ L/ 2014

erms of this natice,

O6meters . x 05 meters . x 2.5 meters=

Boundaries -

To the east - PAWANA RIVER
To the West - NEW D.P. ROAD
To the south - ME.MATANI'S PROPERTY

To the North - WELL

Date -#/12/ 2019
Place : Pimpri

s
Designated Officer and Executive Engineer, ( G Zonal Office )
Building Permission and Unauthorized Constructions Control Department
Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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Pimprl Puno 411018,
Buliding Permission and Unauthorized 51 2

Conslruction Contrel Departmeni
NOBP /\WN6 7 /207 /2010
Dated: 12/ 0 2020

Nolice under section 53 of tha Maharashira Regional and Town Planning Acl 1966 and sections 280,

261, 267 and 478 of the Maharashira Munlcipal tions Act 1949

To,

The Owner / Occupier/ Devaloper : Mr.NANEKAR SADASHIV AND OTHER
Address : S.NO.122, 5.NO.123 ,Kalewadi Rahatani Rahatan], PUNE -17,

Whereas the Municipal Corporation Commissioner vide his orders no Enoch / 3 fO M/ 100/
1212 dated 16™ of June 2012 has authorized the undersigned to implement the powers and comply
the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashtra
Regicnal and Town Planning Act 19686,

And whereas a petition has been submitted to the National Green Tribunal with respect lo
unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26" of September 2019 in Original Application number 49 / 2018 , the unauthorized constructions and
landfill effected due to dumping of construction waste material in the flood line of the river is to be
remove and the river bed is to be restored fo its original position.

And whereas the Designated Officer has submitted the report with respect to unauthorized
construction in the river bed and dumping of construction waste material therein for landfill purposes ,
which has and is hindering and obstructing the natural flow of water in the river bed.

And whereas you have effected unauthorized / without permission construction of building
within the flood line of the river as stipulated by the Irrigation Department and as stated in the

| appendix below.

And whereas by effecting unautharized / without permission construction of building within the

| flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below
i and obstructing the natural flow of water in the river bed , you have violated the provisions of the
| Water Pollution laws and Environmental laws,
Hence you are hereby informed vide this notice to remove the unauthorized construction /
development at your own cost within seven days of receipt of this notice and restore the land
| adjoining the river bed to its original position by levelling it after removal of the land fill effected by
| dumping the construction waste material and other things,
| Please note that if you do not comply the aforesaid orders, police action will be initiated
iagainst you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly
ithe expenses incurred towards demolition of the unauthorized construction will be recovered from you

as arrears of land revenue under section 53 (6B ) .

Please note that if you fail to comply the instructions in the notice, you will be liable for penal

fion as provided in section 397 of the Maharashtra Municipal Corporations Act 1949,
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Appendix A
Unauthorized Construction / DEVE|Upmgnt

1) Name of the Village -
2) Location of Unauthorized Construction / Development -

3) Survey no / City Survey no / Gat no. —

4) Type of Construction -
5) Estimated dimensions of the constructions — Debris Approx, =
6) Boundaries of the unauthorized construction -

To the East — Pawana River

To the South - New DP Road

To the West —SELF PROPERTY

To the North -SELF PROPERTY '5

?
|

Appendix B
Construction and other waste dumped into the river / nullah bed / water current and|
fill in illegal manner

1) Name of the Village - Rahatani
2) Location - S.NO. 122,123 ,Debris on bank of Pawana River
3) Survey no / City Survey no/ Gatno . - S.no.122,123
4) Original estimated depth of the land on the river bank -
5) Estimated height of the land fill effected by dumped construction waste and ui
material in the river bed — Approx.3 M
7) Estimated quantum of the land fill effected by dumped construction waste and oth
material in the river bed — 7mx04mx 3m=84 cum(approx.)

Place - Pimpri

Date - |l2.,f’99_jw}3?
3_01

Designated Officer and Executive Engineer

* G "ward office

Building Permissicn and Unauthorized
Construction Control Department

Pimpri Chinchwad Municipal Corporation,
Pimpri 18 :

|
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Pimprl Chinctrwad Municipal Corporation ; 514

Pimprl Pune 411018,
Building Permission and Unauthorized

Construction Conirel Department
NOB P 1\, 1R [ 208( 2000

Dated : |2/ pef 2020

Notice under section 53 of the Maharashirs Reglonal and Town Planning Act 1968 and sactions 280,
261, 207 and 478 of the Maharashira Mu i ations Act 1940

To
pi |
The Owner / Occupler/ Devaloper : Mr. VIJAY CHAVAN ( TRACTOR NO. KA32T32480)

Addrass : Near Chaphekar bridge ,Chinchwad ,Pimpri ,Puna 17,
Address Where Debrie dumped: 8.NO.122, 5.N0.123 ,Kalewadi Rahatani,Rahatani,PUNE -17.

Whereas the Municipal Corporation Commissioner vide his orders no Enoch /3/O M/ 100 /
1212 daled 16% of June 2012 has authorized the undersigned to implement the powers and comply

the duties of the Designated Officer under section 53 and adjoining section 152 of the Maharashtra

Regional and Town Planning Act 1866.
And whereas a petition has been submitted to the National Green Tribunal with respect fo

unauthorized construction in the river bed and dumping of construction waste material therein for
landfill purposes and in terms of the National Green Tribunal , Western Bench, Pune Orders dated
26" of September 2019 in Original Application number 49 / 2019 , the unauthorized constructions and
landfill effected due fo dumping of construction waste material in the flood line of the river is to be

remove and the river bed is to be restored fo its original position.
And whereas the Designated Officer has submitted the report with respect to unauthorized

construction in the river bed and dumping of construction waste material therein for landfill purposes ,

which has and is hindering and obstructing the natural flow of water in the river bed.
And whereas you have effected unauthorized / without permission construction of building

within the flood line of the river as slipulated by the Irrigation Department and as stated in the

appendix below.
And whereas by effecting unauthorized / without permission construction of building within the

flood line of the river as stipulated by the Irrigation Department and as stated in the appendix below

and obstructing the natural flow of water in the river bed , you have violated the provisions of the

Water Pollution laws and Environmental laws.
Hence you are hereby informed vide this notice to remove the unautherized construction /

development at your own cost within seven days of receipt of this notice and restore the land

adjoining the river bed to its original position by levelling it after remaval of the land fill effected by

dumping the construction waste material and other things.
Please note that if you do not comply the aforesaid orders, police action will be initiated

against you under section 52 of the Maharashtra Regional and Town Planning Act 1966 and similarly

the expenses incurred towards demolition of the unauthorized construction will be recovered from you

as arrears of land revenue under section 53 (6B ).

~ Rajan Lakhe | i'
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Appendix A
Unauthorized Construction / Developmeng

1) Name of the Village -
2) Location of Unauthorized Construction / Development —
3) Survey no / City Survey no / Gat no. -

4) Type of Construction -
5) Estimated dimensions of the constructions — Debris Approx. =

6) Boundaries of the unauthorized construction -
To the East — Pawana River | :
To the South — New DP Road t
To the West -Mr.Nanekar Plot !
To the North — Mr.Nanekar Plot

Appendix B
Construction and other waste dumped into the river / nullah bed / water current and fa,
fill in illegal manner ﬂ
1) Name of the Village - Rahatani
2) Location - S.NO. 122,123 ,Debris on bank of Pawana River
3) Survey no / City Survey no/ Gatno . -5.n0.122,123

4) Original estimated depth of the land on the river bank —

9) Estimated height of the land fill effected by dum ped construction waste and Gﬂ'p
material in the river bed — Approx. 1.5 M

7) Estimated quantum of the land fill effected by dumped construction waste and r::th&
material in the river bed — 4mx03mx 1.5m=18 cum(approx.)

Place - Pimpri
Date - 12/02 /5520
sl
Designated Officer and Executive Engineer
" G " ward office

Building Permission and Unauthorized

Construction Control Department

Pimpri Chinchwad Municipal Corporation,
Pimpri 18
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18

Executive Englneer and Designated Officer

Building Permission and Unauthorized Constructions Control Department
Outward no - B P / pimple gurav / 57/135/2017 Date - 01/09/2017

Annexure — 6
Notice under section 55 of the Maharashira Regional Town Planning Act 1968

To,

Owner\ Occupier / Developer - Mr. Raju Pujari

Address- Agrasen Nagar, Pimple Gurav. Pune

Whereas the undersigned is authorized to take aclion under section 55 of the Maharashtra Regional and Town
Planning Act 196§ .,

d it wharens i Has come bo my notice that you have effected unauthorized / without permission construction
evelopment as per details below, Hence it is hereby directed to shift / remove the said temporary construction withit

days of the receipt of this notice. Similarly i is aiso directed to forthwith stop the unauthorized uiization of the s3I
construction / land with immediate effect.

- If you do not remove the said unauthorized construction / development in terms of this notice, then we sh
remove the same in exercise of the powers granted to us, at your risk responsibility and expenses . The expenditu
incurred for the said removal will be recovered from you,

The detailed description of the sald unauthorized construction are as follows -
1.Village - Pimple Gurav

2.Location - Agrasen Nagar

3.8urvey number / Gity Survey No [ Gat no —

4. Estimated area - (2 tin shed) 3000 sq. feet aprox Dimensions of construction - 1) 50" X 50" 2) 256" X 20°
Boundaries -

To the east - Empty Space

To the West - Empty Space

Tothe south - Road

To the North - River

Date - 01/ 08 (2017

Place : Pimpri

Designated Officer and Executive Engineer, ( D Zonal Office )
Building Permission and Unauthorized Constructions Control Departmi

Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer
Bullding Permission and Unauthorized Constructions

Control Department
Outward no - BP/pimple gurav/57/130/2017 Date - 24/087/2017

Notice
To,

Owner /Occupier / Developer - Mr. Sopan Jambhuklkar

Address - Morya Park no.4 , Pimple Gurav , Pune
You are hereby notified vide section 478 / 1 and 433 ( ©) of the Maharashtra Municipal g )
is noticed that you have effected unauthorized construction without seeking building permission from the Pimpri
Chinchwad Municipal Corporation . The details of the said unauthorized construction are as follows -

s Act that it

Village - Pimple Gurav

Location — Morya Park no.4

Survey number / City Survey No / Gat no —

Dimensions of construction - Estimated 20.00 feet x 60.00 feet x1 floors = 1200.00square meters
Type of Construction - Brick work and Tins

Status of construction - foundation work in progress (when notice issue)

Boundaries -

To the east - Empty Plot (River side)

To the West - Self-property

To the south - Empty Plot

To the North - Internal Road
The construction effected by you is unauthorized . You should remove the aforesaid construction

within a period of 02 (Two) days of receipt of this notice. If you do not make arrangements for removal of the
said unauthorized constructions effected and existing at the said location, as the case may be, we shall remove

the same and the expenditure incurred for the said removal will be recovered from you . No explanation / letter

from you will be entertained in the matter.
Please note that we are authorized as designated officer with respect to unauthorized / without

permission constructions vide Honorable Municipal Commissioner order number Ench /3 /0 M /100 /2012
dated 16™ June 2012 under section 261, 264 and 478 of the Maharashtra Municipal Corporations Act .

Designated Officer and Executive Engineer, (  Zonal Office)
Building Permission and Unauthorized Constructions Control Department
Pimpri Chinchwad Municipal Corporation Pimpri Pune 411018
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18

Executive Engineer and Designated Officer
Building Permission and Unauthorized Constructions Control Department

Qutward no - B P / pimple gurav / 57/136/2017 Date - 01/09/2017

Annexure — 6
-N—qt'—r':—-a—"i'_‘gﬂ_ﬂ_ilﬂ_tl_bﬂ 55 of the Maharashtra Regional Town Planning Act 1966

To,
Owner i
\ Oceupier / Developer - . Reality Car Care/ S. Bansode
Address- Agrasen Nagar, Pimple Gurav. Pune
Whereas the undersigned is authorized 1o take action under section 55 of the Maharashtra Regional an
Planning Act 1966 ..
And whereas it has come to my notice that you have effected unauthorized / without permission construction.
development as per details below. Hence it is hereby directed to shift / remove the said temporary construction withir
iy 0t i receipt:of this notice. Similarly it is also directed to forthwith stop the unauthorized utilization of the sait

construction / land with immediate effect.
- If you do not remove the said unauthorized construction / development n terms of this notice, then we sha

remove the same in exercise of the powers granted to us, at your risk respongibility and expenses . The expenditun

d Town

e

incurred for the said removal will be recovered from you,
The detailed description of the said unauthorized construction are as follows

1.Village - Pimple Guray -

2 Location — Agrasen Nagar

3.Survey number / City Survey No / Gat no .-

4. Estimated area - (tin shed) 300 sq. feet aprox Dimensions of construction— 1) 20' X 15’

Boundaries -

To the east - Shiv Lok Apartment

To the West - Empty Space

To the south - Rasta

To the North - River

Date - 01/09 /2017

Place : Pimpri
Designated Officer and Executive Engineer, ( D Zonal Office )

Building Permission and Unauthorized Constructions Control Department

Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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Executive Engineer and Designated Officer
Building Permission and Unauthorized Constructions Control Department
Qutward no - B P / pimple gurav / 57/1 44/2017 Date —11/08/2017

Annexure — 6
Notice under section 55 of the Maharashtra Regional Town Planning Act 1966

To,

Owner\ Occupier / Developer - Mr, Rashid Bhai Sheikh
Address- Agrasen Nagar, Pimple Gurav. Pune

Whereas the undersigned is authorized to take action under section 55 of the Maharashira Regional and Town
Planning Act 1966 ..

And whereas it has come to my notice that you have effected unauthorized / without permission construction !
development as per details below. Hence it is hereby directed to shift / remove the said temporry construction within

days of the receipt of this notice. Similarly it is also directed to forthwith stop the unauthorized utiization et
construction / land with immediate effect.

. If you do not remove the said unauthorized construction / development in terms of this notice, then W& e
remove the same in exercise of the powers granted to us, at your risk responsibility and expenses - The expandiure
incurred for the said removal will be recovered from you.

The detailed description of the said unauthorized construction are as follows  : -
1.Village - Pimple Gurav

2 Location — Agrasen Nagar

3,Survey number / City Survey No/ Gat no —

4. Estimated area - (tin shed) 3200 sq. feet aprox Dirmensions of construction = 1) BO' X 40°
Boundaries -

To the east - River

To the West - Empty Space

To the south - Empty Space

To the North - River

Date - 11/ 09 /2017

Place ; Pimpri

Designated Officer and Executive Engineer, ( D Zonal Office )
Building Permission and Unauthorized Constructions Control Department
Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18

Executive Engineer and Designated Officer
Building Permission and Unauthorized Constructions Control Department
Outward no - B P / pimple gurav / 57/134/2017 Date - 01/09/2017

Notice under g Annexure - 6
Sction 55 of the Maharashtra Regional Town Planning Act 1966

To,

Owner \ Occupier / p
a2y .
®loper - Mr. Hussain Bhaif Mr. Salim Bhai/Mr. Shabuddin Kadari

Address- Agrasen N e
aga :
9ar,0pp. Laxm;i Nagar Lane No.5, Pimple Gurav. Pun

Whereas the unders;
Brsigned j ; ;
Planning Act 1966 _, = authorized to take action under section 55 of the Maharashtra Regional and Town

And whereas it hag
development as per detajjs :::'"E o my notice that you have effected unauthorized / without permission construction |
P b S OW. Hence it s hereby directed to shift/ remove the said temporary construction within
'ce. Similarly it s also directed to forthwith stop the unauthorized uliization of the sald

construction [ land with immediate effect
then we shall

. If you do not rem,
ove i .
the said unauthorized construction / development in terms of this notice,
. The expenditure

move the same j ;
The detailed description of the sajq unauthcﬁzedr::"::stuction are as follows -
1.Village - Pimple Guray - .
2.Location — Agrasen Nagar opp. Laxmi Nagar Lane No.5
3.Survey number / City Survey No / Gat no
4 Estimated area - (tin shed) 2800 sq. feet aprox Dimensions of construction - 1) 140" X 20
Boundaries -
To the east - Empty plot
To the West - Empty plot
To the south - Road
To the North - River
Date - 01/09 /2017

Place : Pimpri

Designated Officer and Executive Engineer, ( D Zonal Office )
Building Permission and Unauthorized Constructions Control Departme
Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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Pimprl Chinchwad Municipal Corporalion pimpri Pune 18
Executive Engineer and Designated Officer
ructlons Control Department

Bullding Permisslon and Unauthorized Const
Outward no - B P / pimple gurav / 57/11 5/2017 Date —28/08/2017

/ N Annexure — B
f To Motics under section 55 of the Maharashtra Regional Town Planning Act 1966

:;ner \ Occupier / Developer - Mr. Amit Jagtep
ress- Agra
Wh grasen Nagar,opp. Laxmi Nagar , Pimple Gurav. Pune
ereas the undersigned | : :onal and Town
i S autho i ion 55 of the Maharashtra Regional a
Planning Act 1966 .. rized to take action under section
And i : - a o 1

devel whereas it has come to my notice that you have effected unauthorized / without permission construction /

ev G m ] .
d f,:m as per details below. Hence it is hereby directed to shift / remove the said temporary construction within
8 o =] i % : .
" receipt of this notice. Similarly it is also directed fo forthwith stop the unauthorized utilization of the said

T construction / land with immediate effect
- If you do not remove the said unauthorized construction / development in terms of this notice, then we shall
remove the same in exercise of the powers granted to us, at your risk responsibility and expenses . The expenditure
incurred for the said removal will be recovered from you.
The detailed description of the said unauthorized construction are as follows  : -
1.Village - Pimple Gurav -

2.Location — Agrasen Nagar opp. Laxmi Nagar

3.5urvey number / City Survey No / Gat no -

4. Estimated area - (tin shed) 1800 sq. feet aprox Dimensions of construction — 1) 120' X 15

Boundaries -
To the east - Empty plot
To the West - Empty plot
To the south - Road
To the North - River
Date - 29/ 08 /2017

Place : Pimpri
Designated Officer and Executive Engineer, ( D Zonal Office )
Building Permission and Unauthorized Constructions Control Departmer
Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Executive Engineer and Designated Officer
Building Permission and Unauthorized Constructions Control Department

Outward no - B P / pimple gurav / 57/146/2017 Date —29/08/2017

. Annexure — 6
Notice und SUBRII
.__________er_g___'___ 3 :
eclion 55 uf.the Maharashtra Regional Town Planning Act 1966

To,

Owner\ Occupier / Develg
Address- A oy
i grasen Nagar, Pimple Gurav. Pune
ereas the unders; L
n
e et gned Is authorized to take action under section 55 of the Maharashtra Regional and Town
And whereas it i
as i
e come to my notice that you have effected unauthorized { without permission construction /
g .
pm ihil s below. Hence it is hereby directed to shift / remove the said temporary construction within
s o s notice. Similarly it is also directed to forthwith stop the unauthorized utilization of the said
struction / land with immediate effect
. If you do d
remove the sa _“m remove the said unauthorized construction / development
me i
in exercise of the powers granted to us, at your risk responsibility and expens

in terms of this notice, then we shall
gs . The expenditure

incurred for the said removal will be recovered from yau
Th - L] e - ‘
e detailed description of the said unauthorized construction are as follows

1.Village - Pimple Gurav -
2 Location — Agrasen Nagar
3.Survey number / City Survey No / Gat no -

4. Estimated area - (tin shed) 7800 sq. feet aprox Dimensions of construction - 1) 130" X 60°

Boundaries -
To the east - Shiv Lok Apartment

To the West - Empty plot
To the south - Road
To the North - River
Date - 29/ 09 /2017

Place : Pimpri
( D Zonal Office )

nated Officer and Executive Engineer,
Departmen

d Unauthorized Constructions Control
nicipal Corporation Pimpri Pune 18

Desig

Building Permission an
Pimpri Chinchwad Mu
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Pimpri Chinchwad Munlicipal Corporation Pimpri Pune 18

Executive Engineer and Designated Officer
Building Permission and Unauthorized Constructions Control Department
Outward no - B P /kavi /ward-29/Pimple Gurav/12/2018 Dt~ 17/01/2018

Annexure — 6

Notic
Notice under section 53 of the Maharashtra Regional Town Planning Act 1966

To,
Owner / Occupi
pier / Developer - Mr, Rajendra Jagtap / Occupier- Ayyub Shaikh (Citi Motors)

Address- Shrushti Chowk, Pimple Gurav ,Pune
Whereas the undersi '
"Signed is authori i the Maharashtra Re
Town Planning Act 1966 _ orized to take action under section 53 _ of the
And whereas i
Gevelopment as dlt hf'-ls come to my notice that you have effected unauthorized
S ther etails below. Hence it is hereby directed to shift / remove the said temporary con
of the i . . _ ;
receipt of this notice, Similarly it is also directed to forthwith stop the unauthorized util

gional and

| without permission construction /
struction within
ization of the

said construction / land with immediate effect
. Ifyou d - :
D you do not remove the said unauthorized construction / development in ter
ove Ine s H .
ame in exercise of the powers granted to us, at your risk responsibility and expenses . The expend

ms of this notice, then we shall
iture

incurred for the said removal will be recovered from you
Th i ipti [ I
e detailed description of the said unauthorized / irregular construction / development are

1.Village - Pimple Gurav
2.Location — Shrushti Chwaok

3.3Survey number / City Survey No / Gat no .— Sr. Na.79

4. Estimated area - 240 sq.mtr Estimated dimensions — 04.00 meters x 25.00 meters . = 100.00 sq meters

Boundaries -

To the east - River
To the West - Hot Chips
To the south - Empty Plot
To the North - Road
Date - 17/01/ 2018
Place : Pimpri
Designated Officer and Executive Engineer, ( C Zonal Office )

Building Permission and Unauthorized Constructions Control Departmer
Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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Pimprl Chinchwad Municipal Corporation
Pimpri Pune 18
| Execﬁtwe Engineer and D
. **Building Permitsion and Unauthorized
" Constructions Control Department
Outward no— B P/ Kavi /Pra 29!PG{M /2018

Date— 17 /01/2018

asignétad Officer

. 5 1 _l- :" -.
Annexure - 6 SR G A 3

NO&DE under section 53 (1) (A) of the Maharashtra Regional Town Flannlng M 195‘5 - _'-'?-" ol

To,

‘?“Q’"?." = Shri. Jagtap

Gc'wpieri’ Developer.-- Shri. Amarsingh Adiyal
Address —Anant Nagar Pi ([nple Guray

Wharea:s ‘the undersugned is au!hunzed tg take aclbon under~section 53 ( 1 A). afine
Maharashtra Regional and Tm-.rn F'I&nnrng Act 1966 ..

" And whereas it has come to my notice that you have effected unauthorized / without permission
. construction |/ development as per details below. Hence il is hereby directed to shift / remove the said
temporary construction within 24 hours of the recsipt of this notice. Similarly it is also directed 10 foﬂhwnth
" stop the unauthorized utilization of the said construction / land with immediate effect.

- If you do not remove the said unauthorized construction / development in terms of thls ﬂO'f'fGB

. -{ then we shall remove the same in exercise of the powers granied to us, at your risk feSPD"'SlbﬂﬂY and

expenses The expenditure incurred for the said removal will be recovered from you.
The detailed description of the said unauthorized construction are as follows  : -

1+\‘-‘iliage - Pimple Gurav
2 Location - Anant Nagar .y

I3 Survey number / City Suwey No/ Gat no 75 iy °

4. Estimated area - 200.00 Sq.Meter

Estimated dimensions ~20.00 metefs x 10.00 meters =200.00 Sq meters
Boundaries -

To the east - Property Of Shri. Jagtap

| To the West - Road

To the south - Empty Space
| Tothe North - Darvesh Shop

Date — 17/01/2018

' :- Flaoe:P‘ir:n]jleGUI'rav 5B e g : - _—
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| construction / development as per details below. Hence it is hereby directed to shift [ re

18
Pimpri Ghlnnhwal:l Munlcipal Cmpnmuun leprt Purléll ik
Executive Engineer and Designated Dﬁ'.c.ar Ay i : L
Euildlng Permission and Unauthorized Cona’ifunﬂcns Gontra1 & -i

Dapartrnent
Outward no — B P | kayi/Pra.29 [PG/ uzmma ;

Date -17 /01/2018

A ' 'r_ Annexure -8. . g .
Notice under section 53 (‘1) A ) of the Maherashira Reglonal Town Planning Act 1966
To &

Owner — Shri. Kaluram Bhtkuba Jagtap

Occupier / Developer ~P-.arah| Supplier '

Address ~Anant Nagar,Pimple Gurav o = L,
Wheraas the undersigned is authorized tu take action under section M.L o ‘th& !

Mahara'shtra Regional and Town Planning Act 1966 ..

And whereas it has come to my notice that you have effected unauthurized / wlthcut pemis
move the sau'.'.

o directed to forthwith

sl-::-n'

temporary construction within 24 hours of the receipt of this notice. Similarly it is als

| stop the unauthorized utilization the said construction / land with immediate effect.

. If you do not remove the said inauthorized construction / deVelopment in “terms of this notice,

then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and

expenses . The expenditure incurred for the said removal will be recovered from you.
The detailed description of the said unauthorized construction are as follows -

1.Village - Pimple Gurav
- 2.Location — Anant Nagar 5 ; D 2 H
- 3.Survey number / City Survey No/Gatno .76 | ks oty
| 4. Estimated area - 60.00 E‘;q+ Feet

Estimated dimensions —10.00 meters x 6.00 meters = 60.00 Sq meters

Boundaries -

| Tothe east - River &, _
Tothe West - ‘Road = "+ = = O i

T6 the south - Tulsi Furniture
To the North - Empty Space

Date - 17 /01 /2018

Place : Pimple Gurav ; _ 3
W |
8. §
E i : Designated Officer and Executive Engineer { ;D' Zonal Office
5 puildina Parmission and Unauthorized Constructions Control Departy
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Pimprl Chinchwad Municipal Gnrpul'lﬂﬂ!'i FWP;E‘ it Bt
Execullve Engineer and Designated Dﬁtﬁar BhH it S
Bullding Permission and Unauthorized Gunt € :

Control Department

Outward no-B P/ Kavl [Pra 20/PG/08 | 2018
ql TDHLE-W.’!IJHZU‘IB -
: .-I' ..i [ l, . | "
te Anngxure - 8

| Notice under section 53 (1) ( A ) of the Maharashtra Reglonal Town Planning Act 1966

 To,
Owner - Shri. Rajendra Jagtap

Occupier / Developer ~Chandu Jadhav (Om Sai Hotel) -, o gl
Addresa-%hrushtl Square,Pimple Gurav - Foy L

sal 8
Whﬁm“ the undersigned is authorized to take action under section 53 1) ((A) ofthe

3 Maharashtra Regionm and Town Planning Act 1966 ..

ion

IAnd whereas it has come to my notice that you have effected unauthorized / without permiss
ald

construction / development s per details below. Hence it Is hereby directed to shift / remove the s
temporary, construction within 24;hours of the receipt of this notice. Similarly it is also directed to fortowith

shop iha unauthorized utilizatioh nf the said constructinn { land w|th immediate effect...
development in terms of this notice,

at your risk responsibility and

1| . If you do,not remove  the said unaulhunzad construction /
| . then we shall remove the same in exercise of the powers granted to us,
" expenses . The expenditure incurred for the said removal will be recovered from you.
| The detailed description of the said unauthorized construction are as follows :-

I 1.Village - Pimple Gurav

. |2, anatmn - Shrushti Square

" 3.Survey number / City Sur}r&y No /Gatno .—T8
4. Estimatéd area - 81.00 Sq. meters .
Esiima"ied diméns‘mns_-ﬁ.nq meters x 9.00 meters = 81.00 Sq meters
Boundarles - .

To the east. -Mahaiaxshml Hardware. g

' To the West - Road e
To the south -Hans Furniture

' Tothe North -Road .

| - '
| pate -17/01/2018 2 4 A
. i Place : Pimple Gurav | . g | FA e N

P

' X8 L Desngnated Ofﬁcer and Executwe Engme.er{ :D" Zonal Ofﬁce]
d“Unauthnnzed Construcﬂons Control Department

L it Piememe Dona 18

I - Bundlng F’emﬂssmn an

Scanned with CamScanner



Fimprl Pune 18

Ei e R R
Executive Englnaar and Dasignatald Offlcer

. \Building Permission and Unauthorized
4 Gonstructions Cofitrol Department
Outward no B P | Kavi /Pra 20/PG/07 / 2018
Date —17 / 01/ 2018

%&\m—mﬁ b a : Ml et T
i L of the Maharashtra Regional Town Planning Act 1966 | 1%
1% DWT‘-ET—Shﬂ Tana Dﬂﬂgr& . b o [ll ..

1 ! i g g B i

——

{]c.cqplet‘ ! Developer -Delhi Darbar Caters

Address ~Anant Nagar,Pimple Gurav

Syess

Whereas th l
! ; Unders}gnﬁd is ﬂuthnnzed to, take ad!cm under. section 53 1 A) of the
| Maharashtra Regtﬂnai and T‘-‘!’-'ﬂlphnning Act1 BEE i ; -
' And wh S b -
i ereas it has cm'na ‘to my notice that you have eﬁmeu un,authomed Iwnhout permission
c u
¥ on / development as per details below, Hence it is hereby directed to shift | remove the said
| emporary construction within 24 hours of the receipt of this notice. Similarly it is also directed {0 fcrrthwlth
; stop the unauthorized utilization of the said construction / land with immediate effect.
! - If you do not remove the said unauthorized construction / development in terms of this notice,
|

then we shall remove the same in exercise of the powers granted fo Us, at your risk resp““""thm" am‘.!

14 ..I.._-.. 1=
L 1 Timat, it

R
w T

'1: .| expenses . The E}ﬂpendlture incurred for the said removal will be recovered from you.
| The detatled description of the said unauthorized construction are as follows ==

s o

TR

ﬂ “" _

't an!ags - Pimple Gurav

l 2.Location - Anant Nagar
| 3.Survey number /. City Survey Np ! Gat no 78

| 4 Estimated area - 120.00 Sq Meter ' Yo gk

' | Estimated dimensions —20.00 meters x 06.00 melers =120.00 Sq meters

Boundanes -
To the east - River
. | Tothe West - Road : . 1
: | To the south - Amar Punjab Hotel 2
'I 1 To the North - Saad Ba‘rv.er’sT '

|4 | | Date-t7 /01 /2018

i} | Place : Pimple Gurav
Py e B 4
| . .

utive Engineer (D' Zonal Office ) .

, Designated Officer and Exec
Permission and Unauthorized Constructions Controf Department
jon Pimpri Pune 18

Building
Pimpri Chinchwad Municipal Corporati

Scanned with CamScanner
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\ Pimpri Gnlnchwad MunlchaI Cu‘i[p'ﬂ_- i g.;

Pimpri Pune 18, i
Execulive Engineer and Deslgnated Officer -
Building Permission and Unauthﬂrtzed
: : Gunsm.lcﬂons Contml Department
Fet M S Dutward no-B F / Kavi [Pra 29;P-sms 12018
HILE i 3
R ¥ - 1710112018
Annexure — 6 ;
nq Act 1966

arashtra R ional Town Planni

Lo Nuﬁce under: section 53 (1) (A ) of the Mah

| To, S !

' Oﬁhef-Shr}.Jagtap' 1 e ‘L st 1650 L

" Occupier | Developer.~Zulpkar Khan i e '!_ _l
Ad’drefsé ~Anant Nagar, Pimple Gurav . . A 5 '

er section 53 (1 A) of the

: 'Wﬁereas the undersigned is authorized to lake action und
Maharaﬁhtra Regional and Town Planning Act 1966 ..
And whereas it has r:umla to my notice that
cnnstmcﬂnn / devefapment as per details below. Herice it is hereby “difected

i ith
| temporary construction within 24 hours of the receipt of this notice. Similarly it is also directed to forthw
mmediate effect.
lopment in terms of this nof.ic&.

responsibility and

you have effected gnauthorized without permission

to shift / remove the said

| stop the unauthorized utilization of the said construction / land with i

- If you do not remove lne said unauthorized construction / deve

| then we shall remove the same |n exercise of the powers granted to us, at your risk
| expenses . The expendiiure incurred for the said ramwal will be recovered from you. 1

The deta!led descnpﬁon of the said unauthorized ccnstrucuun are as follows .- ' ' et

1."J|f|agg - Pimple Gurav -
2 Location - Anant Nagar
la. Survey number / City Survey No / Gat no ~75

4, Esumated area - 42.00 Sg.Meter

Estimated dimensmns -07. Uﬂ meplars X 0,6 00 malers —42 00 Sq metem

¥ K

Boundaries - _
| To the east - Property Of Shri. Jagtap

To the West - Amar Punjab Hotel
| To the south - Empty Space .
| To the North - Empty Space
I f . : i B
Date -17/01 / 2018 :

Place : Pimple Gurav

:’i"l

= Designated Officer and Executive Engineer (:D' Zonal Office )
Building Permmsmn and Unauthorized Constructions Control Depart t
men
P]mpﬂ Chinchwad Mummpal Corporation Pimpri Pune 18

Jq
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Pimpri Chinchwad Munlcipal Gc:-rpuration lepﬂ' Une 18
Executive Engineer and Designated Officer
Building Permission and Unauthorized L.‘onslmctlons

; Control Departmanl

Outward ﬂﬂ B P/ Kavi fPra EQIPGIGEI 202(}
Datah 1? {01 /2020

| To,
Owner ~ Shri. Vijay Kadam

i Uccup!er!Develc:per - Shivsiddhi Granite and Wajid Garrage Vil RS
Address - 8.No. 02,Near Dapodi bridge, Pimple Guarv. e 7 |

You are hereby notified vide section 478/ 1 and 433 { ¢ ) of the Maharashtra Mumﬂpag
B _carporahans Actthat itis noticed that you have effected unauthorized construction without seeking

5 -bmtdinglpennissmn from the Pimpri Chinchwad Municipal Cc:rpﬂranon The details of the said -
-unauthorlzed cc-nstructson are.as, fullnws
4 = 1 - pal e 3 s
f | Wlage - Pimple Guarv .7 ., | ' e o
3 i i

| Location — Near Dapodi bndge

Suwey number / City Survey No / Gat no ~02

Dimensions of construction — Estimated 6.00 meters . 3.00 maters . x 01 floors =18.00 square meters

Type of Construction - Steel Structure (Truss)

! | Status of construction - Steel Siruciure (Truss) — Ground Floor s b :
-1, | Boundaries - _ _ " o [
To the east -River
. To the West ;Ruad
To the south -Dapodi Road.
I -T:rthe North -Empty Space iif-,. _
B : The construction effected by you is unauthorlzad You shouid remove the afm-esand
i
|

- . i .
e e ALE

construction within a period of 01 days of receipt nf this notice. If you do not make arrangements for

removal of the said unauthorized constructions effected and existing at the said location, as the case may

be, we shall remove the same and the expenditure incurred for the said removal will be recovered from

“you . No explanation / letter from you will be entertained in the matter. o
Please note that we are authorized as designated officer with respect to unauthorized / .

! without permission constructions wde Honnrahie Muntclpﬂl Commissioner order number Ench / 3 f o M fir 3

:,: - 1002012 dated 16" June 2012 under secuon 261 264 and 478 of the Maharashtra Mumc:pal ik i _ll

8. Curpura!mns Act .

_ 3
o W

o i AT L7 5,
~ ‘Designated Officér and Executive Engineer, (‘D' Zonal Office)
Building Permission and Unauthorized Constructions Control Department
Pimpri Chinchwad Municipal Corporation Pimpri Pune 411018
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Pimpri Chinchwad Municlpﬁl Corpnrulﬂﬂtﬁi'.r : - i
Execulivo Engineer and Designatod Officor |+
Bullding Permission and Unauthorized Consiructions
Conlrol Depariment

 Oulward no- B P/ Kavi /Pra 20/PG/05 / 2018
o Date - 17 /01/ 2018

L}
W T i i
Annexure - 6

 Notice under section 53 ( 1)-( A ) of the Maharashira Regional Town Planning Act 1966

To.

owner - Shri. Dnyanoba Jagtap

Occupier / Developer —Yash Febrication 1
. Address —Anant Nagar,Pimple Gurav

i Whereas the undersigned is authorized to take action under section 53 (1) (A ) of the

ol Maharashtra Regional and Town Planning Act 1966 ..

bt [ l And whereas it has come to my notice that you have effected unauthorized / without permission
* construetion | development as pef details below. Hence it is hereby directed to shift / remove the said
| temporary ' construction within 24'Hours of the receipt of this notice. Slmllariy it is also directed to forthwith

| stop the unauthorized utilization of the said cnnsiruhtmn J land with immedrate effect.

. Ifyou do not remove the said unauthorized construction / development in terms of this notice,
then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and
expenses . The expenditure incurred for the said removal will be recovered from you.

The detailed description of the said unauthorized construction are as follows -

' 1.vilage - Pimple Gurav
: 2 Location - Anant Nagar
| a.Survey number / ity Survey No / Gat no ~76
. Y Es’umated area - 9.00 Sq.Meter
: i Estimated dimensions -3.00 meters X 3.00 meters = 9.00 Sq meters
| Boundaries - - - T
Tothe east - Empty Space o
To the West - Read
To the south - Vrundawan Furniture

To the North - Empty Space

]
l_

' Date- 17/01/2018
Place : Pimple Gurav

| : ﬁ,‘. Désignated Officer and Executive Engineer ( ;D" Zoria': Office )

- Y Build’mg PEn’mssLon and,Unauthorized Constructions Control Department
' . Pimpri Chinchwad Municipal Corporation

' Pimpri Pune 18

Scanned with CamScanner
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Pimpri Ghlnchwad Municipal Corporation Pimpri Pun 41 . 2
Executive Engineer and Designated J.’:,‘nl"l’lt:er 4 '_ i'f L ?
Building Permission and Unauthorized Gonstru-:tmns

Control Department
. Outward no — B P/ Kavi /Pra 29/PG/08 / 2018

| Date- 17./01/2018 .,

Dcnupier.f Deva{uper ~Nagaram Pawar
Ly Address —Anant Nagar,Prabhat Nagar,Pimple Gurav ' 3.

|

. cnnstructmn / daveﬂopment as per details below. Hence it s hereby directed to shift / remove the s
telm|:r<::rar3-r construction within. 24: hnurs of'the receipt of this notice. Simifarly it is also d
stop the unauthorized utilization of the said construction / land with immediate effect.

The detailed description of the said unauthorized construction are as follows S
V |

1.Village - Pimple Gurav : . - ; 3 Ao

Annexure - 6
Nnhca under section 63 ( 1 } (A ) of the Maharashtra Regional Town Planning Act 1966
| To, : '
| Owner~Shri. Inamtulla Sakrudij Shaikh | ol o

Wl'tareas the undersigned is authorized to take action under sectmn 53 (1) ! J'._ of the

§ Maharashira Regional and Town Planning Act 1966 ..

'A”d whereas it has come to my nofice that you have effected unauthorized / without permission
aid

irected to forthwith

. If'y'ou do not remove the said unauthorized construction / development in terms of this notice,

then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and
| expenses . The expenditure incurred for the said removal will be recovered from you.

. 2.'|.ol:at'ibn' - Anant Nagar; Prabhat Nagar
|: l 3.Survey number { City Survey Mo / Gat no ~78

| | 4. Estimated area - 300.00 Sq.Meter .
R | | Estimated dimensions ~15.00 meters 20.00 meters =300.00 Sq meters
-|.'F' . L [ 4r . L
""_ﬂ' - Bounu’anss A ; : ' i fug
3 ) S -' 3

“! p ‘ To the east - Empty Space +Rwer
I TCI the West - Road
| Tothe south - Marium Manzil Bmidlng

' To the North - Property Of Shri. Jagtap

Date -17/01/ 2018
Place : Pimpri

g T, T Des|gnated Officer arid Executwe Engineer (D' Zonal Office ) -
Buildlng Permission ané‘Unauthcnzad Canstructmns Control Department
Eimpn Chinchwad Municipal Corporation Pimpri Pune 18
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Pimpri Chinchwad Municipal Corporation 53 2
Pimpri Pune 18

Executive Engineer and Designated Officer

Building Permission and Unauthnrfza;l M

. Constructions Control Department 1 A EE

g L ** Outward no - EP_!F‘GIST! a’201? g

| Date- 01/ 20170 AR

ok e

g
s e S W

P Annexure - 6
, : Nutme under section 55 of the Maharashtra Regtonai Town Planfl_g Act 1966
TrI: g it g e v A .

; Ownar-SHri-.’ Huésain_'Bhgi_ g oA g e

! Occupier / Developer - Shri. Hussain Bhal

Address : Laxshminagar lane No.-5,Pimple Gurav,Pune |

i Whereas the undersigned is authorized'to take action under section 55 of the Mahargshtrf:l

Rggmnal and Town Planning Act 1966 ..
' And whereas it has come to my notice that-you have effected unauthorized / without Dermﬁﬁlﬂﬂ ¥

conistruction / development as per details below. Hence it is hereby directed to shift / remove: the- s&ud e
mmpurar}r canstruction within days of the receipt of this notice. Similarly it Is also drrﬁctad to forthwrth

1 slnp the unauthorized utilization of the said construction / land with immediate effect. -

. If you do not remove the-sald unauthorized construction / development in terms of this notice,

then we shalr remove the same in E'-.xemlse of the powers granted to us, at your risk respansmiill}l' and
expanses The expendature incurred for u;u said removaI will be ramvarqd from :.rnu

The detailed descﬂptmn of the shid unauthorized chnétruction are as follows < -
| 1.Millage - F':mple Gurav

2 Location - Laxshminagar lane Nn -5

a.Survey number [ City Survey No / Gat no .-

| 4. Estimated area - 2800.00 Sq.Feet

| Dimensions of mﬂstructmn ~140.00 Feet X 20,00 Feet =2800.00 Sq. Feet

|
| Boundaries -

,! To the east -Empty Space
B | ! To'the West - Empty Space
¥ I To the south -R_oad _ :
3 | To the Nofth - River 4 =8 5

| Date - / 12017
Place : Pimpri

Designated Officer and Executive Engineer,('D'Zonal Office )
Building Permission and Unauthorized Constructions Control Department

Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
Lot i 3 ﬂ‘r-] - : . '

Scanned with CamScanner
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ol W : ; :
s * *Quiward no — B P /Kavi [Pra.29/PG/ 03 /2018
Date 17 /01 /2018

Annexure — 6
Nﬂhﬂ&uﬂd&l’ﬁ&ﬁhﬂﬂﬁ:‘l("J[A}the”ahamhﬁ'aﬂeglﬂnﬂiTmPianﬂﬂgM1m

To,
- Owner — Shri. Dnynoba Jagtap

Occupier / Developer - Shri.Shivshankar Paswan
_ Address —Anant Nagar,Pimple Gurav

Whereas the undersigned is authorized 1o take action under section 53 (1) (A ) of the

Maharashh‘a Regional and TmmPlanmng Act 1966 ..
And whereas it has l:ome tomy fotice that you have effected Unauthorized / without permission

mnstmnl.‘lun / development as per details below. Hence it is hereby directed to shift / remove the szid
temparary construction within 24 hours of the receipt of this nofice. Similarly it is also directed to fortfrith

stop the unauthorized utilization of lha said construction / land with immediste effect
. If you do not remove the ‘said unauthorized construction / development in terms of ths nuhce

then we shall remove the same in exercise of the powers granted o us, at your risk responsibjiity and
nses . The expenditure incurred for the said removal will be recovered from you.

. expe
! The detailed description of the said unauthorized construction are as follows

Vrsagé - Pimple Gurav
] 2 Location — Anant Nagar_
g ' 3.Survey number / City Suwey No/Galno —76
"X | 4 Estimated area - 30.00 Sq. Méfer. 'J : : _
I Estimated dimensions -5.00 meters x 6.00 metera’ -30 00 Sq meters
Boundaries -

To the east - Empty Space

To the West - Road
To the south - Aarohi Supplier

To the North - Empty Space

| Date-17/01/2018
% | Place P;mple Gurav .

24
i
a' M --.-_“'-_

ated Officer and Executive Engineer ( ;D" Zonal Office )
uthorized Constructions Control Department

Design

Building Permission and Una
pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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' . ! '« Pimprl Chine -

Pimprl Pune :‘:ﬂd RN B
Execulive Engineer and Designaled Officer

. Building Permission ang Unauthorized
Constructions Conjrol Department -
Outward no - B P /Kavi 1Pra.20/PG/ 10 12018
Dale <17 /01 / 2018 '

it : Annexure - 8
st | ol o under soctlon 53 (1) (A ) of the Maharashira Reglonal Town Planning Act 1966
1o

A § m.ﬁlar-ﬁ.'hﬂ- Rﬂinnd;a,féhmp | - |
i | i i il i
Ha ocoupler / Dovelopar - Shrl.Boraram Choudhary (Mahalaxshmi Hardware)
Address ~Shrushtl Square,Pimple Gurav
_ whereas the undersigned Is authorized to take action under section 53 (1) (A ) of the
" \aharashira Reglonal and Town Planning Act 1966 ..

And whereas It has come to my notice that you have effected unauthorized / without perlm1ss‘ton
| construction / development as per detalls below. Hence it s hereby directed to shift / remove the said
c iy |
onstruction within 24 hours of the receipt of this notica. Similarly it is also directed to forthwith

jomporary ¢
| stop tha' unauthorizad utilization of the sald construction / land with immediate it

If you do not remove  the said unauthorized construction | development in terms of this notice,
then we shall remove {he same In exercise of the powers granted to us, at your risk responsibility and
s . The expenditure 1ncu{rad for the sald removal will be recovered from you.

M - n L gt i

expense . | !
The détalf&d description of the said unauthorized construction are as follows -
] esald | X

L}
| {Village - Pimple Gurav

7 Location - Shrushti Square
3,Survey number / City Survey No/Gatno ~78

1 4, Estimated area - 64.00 Sq.Meter
-8.00 meters x 8.00 meters =64.00 Sq meters

; Estimated dimensions

: ik |Eh:nundarias- |

b | To the east - Empty Space

Tothe West - Om Sal hotel

i |L l To the south - Hans Furnituce
|

] Tothe North - road )
» n i i . I‘

| | i i
i ! & ‘
S
Date-17 /01 /2018
Place : Pimple Gurav

1

Designated Officer and Executive Engineer (D' Zonal Office )

Building Permission and Unauthorized Constructions Control Departmm

ot Aminrhwad Municipal Corporation Pimpri Pune _18
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Pimpri Chinchwad Municipal Corporation
" Pimgri Pune 18 ) .
o v " Executive Engi;;eer and Designated Officer
Building Permission and Unauthorized
Constructions Control Department .
Outward no — B P /Kavi /Pra.29/PG/ 13 /2018

Date —17 /01 / 2018

e = 2 Ann;axuré—- 6 "
| Notice under section 53 (1) (A ) of the Maharashtra Regional Town Planning Act 1966
..;:. To, . Hey
L[ Owner - Shri. Jagtap"

" Qccupier /:Developer -Shri, Jagt&p
;-  Address ~Anant Naga'f;.F’trr!ple Gurav © %
| . Whereas the undersigned Is authorized to ﬁks action under section 53 (1) (A ) of the
| Maharashtra Regional and Town Planning Act 1966 .. i s
E And whereas it has come to my notice that you have effected unauthorized fwilhuutr permission
B, construction / development as per details below. Hence It s hereby directed to shift / remove the said
i  temporary construction within 24 hours of the receipt of this notice. Similarly it is also directed to forthwith
| ] stop the unauthorized utilization of the said construction / land with immediate effect. ‘ i
I 3 . If you do not remove the said unauthorized construction / development in terms of this notice,
- | then we shall remove the same in exercise of the powers granted to us, at your risk responsibility and
:":-::_ iﬂ : e-xperises - The expenditure incurred for the said removal will be recovered from you.,

i

‘+ | The detailed description of the said unautherized construction are as follows  : -

1.Village : Pimple Gurav _4r1

_i 24.ocation — Anant Nagar Fhg £ A
.I 3.Survey number / City Survey No/ Gat no .78
Q ' 4. Estimated area - 54.00 Sg.Meter
Estimaled dimensions -9.00 meters x 6.00 meters =54.00 Sq meters
f Boundaries -
:: To the east - River
' |'| To the West - Scrap Shop
* | To the south - Empty Space

. || Tothe North - Empty Space
Bt | } ‘
i %
! e 4 o By e : ‘
| Date-17/01/2018 ° - ... .. .Ff Loy o o
| & b '
| Place : Pimple Gurav
i
|
g | Designated Offic : 1
| ll . , g cer and Executive Engineer ( :p! Zonal Office )
il ‘Building Perm

Bl ission and Unauthorized Construetions Conirol Department
| 4 - T, Pimpri Chinchwad Municipal Corporation Pimpr Pun'e B
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 Pimpri Chinchwad Municipal Corporation
Pimpri Pune 18
_ Executive Engineer and Designateu:i Officer
Building Permission and Unauthonzed
.. ‘Constructions Control Department 7 .I il
,I Outward no - B P /Kavi a.’Pra EBIPGI flilj,r GhEE

Date -17 EU'I /2018

Annexure 6
Plannm Actwsﬁ

Tﬂ' 1

owner— Shrj. Rajendra J'agiap

ﬂgy_qe;_tmder sactlﬂn 53 ( 1 J (A)ofthe Maharashtra Regional Town Planning Act 1965

i = fo
. Pt |

: 'gocu;':iarf Developer —Hot Chips
Address —Shrushti Square, Pimple Gurav

. Whereas the undersigned Is authorized to take action under seotion 63 (.1 Y (A ) of the _'

tempcrrary constructio

stqp the u

Maharashtra Regional and Town Planning Act 1966 ..
_And whereas it has come to my notice that you have

i mnsu-ut;imn / dev&lopment as per details below.
n within 24 hours of the receipt of this notice. Similarly It |

nauthorized utilization of the said construction / land with immedi
i you ‘do not remove the said unauthorized construction / development
then we: shall remcwe the sama, |n exercise of the powers: grantad

expenses . The expenditure mcurre
| The detailed description of the safd unauthorized construction are as foliows

Hence it is hareby r;lirected to shift / remove’ the said
is also directed to fc:rthwdh

ate effect.
in terms of this !"IDfICE?

to us, at your risk respnnsqbﬁ ity and

d for tHe said removal will be recoveread from you.

"

l - 1.Village - Pimple Gurav
2. Locatmn — Shrushti Square
' 3.Survey number / City Survey-No / Gat no —78
4, Estimated area’ - 40.00 Sg.Meter

i f Estimated dimensions

f

l Boundafiﬂs <

-10. UD meters X 4. Uﬂ msters =40.00 Sq meters

| 'n To the east - Garrage

' I1othe West - Road
ETathalanth Road
" | Tothe North - Road

' Date-17/01/2018
' Place : Pimple Gurav

) ﬂr'l o

.n"n ; I a Ent
. i = 4 p une 8

5 :.‘_ E ' 1'". o X . J .‘lzi
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f I The detailed description of the said unauthorized construction are as follows -

y,
|
i

i

k e we b o 4 -..-:""

Lk

- Pimpri Chinchwad MLInICIDEII r.:crpnratﬁon i i He | il
Fifﬁpn Pune 18 ) 4% i
Executive Engineer and Designated Officer
: i-BuEIdfng Permission and Unauthcrlzed
Lt W Constructions Control Department
Outward no - B P /Kavi /Pra.29/PG/ 03 f2IJ1B
Date —17 /01 / 2018

| Annexure - 6 e ' o
. Notice under Bﬂﬂi’ﬂﬂliuﬁ_)ima Maharashira Reglunal Town Plannlng Adt 1956 l_ i

|
i'-'--‘-'ﬂ

e e

Ownerﬂ Shri, Dnynaba Jagtap

O‘ccupfer.-’ Developer - Shri. Shivshankar Paswan
. Add ress ~Anant Nagar, Prmp!e Gurav

- ! [ Whereas the undamgrw is authorized to. take action undﬂr section 53 ( 1 ! (A) ofthe

Maharashtra Regional and Town: Planmnd Act 1966 .- ; i
And whereas it has come to my notice that you have effected unauthorized / without permission

. construction / development as per detalls below. Hence it is hereby directed to shift / remove the said
temporary construction within 24 hours of the receipt of this notice. Similarly it is also directed to forthwith
stop the uriauthorized utilization of the sald construction / land with immediate effect, |

! - If you do not remove the said unauthorized construction / development in terms of this notice,

: then we shall remove the same in exercise of the -po'wers granted to us, at your risk responaihuitgr 'and;'

.: expenses . The expenditure incurred for the said removal will be reﬁvereﬁ from you. l I v

®

| 1.vilage - Pimple Gurav

1 2.Location — Anant Nagar

3.5urvey number .l’ City Survey Mo/ Gal no ~76
f '-.&: Pat

l i 4. Estimated area - 30.00 Sq.Meter - _
. Estimated dimensions —5.00 meters x 6.00 meters =30.00 Sq meters

Boundal_'ies—

To the east - Empty Space
| Tothe West - Road Fi
. Tothe south - Aarchi Supplier E 1
| Tothe North - Empty Space

Date-17/01/2018 .

Place Pamp!e Gurav _ =
i R .

| _ | Designated Officer and Executive Engineer ( :D' Zonal Eilfﬁce N
| Building Permission and Unauthorized Constructions Control Department
Pimpri Chinchwad Municipal Corporation Pimpri Pune 18
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